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‘Tarun Bharat’ in a telegram sent to
the Chiet Minister demanded speedy
action to book the culprits and io pro-
vide protection to journalists. Further
news in “Tarun Bharat” of Nagpur of
13th August, 1983 says that the assail-
ants were hired goondas for Rs. 10,000
by one person ang that they were paid
an advance of Rs. 2,000.

Sir, thig is 3 very serious matter.
During the last year, about 15 attacks
ook place in various parts of the
country on journalists because some of
them were busy to expose the corrup-
tion and anti-social activities and in-
convenient political matters. Sir, free-
dom of the presg is very essential for
the success of democracy. And the
contribution of journalistg is very
significant in this matter. Their pro-
tection is essential and is the respon-
sibility of the nation and also of the
Government. I, therefore request the
hon. Home Minister to issue special
instructions for giving adequate pro-
tection to journalists ang also direct
the Maharashtra Government to book
the culprits in this case and {o take

steps to enforce law and order strictly,

Mr. Arvind Karhadkar was an emi-
nent journalist and his death is a great
shock and a great loss to the country,
specially to my part of the country.

SHRI LAL K. ADVANI (Madhya
Pradesh): Mr. Deputy Chairman, Sir,
I would like to associate myself with
the anguish and shock expressed by
Shri Dhabe and pay my homage fo
the journalist, Mr. Karhadkar. This is
a very serious matter ang the Home
Minister should take notice of it.

SHRI V. N. TEWARY (Nominated):

Sir, T would like to be assureq that
people who raise their voices against
anti-social elements are protected. Sir,
if thig is going to be their fate, nobody
will be safe in this country. Those
who want tg fight out anti-social ele-
mentg will not be safe from  these
people who want to buy everything
with money.
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SHRI G. C. BHATTACHARYA '
(Uttar Pradesh): Sir, only the other
day, one Mr. Gupta of Banda was
brutally assaulfed and murdered.

RUL/NGS BY THE CHAIRMAN

I. Notices of Dbreach of privilege
against, Government of Orissa—Contd.

SHR; SHYAM SUNDAR MOHA-
PATRA (Orissa). Sir, with your per-
mission, I would like to thank the
Chairman and you, Mr. Deputy Chair-
faan, for the initiative both of you
have taken to secure the rights and
privileges of the Members of Rajya
Sabha, both this side and that side.
And also the way the Secretary-Gene-
ral also conducted himself to secure
the rights is praise-worthy. Sir, the
Government of Orissa has now with-
drawn the obnoxious circular hy whicph
they deprived us of the right to be
in the Committee. I also thank the
Deputy Leader of our Party, Dr.
Rafiq Zakaria (Interruptions) I thank
you, Sir, on behalf of all. '

MR. DEPUTY CHAIRMAN: Thank
you.

SHR1 HAREKRUSHNA MALLICK

(Orissa): The Government there shoulg

be warned not to behave like that in
future.

DISCUSSION UNDER RULE 176

.

Situation in Sri Lanka

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Mr. - Deputy Chairman, Sir,
though it is a great privilege to raise
thig debate on Sri Lanka today in this
House, 1 do so with a very heavy and
a Sad heart.

Sir, at the outset, the people of India
should be commended and applauded
for they have risen as gne man c¢n this
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occasion. They are not merely dis
tressed but they are agitated, whether
they are from the South or they are
from the North. Sir, the issue today
before us is not merely an issue which
concerns the fate of several thousands
of Tamiliang or persons of Indian ori-
gin. It is a national issue, and I may
be pardoned, Sir, if I say that jt is
even an international issue. Sir, today,
it is the desire of all of us that the de-
bate in this House should be purpose-
ful and objective, and should he of a
high order.

Keeping this in mind and in view
of the great tragedies that have iaken
place there, 1 do not want to inject
any party politics in this issue.

Sir, I appreciate the bold and firm
stand taken by our hon. Prime Minis-
ter to act in a situation which could
have .well gone out of control. In a
difficult and sensitive matter such as
this, she has acted with considerable
restraint, which has earned her the
approbation of the entire world
press and also of the 68 crore people
of India.

SHRI SHRIDHAR WASUDEO pHA-
BE (Maharashtra): The Prime Minister
is not here.”

SHR; R. RAMAKRISHNAN: Per-
haps, she will be hearing the debate
in her room.

She has also displayed
statesmanship when she has talked
with  President Jayewardene and
where ghe has to be soft she has been
soft and  where she has to send a
message loud and clear, while both
talking on the phone and, I under-
stand, with the emissary of President
Jayewardene, she hag expresseg her
distress and our displeasure in no un-
certain and unclear terms.

mature

Sir, in this connection, I would only
like to inform the House that our
party, the A1l India Anna DMXK.
Party at its General Council meeting,
which met yesterday, has unanimously
passed a Resolution vplacing on record
the appreciation of the Prime Minister
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for her statement in Parliament on this
issue.

Sir, sri Lanka was once regarded
ang described as the pearl of the East
and it was described ang known as a
small island country, whose people
hag a reputation of being happy,
{riendly and free bug today, Sir, what
we see there ig that it is in flames.

Sir, the relationship between India
ang Sri Lanka does not need any re-
mention in that it extends or goes be-
yond to the 4th Century B.C. from the
time of Ashoka when his son, Mahin-
dra, and his daughter Sangamitra,
visited Sri Lanka, and that is how
the Buddhism started there. So, also,
Sir, Tamilians have been settled there
for centuries ang it is not as if they
were settled there yesterday or today.
No doubt, certain Tamilians might have
gone there recently and these are now
described as the persons of Indian ori~
gin. Today it is not the issue of this
Tamil and that Tamil but it is an issue
between Sinhalese and Tamilians. And,
at one stage it was an issue not mere-
ly Sinhalese versus Tamiliang but Sin-
halese versus Indians. Thatis why we
lenrnt with great distress the attack
on persons of Indian domicile and I am
told that even certain Indian citizens
there have been Kkilled, which is for
the Minister of External Affairs to
clarify. Sir, I will not go into the his-
today of the wholg thing btcause most
of us are quite aware ag to the exact
origin of this particular crisis. But it
is essential that the Government should
have in its mind the background of
this conflict itself. The reasons, Sir,
for emotiong running sp high in Tamil
Nadu are also not far to seek.
Each one of us in Tamil Nadu is so-
intimately connecied with one or the
other person in Sri Lanka either by
friendly ties or by family ties or even
by marriage or relationship or even by
blood that there is reason for our
emotions to run so high. Nn doubt,
we are guite happy  that the entire
country is with us but the particular
reason for emotions running high in
Tamil Nadu on the recent turn of
event there and the agitation and
demonstrations there is - because



257 Discussion under
so many  of us are not only
sacially but also otherwise inolved in
the whole problem,

Sir, coming now to the high drama
which took place recently, I want to
point out that it gll started with the
Public Security Ordinance which was
brought forward by the Government
of Sri Lanka which gave the Army
there the power to dispose of Lodies
without inquest. This, Sir, is the
exact origin of the present confliet.
A’ little later, Sir, we had the report
that ten girls of Indian origin or
‘Tamilians were raped in a hostel in
Sri Lanka, which the ~ Sir Lanka
Government has denied. But, Sir
every action will have an equal and
opposite reaction, And it is not as if
that the ambush of 13 army  per-
sonnel which happened there in Sri
Lianka was just an event own; its was
a reaction to an event which should be
totally condemned because each one
of us, whether it is our own sister or
our own mother or our own kith and
kin or even if it is a friend, feel so
when a thing such as rape takes place.
And just imagine the feelings of mil-
lions of people of that island when
they hear of this news of mass rape
by. Sinhalese soliders in hostel...

‘DR. HAREKUSHNA MALLICK
{Orissa) : - Shame, shame.

SHRI R. RAMAKRISHNAN: Apart
from this, we have had the reports
of rape, loot, arson and the Kkillings,
and murders in the jail in Sri Lanka.
Sir, it is a sad commentary thai per-

sons who . advocated mnon violence,
Gadhians like: Raja  Sundarm have
died. | Tt is a further sad commentary
that  political prisoners - who are
there—may be their cause
was rlght or. wrong; but they
were - there . in the jail—persons

hke Kutilmam and. Jagannathan, have
been. killed in. what can Ye described
as a premedxtated and sinister opera-
hpn which could not have been there
but for the tacit approval ¢nd conni-
vance of the Government of Sri Lank
If:you hear the first-hand accounts
which have now come out about the
tortyre of Kuttimani in jail, his hav-
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ing to kneal down on pices of broken
glass, his eyes being sort of gouged
out because he had donated them jor
a cause dear to his heart, his testacles
being punctureq like a bull or some-
thing in the- countryside, these are
the reports only to sordid to bear
and this deserves the total condemna-
tion of the entire world. What has
Mr. Jayewardene got to say about
this? He says that for 2 days or 3
days he wag totally blacked out, Sir,
no doudt, he is the President of an
independent country, and we respect
fully the sovereignty and integrity of
that country. But don’t we  have
hands? As the chairperson of the
non-aligned movement, Mrs. Gandhi
has got a responsibility to see, when
civil got a responsibility to see, when
takes place, what exactly is happen-
ing there. And I do not know really
what President Jayewardens has .to
say about this, ’

‘Then we hear that the army be-
came totally - indisciplined. There
was almost a mutiny in the army and
the police went berserk, and almost
civil war broke out there, Sir. We
do not know the facts whether Presi-
dent Jayewardene lost control over the
army and this statement which he
made, is just to placate the feelings
of the people and to show why he
could not act. Only the time can tell
this. But, Sir, as Walter Scot once
said: I do not know what the truth
may be, I can tell the tale which was
told to me. And when we hear these
sordid accounts from Sri lanka one
will naturally get very, much ag1tat-
ed about it.

Sir, T belong to the ruling Al—l;-
India Anna DMK party which rules
Tamil Nadu, and our Chief Mivister,
our revolutionary leader, Sri M.G.
Ramachandran, has shown' consider-
able restraint. And if he has bcen in
close contact and touch with the Cen-
tral Government, it is not as if he was
doing so for any political gain or for
personal publicity, As a responsible
head of the State Government where
emotions are running high, it was his
bounden duty and he has acted with
equal statesmanship and maturity, and
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he has acted totally in consonance
with the wishes of the Government
of India, at the same time not sacrific-
ing the rights of the Taml-speaking
people there or in any way being less
sympathetic or showing any less
solidarity towards the cause which is
so dear to all of us. In fact, he set
up the Chief Ministers Relief Fund
for which donations are coming for-
ward in a big way and we also are
happy that recently in a statment to
Parliament, the Prime  Minister her.
self has taken the lead ia noi only
appointing a committee with herself
as the head but also setting up Sri
Lanks Relief Fung at the Centre it-
seif and we are sure that in course of
time, contributions worth crores
would be coming which could be des-
patched to Sri Lanka,

Sir, the Parliament was geized of
the matter and the Prime Winister did
really act swiftly when she sent our
Hon. External Affairs Minister to Sri
Lanka immediately after telephoning
President Jayewardene, and he also
gave us report of what happened there,
and we also sought clarifications from
him. And this was followed by a
visit of President Jeyewardenes’ emis-
sary, his own brother, S, W. Jayewar-
dene who is an eminent jurist ard a
lawyer. And he came and had seve-
ral discussions with the Prime Nipis-
ter and other important pevsonalities
here, This was followed by—I am
just recapitulating what happened—
the Primg Minister’s statement in the
House which was  received well
throtighout the country. Finally, to-
day, we have on our hands, the visit
of the Tamil United Liberation Front
Lader and General Secretary, Shri
Appa Pillai  Amrithalingam who 1s
here, who has had talke with our Chief
Minister and other leaders in Tamil
Nadu and who is presently at New
Delhi having further rounds of talks
with the Prime  Minister and other
important personalities,

Now, we come to the voint. What
really has happened, what should be
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done and what ought to be done. The
is where this House really comes into
the picture,

Sir, at the outset, we would like to
know how many persons were Kkilled
in the recent tragedy. It is not merely
of statistical interest. But it is really
a tragic thing that the reports range
from the officially-estimated 350 to as
many as 3,000 according to the un-
official estimates, According to one
report which has been quoted in the
Guardian of London, a leading news-
paper in England, two days back,
there were many  persons whose
bhodies were just thrown, who were
shot at and whose bodies were just
thrown in the burning buildings and
only their charred remains couid at
best have heen retrieved. I would
like to know whether it is true that
the number of those who have been
killed runs to 3,000. Three thousand
is not an ordinary figure. ‘There can
be no value placed on human lives.
Even if one person is killed or dies,
we feel for him, If as many as 3,000
of our brethren have been killed in
the neighbouring country, it is a
matter of shame. Therefore, 1 would
like to know from the hon. Minister
of External Affairs what exactly is
his information as fo the total num-
ber of persons killed,

Then, Sir, I come to the poini about
the damage to the economy of Sri
Lanka. Sir, we may have our differen-
ces of opinion with the neighbouring
countries, But even according to the
Finance Minister of Sri Lanka, Skri
Rane De Mel, about 18,000 houses have
been damaged, another 10,009 houses
have heen partly damaged and about
one hundred factories and textile mills
have been totally razed to the ground
According to him, the damage to pro-
perty is estimated at more than Rs.
200 crores, This is only an estimate
by the Finance Minister of Sri Lanka
which again is subject to survey, Sir,
in terms of dollars, the damage is
estimated at nearly 85 miilion US
dollars. He himself has admitted
that the economy of Sri Lanka would
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have been set back by about 20 years
. on account of this, This means, Sri

Lanka will require massive worjd aid

for reconstruction of its economy.

It has also been estimated that six
million dollars worth of clothing and
linen wwould be required to rehabili-
tate the people who number 1,35,000
who are today in 27 refugee camps,
about 18 in and around Colombg and
about 10 in other places. This figure
is also slowly coming down. After nor-
malcy is restored, most of the people
will go back to their old places of
work. But still the problem is there as
it is.

I now come to the most important
point, What is the attitude of the
Government of India towards restora-
tion of properties to the rightful
owners and also the payment of com-
pensation to the persons who are
affected and how they will be rehabi-
litated. This, particularly, comes in
to relevance, because, recenily, by an
Ordinance, President Jayewardene
has stated that all the properties. the
right to all the properties will vest in
the Government, He has so far not
said what exactly will be the procedure
adopted by the Government to restore
the properties to the rightfyl owners,
what will be the compensation paid
to them, These are matters of detail
which can be worked out. At least,
in principle, we should know what ex-~
actly is being done in regard to this
problem.

Coming to the problem of the re-
fugees as I said just now there may be
refugees, who, after normalcy is res-
tored, will go back to their places of
work. But what about these refugees
who have nowhere fo go, their entire
houses have been razed to the ground,
their family members bave been
killed? Perhaps there may e de-
pendent members of the families.
What about the fate of these thou-
sands of people who  still will be
there, who will not find any work in
Sri Lanka? Will the Government of
India come forward to see that these
refuges are, at least, temporarily
rehabilitated in India? For that pur-
pose, I may tell you that our State

\
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Government has already anticipated
them at Madras and Tiruchirapalli air-
ports and several rehabilitation coun-
ters have Leen opened. Our rehabilita-
tion Department of the State Govern-
ment is already at work to see that
these persons can at least be tempo-
rarily rehabilitated in gome form or
other, What exactly will pe the atti-
tude of the Government of India in
this? Will they come forward to help
the State Government, both financial-
ly and otherwise in this matter? What
exactly are the feelings of the Sri
Lanka Government on this?

Then there is one very important
point. This may not be in the order
of priorities right now, but I would
like to ask the Foreign Affairs Minis-
ter about the old unsolved problem,
about the Shastri-Sirimar talks on
the question of stateless citizens. Sir,
here I would like to refer to an edito.
rial of the Hindu in Madrag which
appeared on 30th April—it is not now,
it appeared as early as that day. It
says and I quote:

“The Shastri-Sirimavo pact promi-
sed in 1964 that some 5,25 lakh peo-
ple of Indian origin settled on the
jsland, along with those added natu-
rally to their numbers, would be re-
patriated in a period of 15 years; Sri
Lanka was fo absorb three lakhs
and their children as its nationals.
A gurther agreement in 1974 com-
mitted India to the repatriation of
75,000 more people of Indian ori-
gin along with the mnatural populi-
tion increase within a period of tw©
years after the completion of the .
repatriation of those covéred by
the 1964 agreement. ‘Together, the
agreementg promised to grant Sri
Lankan citizenship to 3.75 lakh
people, the formula being that for
every seven repatriated to India,
four would be given citizenship by
Sri Lanka.”

_Here‘comes the crucial point, It is
said, ’

“thanks to the lack of implemen-
tation of the arrangement by both
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Governments, a very large number
of ‘stateless’ persons face a grim and
uncertain future.”

Now this is the point, what exactly
has been the attitude of Mr. Jaye-
wardene? Have any talks taken place
between him and the Government of
India on this? In the light of the devel-
oping situation in partieular, has the
Gavernment of India any rethinking
on the subject?

" Then, Sir, we come 10 the actual
visit' of "the. special emissary himself.
Mr. Jayewardene had talks with Mrs.
Gandhi ang according to all the we-
ports, though crucial issues were dis-
cussed, the entire talks were not ex
actly of a satisfactory nature. Mrs.
" Gandhi has told him the mind of the
Government of India and he has pre-

mised to convey the same to his bro-
ther. :

.1 would like to know whether you
have received any feed-back on this
which is likely to improve the situation
and 'also improve the matters as they
stand today. ) ‘

Now we come to Shri Amrithalin-
gam’s visit. If is very clear that the
whole matter cannot have a satisfa-
ctory solution unless the feelings and
the rights of the affected people, there
as of date, are acceded to. We do not
want to go into the extremes. 1 will
riot comment on the = controversial
point also which is reging there about
separate Tamil Eelam. I do not want
to touch upon these 'points because we
have always taken the position that
we respect the sovereignty and in-
tegrity of the country, but some satis-
factory solution has to be found
there to the demands of the Tamils,
particularly with  relation to provin-
cial autonomy. Even recently = Mrs.
Gandhi- has ' gaid that the federal
principle should be there and the talks
which are there between the leaders
of the TULF and others connected and
our Government, unless they take into
account the language problem
(Interruptions). 1 am  very happy
that the Prime Minister herselt is
coming.- It is not merely a question
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of trying to give them some develop-
ment councils, or some sort of very
small things will not do. This is a
situation which has developed in a
very complex manner. Therefore
some strong stens will have to be’
taken to improve the -situation.
I 'would like to know whether
the Government of India will ap-
point some person to look into the
matter, Now we have full trust and
confidence in Mr. Narasimha Rao!in
doing his duty, but he will havel so
many other problems, parti-
cularly in the TU..N, Meet
which is going to be there and
there will also be so many other
international issues of equal impor-
tance. I would like to know whe-
ther the Prime Minister and the Gov-
ernment will consider appointing some
person . as her Special Emissary, .as
Special Fmissary . of the Government,
who will pe in close touch with the
leaders there and also with our State
Government and other Opposition
leaders, who can closely coordinate
and monitor the whole thing. She has
got. so many- persons; I do not like 1o
mention names. But she should defi-
nitely come forward to appoirt a
Special Emisary immediately.

Further, Sir, he has also stafed in
his statement that the  Government
will consider and President Jayeward-
ene will also like to receive an all-
party delegation which will help fo
assuage the feelings between the peo-
‘ples of the two countries. Such an all-
party delegation is most welcome, Cur
party’s General Council has alsp en-
dorsed this, with one request that the
all party delegation should also in-
clude representative members of the
Tamil Nadu legislature because they
are. particularly aware of the prob-
lems -there and they will be able to do
a good job. :

Sir, so many other . Members : are
there to speak after me and 1 have
really taken more than 30 minutes of
your time. I will only like to con-
clude by saying that the Government
has aected wisely, put they should not
just rest on their heels. A time-bound -
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programme should be there to seftle
this matter because there is an old
saying in  Tamil—Arina Kanli Paz-
nankanj” A porridge which is old
is like a porridge which is cold and
unpalatable and nobody will care for
it. Therefore, there should be a time-
bound programme by which we
should try to come to terms, Presi-
dent Jayewardene should come to
terms with uys and with his own peo-
ple there, and I am sure, the Prime
Minister, in consonance with this
verse from the Upanishad—

o T o g, T, SyEdAT
AR 5 agde wmeEe

i.e. only the small mindeq differenti-
ate between one and others, for the
broad-minded the entire world is one
family—keeping this verse of the Up-
anishad, I am sure she will act in
a very firm and bold manner, as she
has been doing. Thank you.

MR. DEPUTY CHAIRMAN: We

shall continye the discussion after
lunch.

a‘aﬂa‘aﬁﬁm‘a@za‘wm%
eifra &1 WY g4 AR

The House then adjourned
for lunch aj two minutes past
one of the clock.

————

The House reassembled after Iunch
three minutes past two of the clock,
The Vice Chairman, Shri R. Rama-
krishnan) in the Chair.

THE VICE-CHAIRMAN (SHRI
RAMAKRISHNAN): When I am in the
Chair, I haye no colour.

SHRI HAREKRUSHNA MALLICK:
That means, you must be white. "~
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STY g a1 afear & faey oy ey @
Fas) i oud glaard & 99 7@
TT-YZIL HLET & a WG 7 ghar F
femy wme #1 & | ma ¥ @
ETE T e (FO R E I R
W U & TR AT W gl
Eﬁttgrg—n's?aaww rq‘arimﬁ
g\ Peweaw ¥ Pagaew-arreTe
afa'a;mas fau v 7 guam sm.'ﬁr
TIE® i wHTEt qrsEaTat At &l
PaTty fagt) Pt & wiRg & Pawan 5=
&1, TPeOr wElaT  gWTe tau emw oY
Py @ fawy @ gET @ 1 d9AW
AW, TH. &, @ 9H, v wwy
T ®iat F, TEW1 &, sl
&, fegal & Feomw  Tear, ae
9% gzt U= or, Paww faen wwe
&1 o st 3 gl @ fagy T
T | AR weawmr g qgEr I
wTa @iz ¢faw ¥ gaam fewr faar,
FE ggfy @ g3 | wET wEtw W
T ot g & 93 gan g, oA
4S9 ZOIC T ¥ T eI & &
@ g ox 92« W1 fegelw  siT g
% d g0 g U HfidE & =L, 1958,
1961, 1977 %X 1987 & @ta&n
T¥ a fog 7@ € 7 WEAW gX
Tz Pied @ret g % o 0T A8t
g3 1w, # X I I oA e

“The wildfire of communail vio-
lence that raged across Sri Lanka
last week left many observers won-
dering if much had changed in the
past 2500 years. Indeed the ebh and
flow of Sinhala-Tamil rivalry has
marked the country’s Tistory.”
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T wd & I < fqar 9o,
T agr U AR 68.5 GRS,
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SHRI ERA SEZHIVYAN (Tamil
Nadu): Vice-Chairman, Sir, I want to
put on record ocur sympathy and con-
delences to those hundreds of thou-
sands of persons who have suffered
during the recent tragic events in Sri
Lanka. I want +to pay homage to
those persons who fought and fell,
who fought for their freedom, who
fought for their rights, their basic
human rights, in a land where they
were born and to which they belong
to for centuries, Also I want to con-
demn the atrocious way the macabre
tragedy was enacted with the help of
the army there, with the help of those
in authority, the platant way in which
the brutality was perfected, suppres-
sing all basic rights, and tsking away
the human dignity of the citizens of
Sri Lanka. It was an organised vio-
lence by the Sri Lanka Government
and I want to pay homage to all those
who fought it. I also want to ex-
press my appreciation not only of thé
violent Tamilians there but others’
also, because there were some Sinha-
lese alsg in the medley who did not as-
sociate themselves with these hap-
pendings but who resisted the frenzi-
ed brutality that of the army there.
Then there were the Sinhalese lead-
ers belonging to the Sarvodayy move-
ment and the leftiest partiex who
were against these happenings. They
all deserve our appreciation.
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Sir, while initiating the discussion,
the mover that he wanted to have a
purposeful discussion. I am all for a
discussion with some purpose. What is
the purpose of this discussion? This
is a discussion under Rule 176, that is,
a purposeless, senseless, formless,
colourless and tasteless motion to dis-
cuss the situation in Sri Lanka. What
will be the outcome of this discussion?
What is the view of this
Houge? We cannot express an
opinion in this discussion under Rule
176. What is the outcome? What is
the desire? What 1is the position?
What is the assessment of this House?
I4 cannot pe expressed in this form.
It is highly regrettable that the Gov-
ernment has not come forward with
a positive Resolution, with a positive
motion, expressing its condemnation
against these Kkillings, expressing its
sympathy and anguish to the suffer-
ing persons. Individual statements
have come from the Minister and the
Prime Minister. But the House as a
whole has not expressed any ogxinion
so far,

As stated and by Mr. Maurya, this is
not an internaj matter, Rajaji once re-
marked:

“Most private wrongs are done
within the family, family walls, and
most public wrongs within the bor-
ders of States. If the world opiricn
has to consider the State froutiers
as sacrosanct, then there will be no
chance for world progress as a
whole, Tyranny will receive a wide
charter...... »

Whenever something wrong is done,
whenever macabre tragedy is enact-
ed, not only in Sri Lanka but any-
where in the world, if we berome
quiet we become abetters to the cri-
me: we give a wide charter to per-
petuate the evil

I would invite the attention of this
House to the fact that in the year
1960, Pt. Jawaharlal Nehru, then
Prime Minister of the country, and
who was in charge of Foreign Affairs,

[ RAJYA SABHA ]
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moved a Resolution in Parliament
ang deploring the firing in Langa
township, a small town in South Af.
rica.

He moved a Resolution—

“That this House deplores ang re-
cords its deep sorrow at the tragic
incidents which occurred at Sharpe-
villa and in Langa township near
Capetown in South Africa on
March 21, 1960, resulting in the
death of a large number of Afri-
cans from police firing. It sends its
deep sympathy to the Africans who
have suffered from this firing and
from the policy of raciaj discrimina-
tion and the suppression of the
Africans people in their own home
land.”

This was a Resolution moved in the
House by no less a persons than the
Prime Minister and he commented
whether it was an internal matter:

“It is not the custom of the House
normally to consider such matters
which are supposed to be in the in-
ternal jurisdiction of another coun-
try nor indeed would we like the
other countries to consider matters
in the internal jurisdiction of this
country. That is the normal prac-
tice, anq it is the right practice.
However, sometimes things happen
and occurences take  place which
are not normal at all but are ex-
ceedingly abnormal, and then it be
comes rather difficult if some con-
vention comes in the way of the
expression of feeling which is deep-
seated and powerful. After all this
House is and ought to be in some
measure a mirror of our peoples
feelings. Therefore,  although this
is not a normal procedure, we felt
that this House should be given an
opportunity to express the strong
feelings which it hags in regard to
this tragic incident.”

Therefore, this House, this Parlia-
ment, should have neen given an op-
portunity by substantive motjon,
moved by the Prime Minister or by
the Government expressing in a posi-
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tive way the anguish of the House at
the deplorable thingg in Sri Lanka,

Sir, the same thing was followed
by Prime Minister Mrs. Gandhi glso
Bangladesh was under fire.
‘When human rights were trampled
there, when individuals were being
crushed and the elected representativ-
es were not allowed to funection, then
a positive Resolution was moved in
the Lok Sabha and the Rajya Sabha,
which gaid amongst other things:

“This House calls wupon all peo-
ples and Governments of the world
to take urgent and constructive
steps to prevail upon the Govern-
ment of Pakistan to put an end
immediately to the systematic dec-
imation of people which amounts
to genocide,”

Sir, the Working Committee of the
Congress also at that time came' out
with a Resolution:

“The Working Committee ex~
presses its solidarity with the peo-
ple of East Bengal and solemnly
pledges itself to do whatever lies
within its power to mitigate their
suffering. The Working Commit-
tee appeals to the international
community to raise its voice against
this crime of genocide.”

I would like to know why such a
resolution could not be passed when
we were so much agonised. Why this
House and the Parliament should
not come forward with a posi-
tive resolution to be moved by the
Prime Minister or by the Party in
power to express its condemnation at
this deplorable act? I am ~t a loss
to understand as to why we should
not put our considered views on re-
cord of this House,

" [Mr. Deputy Chairman in the Chair]

It has not been as if this kind of ani-
mosity between the Tamils and Sinh-
alese was always there. They were
the making only of the recent three
decades. If we go through the
pages of history for the last 2000 or

. -
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2,500 years, both these communities
have been living in a peaceful co-
existence in that emerald island, in
that island of paradise. If you go
through the chronicles, you will find
that there have been kingdoms of
Tamils in Jaffna and kingdoms of-
Sinhalese around Colombo, and Kan-
dy, what they call Kotte Kingdom
and the Kandian Kingdom. In the
Kandian Kingdom of predominantly
Sinhalese population, often there
have been Tamil kings. It is worth-
while recording® here that the last
Tamilian King at Jaffna, by name
Sangli, went to the help of the Sinh-
alese king of Colombo who was in-
vaded by the Portuguese. The Tamil
King from Jaffna went with his army,
he was defeateq and captured by
the Portuguese, he was transported
to Goa where he was hanged. Why?
Because the Tamil King wanted to
help a Sinhalese King. This thing was
not new. The Sinhalese and the
Tamils have been living together. In
1915, when the British ruler, the
British imperialists put in jail the
Buddhist monks on the charge that
they had been conspiring against the
British kingdom, the Tamil Opinion,
the Tamil section of the island, rallied
round the famous barrister, Hon. Ram-
anathan who argued the case. He argu~
ed the case. He argued so effective-
ly that all the Buddhist monks were
set free, When he came from lLon-
don after winning the casz, the Sin-
halese gave him a very rousing re-
ception, The grateful Sinhalese drew
the chariot without allowing the
horses to be used.

The Ceylon National Congress was
founded in 1919 to raise ‘ts own bat-
tle, on the lines of the Indian Cong-
ress, against the British imperialists
in that island. It was again a Tamilian
who headed that Congress. He was
one Ponnawbalam Arunachalam,

I am saying all these things to show-
that for centuries both these commu-
nities have been living iz harmony
and »oth these communities have been
living in peaceful coexistence. As late
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as in 1944, in the State Council of
Ceylon, a3 Reolution was adopted un-
animously by both the Tamilians and
the Sinhalese that at the time of inde-
pendence, both Tamil and Sinhalese
would replace the English as the offi-

. cial language in Ceylon. In 1945, a
Selcet Committee was appointed. It
also went into the question and re-
commended that Tamil ag well as
Sinhalese would be the offizial lan-
guage, Till 1955, whether it was the
U.N.P. of Seinanyake or the S.L.F.P. of
Bandaranaike, whatever may be the
hue or name of any party in Sri
Lanka all the parties and everybody
was of the same opinion that Tamil
should be treated ag an official lan-
guage of the island. ®©nly from 1956
onwards, ‘when Sinhala only Act
came, the tide began to turn and ani-
mosity and acrimony began to be
‘sown in that beautiful island.
it was a pity that in the
constitutional  history of Sri Lanka,
from the time of Independence of 1948
onwards no party was ablg to be in
power for more than one {erm conti-
nuously, Parties were rolling about.
Whenever a party was in power, they
did not bother about the problem of
Tamil, those out of power would give
all sorts of assurances. Bven there
were written agreements, Once they
go inte power, when pressurs comes
from the Sinhalese, they used to
abrogate them and uncervemoniogsly
those assurances would be put into the
wastepaper basket. This has started
all the trouble,

Sir, the extent of damage in the
recent holocaust we do not know. We
do not know how many versons have
died, how many persons have been
rendered homeless, how many persons
have been thrown into the fire, how
many skulls were broken, how many
necks were twisted. We do not know
how many children were put on the
burning fire. There ig an Act of the
Parliament of Sri Lanka which says
that anybody who has been hutchered
and tortured or killed can be given a

[ RAJYA SABHA ]
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quiet cremation without getling an
inquest. Therefore nobody knows,
and indeed the outside worid may not
know the extent of the tragedy, The
official records may not give you
the number of casualties. But it was
surely very heavy. It may be 2,000 as
contended by Mr. Amrithalingam or
it may be 3000 or more Sir, the height
of the tragedy was the euphemistic
expression given by a spokesman of
the Sri Lankan Government as the
Express Newg Service of 11th of
August reported. “In reply to another
question, the Spokesman said, 316
persons died innocently, They “died
innocently” means that they have been
butchered and they have heen killed.
The official estimate does not accept
that anybody has been Xilled, They
only say that they had “died innocen-
ly. This is the euphemistic way of
expressing a very high order of
brutality. There have been communal
clashes, in India, now and then. In
many civilized countries sometimes,
somebody goes mad ami something
happens. But those who are in
power, those in authority used to con-
demn such tragedies and immediately
take steps to give relief. But here,
in this island of paradise, those who
are in authority, neither the Prime
Minister nor the President there had a
single word of sympathy or a single
mark of condemnation sbout what
has been done,

Sir, I am now going to guote from
the official record of the Hansard, that
is the proceedings of the Parliament
of Sri Lanka that had taken place on
4th August, 1983. When the Sixth
Amendmnt was being discussed no
less a person than Mr. Thondaman-
he himself is a Minister he comes
from the Kandy area; he is 3 Tamilian
Ieader of the Ceylon Workers Cong-
ress; has this much tfo say in his
speech “His Excellency, the President
went all cut last time and said I am
ashamed to be a Sinhala; T am ashama-
ed to be the Leader of a party, and if
necessary, I will go out of if.
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In 1981, even when there was a
gruesome massacre of Tamils it was
reported that President Jayawardene
was very angry with his own party-
men and said, “If such a thing hap-
pens, I will not be the Leader. I will
get out of the Office”. And, Sir, 1 do
‘not know what made him change his
human tendencies, human kindness
‘and humane feelings. from 1981 to
1983,

Mr. Thondaman spoke, “He  used
these strong ierms but, unfortunately,
this time when very much more se-
rious difficulties took place, I am sorry
to say that not only His Excellency
but none of the Ministers who came
expressed even 5 regret for these vic-
tims.”

- ‘Here are the macabre happenings
in~which people are being killed, peo-
ple are being hounded out of their
homes, hounded out of their hearths
buf not a single word of symrathy has
‘come”from the Prime Minister or from
the President of the Island or from
the other Ministers. Thig is a charge
made by one Minister of +he Cabinet.
Mr, Thondaman further said. “We
joined to strengthen the hands  of
His Excellency, the President”,  be-
cause Mr. Thondaman belongs to a
Tamil Party which did not subscribe
to the idea of sebaration. He dig not
g6 with the TULF. He broke from it
and said, “We should have all the po-
wers of outonomy within the frame-
work of the federal system in Sri
L}'mka i

Therefore he joined . the Govern-
“ment. He’ supported Mr., Jayawar-
dene and he is a Minister, and he says
‘why he ]ou’led this -party, the ruling
party ‘Mr, Khondaman sws

“We have Jomed to strengthen
 the hands of His Excellency  the
. President. and unfortunately this is

. my own opinion that those who have
pretended .to agree with the policy
of His Excellency have nct  been

. .honestly following it. . I have been

.. very sincere, very honest in the
belief that we can find a solution to
the problem of minority and that

¥

we can live peacefully, It is very
unfortunate that we are now irying
appease the very people who have
been doing criminal acts, lawless
peaple and in this way ws cannot
forge naticnal unily urd develop-
ment. It is a unifary £fate, there
must- be wprotection, The Govern~
ment must give protection. It has
completiely failed ihis time. We
cannot allow this thing to continue,
This is not the first time that we
have guffered, We have suffered in
1977, - 1979. 1981, 1983, We are
human beings, Yesterdav the Daily
News wrcte ghout “Dumb Friends.
They are trying to prevent cruelty
to animals. The Daily News is the
“cfficial organ in Colombo, Today
the whole country. is on fire, Peo-
ple are dying. Hundreds of thous-
ands of Tamilians are suffering, but
the Daily News the Government
organ, writes about dumb friends.
They are interested in cruelty te
animal. We are reduce to that hope+
less position. It is not my intention
to take too much of your time,
What he says is this. Over one
thousand ypeople, a lot of people aré
in private homes. They will come
out. When they will come cut it
will be known.”

This is a proclamation or a pro-
nouncement or an open declaration
made by a Minister of the Govern-

ment,

Sir, in the elections held in 1977 the
T.U.L.F, got 18 out of 19 seats in the
noxjthern and eastern provinces, only
one seat was won by the ruling party,
the UNP, that too with a narrow ma-

‘jority of 500 voteg that is in the nor-

thern and eastern part, it has been
said that they won them ch the plea
of secession, on the plea of self-deter~
mination, on the plank of their mani~
festo, but, Sir, Mr. Thondaman diffet-
ed ‘with them. Another Minister on
the day when a Constitution Amend-
meat was being put forth, the Sixth
Amendment to the Constitution, was
responsible for depriving all these 18
representatives of TULF of the Tami.
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lians from being Members of Parlia-
ment. Tais was hurried through in a
single day.

When entire Sri Lanka is on fire,
when there is so much of distress and
animosity, when hate is ruling the
streets of Colombo and Jaffna, when
the army is patrolling, not only pat-
rolling but shooting down people in
Batticola and Triwewalle a Cunstitu-
tion Amendment to drive out the MPs
from Parliament was to oeing rassed.
They haq driven out Tamilians from
their homes. They had driven out
shopkeepers from shops, They had
driven out prisoners out of the world
gourging their eyes, breaking  their
skulls, and now they are driving out
PMs from Parliament itself. On that
memorable day, one Minister, by
name Cyril Mathew, he is a Minister,
a responsible Minister, he is consi-
dered to be the most powerful Minis-
ter...

AN HON. MEMBER: He is not a
Minister; he is a sinister...,

SHRI ERA SEZHIYAN: This man,
Cyril Methew, says in the open House
that *This iz a subject which has
never been discussed in the House be-
fore, I am speaking on behalf of
10,986,000 Sinhalese,”

Here 18 a Minister of a Government
in power supposed to rule the entire
country, supposed to represent the
entire people supposed to maintain the
law and order of the entire island,
irrespectfye of the language that they
speak, irrespective of the religion
that they followed..... (Time Bell rings
Sir, please give me a few minutes
more,

4And this Minister comes forward
and gays: ‘I am speaking on behalf
of the Sinhalese’. Suppose, if vou
drive out the Tamil representatives,
"out of Parliament and all the Minis-
‘ters, the Sinhalese, are going to speak
only for the Sinhalese, who is going
{0 speak for the Tamiliang inside the
Government, inside the Parliament?

[ RAJYA SABHA ]}
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1 understand from Mr. Amrithalin-
gam that on the 3rd of August, he
phoned personally to the President
and said he wanted to come to Colom-
bn to visit refugee camps ard see the
situation. And the reply of the
President was—Please don’t come
there is no security for you; we can-
not afford; we cannot give vou secu-
rity; please don't come today. And
on the 4th, the next dav. they are
conducting the proceedings of Parlia-
ment, banning all these people, with-
out giving an  opportunity to these
persons,

I would like (o say that madn@ss
was let loose in the whole process ard
there has been some method in {hat
madness also. Wherever, Sinhalese
are dominant, Tamils arz hunted
down and their homes are being loot-
ed by the Sinhalese mobs, ‘The army
and the police are passively looking
at them. But in the areas, where
the Tamilians are in majority, it was
the army, the navy and the airforce
that took the initiative. They know
which is fhe house belonging to a
Tamilian and which house is owned
by Sinhalese with a Tamil are living
there and they will harm the property
of the Tamilians and will not set fire
to the house if it is a Sinhalese house,
Therefore, with unerring accuracy,
they had all this information with
them and they acted accordingly.

Now, it looks as though the temper,
the tragic impulses are roming down.
But to me, it appears {6 be not s0,
because every time the same thing
erupts and every time it louks as
though it will be the last time it has
erupted apain that way. After 1956,
Mr. Howard Riggins who was the
Ambassador fo Sri Lanka, of USA,
wrote a book “Ceylon: Dilemas of a
new Nation and I am gquofing from
that book, because Mr. Jayawardene
will not object to the assesement
made by an American, where he said:
“In the event the majority community
succeeded in obtaining {he language
reform legislation, its ardent spokes-
man .sought. The alarming riots of
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1958, unparalleled in -the island his-
tory were the direct results of these
reforms and of Government’s reluc-
tance to insist, the puvlic order be
maintained and individuals protected,
The memory of thes events will retard
the creation of a unified modern na-
tion commanding allegiance of all
communities.”

At that time it was thought that
1958 riot was unparallel in the his-
tory of Sri Lanka.

Again, coming to 1981, in the
months of August-September, there
were huge riots, This is what the
London Observer wrote at that time:
“It is now established that the orgy
of looting and arson in Jaffni and
northern side of Jaffna in one mino-
rity Hindu Tamil community was
planned, orchestered and carried out
by predominantly Sinhalese Bud-
dhists, police force in the area, Among
the targets were the Jaffna public
library ‘where 97,000 books were
burnt; the office of Tamil newspaper
attacked, and home of Tamil MP
destroyed.” Everytime the orgy comes,
it has been orchestered it is being
well-planned.

It has been often said, why should
there be this cry of separation?

If you go through the political his-
tory of this island, you will gee that
they have not asked for this, Actually,
the present TULF started as the Tamil
Congress in the year 1947. After the
Citizenship Act, when more than a
million people were disenfranchised
when the number of representatives
to be sent from the Tamil area wazs
reduced delibetately, the Tamil Con-
gress spilf and the Federal partv was
formed, The Federal Pa-ty advsorated
for a federal structure for the entire
Ceylon, with autonomous areas or
self-governing areas for the Tamils
and the Sinhalese. Afterwurds, this
became the Tamil United Partv. Only
after this, when all their efforts were
set at naught, they were disillusioned.
Selvaneyagam, the very famous Gan-
dhian, who was called very belovedly
as the Ceylon Gandhi, said he was
disiltusioned with these people and

[ 16 AUG,

1983 ] Rule 176 286

that he had no other option, but
separation. !

Sir, at this juncture, what should
we do? I would request the Govern-
ment to come forward with scme con-
crete proposals. You may nct spell
out everything., I know, This is a
test of your diplomacy, how you are
going to accomplish your job is your
responsibility. This is a responsibili-
ty which cannot be shirked. This is &
responsibility which cannot be de-
layed, If you delay it, it means,
Jayewardene is buying time.

Afterwards another orgy will come.
Another tragedy will occur in this
island,

Therefore, 1 would say that this
House ghould come out with 4 proper,
substantive, motion, condemning the
wholesale tragedy and the «'gy which
was perpetrated. We should mobiiise
world opinion, as we did in Bangladesh,
as we did wherever human rights were
trampled, It should become the
late. Ceylon is known as the island of
paradise. But today, that paradise is
lost. Hell has been let loose there.
Mistrust, hate, animosity and macabar
brutality are ruling that counfry.
Therefore, this paradise should
be regained, In this, our country has
a great responsibility. It is not only
a great responsibility in regard to the
Tamils there. It is also a great ves-
ponsibility in regard to human rights,
human rights which have been en-
shrined in the UN Cons‘itution of
which you and all tfhe others are
Members.  Therefore, we  should
come forward and give assistance,

Somebody has cautioned that there
should be proper supervision in re-
gard to the assistance which we give,
In regard to the funds which the
Prime Minister wants to collect in
this country. We do not know how
this is going to be spent, We do
not know how this is going to be
spent. We do not know whether it
will reach the affected perons; it is
highly doubtful. ~We do not know
whether the kerosene which we send
from India is going to light 5 lamp
in a hut or it is going to bum that
very hut, We do not knew. There-

o



287 Dicussion under -
[Shri Era Sezhiyan]

fore, there should be s¢me machinery
for ensuring the proper utilisation of
the assistance which we give. Nore
than the assitance which we give,
more then the money which we send
irom here il'is the trust which you
create, it is the confidence which you
send from here, which 1s important,
Instead of sending things from here,
let us send the message of confidence
Yhat we are there to help them, irres-
pective ¢f the fact whether it is-an in-
ternal problem or otherwise. We
should not go inio these niceties, When
Jawaharlql Nehru moved the resolu-
tion in 1960, these things were not
gone into. These things were not look.
ed into when Bangladesh was on fire.
The same position. is pevailing,

‘Therefore, I would urge upon the
Government to take time by the fore-
lock and act, While talks are being
held with .the TULF leaders, 1 would
again urge that any setflemeunt in
Sri Lanka can never be full, can never
be completed, without the assistance
and active co-operation of the TULF.
They are the proper representatives
of the Tamil People, who won .18 out
of ‘19 seals there, They are  the
sole representativeg of the Tamil spea-
king Eelam, which consists of the.
Northern and Eastern provinces. They
should be associated. They may be
associated directly or indirectly or
through India. But  thev should be
associated. Again, Sir, any sclution
of a long-standing nature should be
constitutional. It cannot be a
pact, It cannot be an agreement, It
cannot be promises, These promises
have been broken. The . pacts have
been thrown into the wasie paper bas-
xet.
=R

All these things have heen forgot-
ien, Therefore, if you want to have
stable and assured peace in this is-
land, there.should be a conslitutional
solution.  The basic thing should be
enshrined in the Constitution to the
satisfaction of the peoole, Otherwise,
we. do not know where it will end.

Just because 1 come from Tamil
Naduy, it should not be viewed that I
am- having the side, it has been re-
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verse (£ history, In TYamil Nadu
there hag been a separatist movement
that went later for federal system,
Here there was a party in Sri Lanka
which supported the federal system and
ended in a separatist party. There-
fore the confidence that you created
in those who wanted separation has not
been crekted in Sri Lanka. Therefore,
1 appeal to this Government and to
those sane persons who are left in
Sri Lanka to take them as humanity.
There is none like people of Indian
origin, Even Sinhalese are of Indian
origin. The Buddhist religion is of
Indian religion. Everything that is
worth known in the hnistory of Sri
Lanka comes from India, Sri Lanka
is a part of India, 1 do not say
geographically or  politically, but
spiritually and culturally it is a part
of India. Therefore, in a big way
we feel the agony. We have no ani-
mosity against anybody. We do nat
want the army to be sent to over run
the island, or to take over the admi-
nistration, If any army is sent,. jt
should be sent to give bprotection to
those stateless people. It need not
be Indian army. It can he an army of
the world, organisation, 1 do not want
to suggest the name, but if somebody
is able to give protection, the purpose
will be served.

Therefore, I appeal io thc Govern-
ment to take the time by the forelock,
not to drag on, not to consider what
should be the solution arq all that,
We are always late. Qur seismograph
machine, our meteriolegical section in
the Poreign Affairs Ministry is always
late. Only after the rain comes.
they will say that the rain has come.
Even in Sri Lanka they have been
very late. They did oot orepare the
Government.  They did not prepare
the. wotrld opinion. They . dii not pre-

" pare the opinion of this country, Even

after the eruption came on 23rd and
24, the opinion of the Government
was very weak, they were not com-
ing. forward 1o have a discussion be-
cause they were not aware ol it, Even
though our Foreign Minister  whose
name ig blood curdling . ‘Narasimha’
went there, I do not think they have
Therefore, I
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do not want to put our weight, but
we should ensure the safety and dig-
nity of the human beings there.

Thére is one thing mure. Whatever
ig happening to the Tamils there is
sure to visit the other sections of Sin-
halese, When Hitler first put his tar-
get on Jews, it did not siop at Jews,
it '‘went to other communities, other
parties and then it overflew the fron-
tiers of Germany, and the entire
Europe wag engulfed in hate and
destruction.  Therefore, if something
happens in Sri Lanka, it mav ke
Tamils today. it will be other patties
tomorrow and then it will be Muslims,
Christians, other Ileftist parties and
then parties «within themseclves. They
are saying all these thirgs in the
name of Buddha, Buddha did not
teach things, Buddha taught love,
but these people are hating in  the
name of Buddha, At least they
should spare the fair nime of Buddha,
the proudest contribution from = the
Indian civilization {0 ine whole world
of philosophy and humanity.

MR. DEPUTY CHAIRMAN: Mr.
Mohapatra. Please be. brief in vyour
observations. There are a large num-
ber of speakers.

.SHRI SHYAM SUNDAR MOHA-
PATRA  (Orissa). I  have
been Lrief.

Mr, Deputy Chairman, Sir, the whole
country today is charged and surchar-
ged with the emotion which has been
caused in Ceylon due to oppression.on
the Tamil population, Sir, the discus-
sion is reminiscent of the days when
the whole country was face 1o face
with the  torture which the Bengali
population had in Bangladesh in 1971
but today war is not fought on
grounds; probably war is fought
through diplomacy. And in this res-
pect I can say. the leadership which
has been shown by our Prime Minister.
Mrs. Indira Gandhi, is foo. laudable.
Even Mr. Amrithalingam has said. that
he is.deeply satisfied with the role of
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the Government of India, particularly
of Mrs. Gandhi.

Sir, this oppression on the. Tamil
community has caused us more con-
cern in the sense that one might feel
that the whole country is face to face
with war, but as I said, the couniry
has to be restrained bpecause today
Mrs. Indira Gandhi is not ‘Mrs. Indira
Gandhi’, she is the Prime Minister of
India, she is the Chairman of the
whole non-aligneq nations,

S0 in this respect, caution is absolu-
tely paramount. Today the whole
world is having cold war here and
there, Belligerency is sparking off in
this country and that country—fiom

. Kampuchea to Laos to Iraq and Iran

and to far off Argentina and through
all Arab countries ang African coun-
tries this struggle is going on.against
imperialism and imperialist powers not
only want Diego Garcia, they probably
are keen on Ceylon in the Indian
Ocean where imperialist power can
have their conspiracy and intrigue and
spark off their domination. In this
respect, what I want to impress on the
House is that this is an issue which
has cut across party lines and as Mr.
Sezhiyan said, what is the outcome of
this discussion 2 The outcome is

mobilisation of popular forces’ sym-
pathy for the suffering Tamil com-
munity in Ceylon.

The Tamilians are suffering there

because they have a genuine problem
of language, a genuine problem of
their own establishment, of their own
culture, retention of their heritage and
they do not want to consider them-
selves as aliens in Sri Lanka politics.
Their language has not been accepted
in Ceylon, although it is in the Consti-
tution that it should  be the second
language. Today we see hardly 3 per
cent of the Tamilians are in the Army
and hardly 5 per cent Tamilians are in
the police. And in all major, impor-
tant posts, the Tamilians have been
relegated to background. -Tamilians
are not at the mercy of Mr. Jayewar-
dene, - Tamilians do not want anything

2903
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with a begging bowl; they demand
their own rights.

It is unfortunate that Indians in
many countries have been treated with
contempt and they have been—thrown
out of Burma. I kxnow how thousands
of Indian people in Burma came to
India with a begging powl. I know
hundreds of them are still there in
Orissa, starving without jobs, We
know they were thrown out from East
Africa and what torture they had to
undergo at the hands of that monster,
Idi Amin. So it happens. Indians will
suffer in other countries because they
are enlightened peonle. I had heen to
the United Kingdom. The modern
United Kingdom has been built because
their mercantile firms, industries
medical profession—all are manned by
Asjans——Indians, Pakistanis and Ban-
gladeshis. The Indians have proved
their genuine talent and Indians cannot
be taken for granted that when they
are thrown out from this country or
from that couniry, each time the Gov-
ernment of India will come to their
rescue. It is my firm opinion that
wherever Indians are, they must fight
for their genuine rights and come what
may they should rally round a cause.
Ang Tamilians in Ceylon today are
rallying round a genuine cause, with
which we Indians are very much in
sympathy. I knew when Mr. .Jaye-
wardene came to power and as Con-
gressmen we had probably spoken out
when Mrs. Bandarnaike we denied the
right of citizenship and Mr. Jayewar-
dene came that it was the success of
a rightist conspiracy in Ceylon. And
it is not uncommon that Mr. Jayawar-
dene will take this course. I do not
know how far it is true hut it came
out in the papers released bHy an
American journalist that he had
sought help from other foreign powers,
I do not know how far it is true, It
could be true. After all, probably the
entire military of Ceylon is no match
to the police force of Tamil Nadu.
But India has no extra-territorial in-
terests. Indeed under the leadersghip
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of Mrs. Indira Gandhi, she has shown
extreme restraint. The Simla Accord,
our role in Bangladesh has proved to
the whole that Indian, under the lea-
dership of Mrs. Indira Gandhi, has no
extra territorial interests, has no
desire to dominate over other coun-
tries. We stop where we want to stop
and not an inch forward we go. That
has been our policy. In this case, my
own impression is that Ceylon Govern-
ment, with the help of American cons-
pirators want to unpopularise Mrs.
Indira Gandhi because she is the
Chairman, of the Non-aligned Move-
ment, The whole world is looking to
India as to what course India will take.
Should it go for a war? Should it
go for a military exercise ? Shoulg it
allow its aeroplanes to fly over Ceylon
to terrorise the Ceylonese Govern-
ment? No, nothing, That has not
been our policy. Otherwise Mr, Nara-
simha Rao, our Foreign WMinister,
would not have rushed to Ceylon. I
will say that he was not a Chamber-

lain. Chamberlain went to
Munich to negotiate with Hit-
ler and came back with his umb-

rella, saying he had won peace with
honour. It was belied by the forces of
history because Czechoslovakia was
raped by Nazis. But Mr. Narasimha
Rao has been successful.

But Mr. Narasimha Rao has been
successful. He went there with Mr.
Vajpayee, his Secretary, and told them
about the concern of the Indian people
and the concern of the Government of
India. And that is why Mr. Jayewar-
dene sent his brother to have a parley
with the Prime Minister and Mr. Nara-
simha Rao. In what respects have we
been successful? Mr. Jayewardene
has now agreed for a round table con-
ference with the Tamilians, to which
he was not agreeing before. He has
agreed that Tamil language could be
considered as the second language of
Ceylon, He has also agreeq for dis-
trict development committees, and am-
nesty to all people. Of course, he says,
amnesty after non-violence. He has
agreed for discontinuance of Army in
Jaffna. Of course, he has made a

it
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 clause, after cessation of violence-
~ Sir, my own personal feeling is that
Mr. Jayewardene is captive foday in

the hands of military. He has no
power today brobably, although he
received the mandate of the people.
Otherwise; how could there be mass
killings of innocent Dpeople, men,
women and children, and maiming ot
citizens. It is reminiscent ot the days
‘of Bangladesh when Mujib was killed
and his family was routed, all patriots,
all writers, all intellectuals were killed
and imprisoned in Bangladesh. That
happened recently in Uganda and in
many other places. Sir, it is inhuman
killing. The whole world opinion
today is against the Government of
Mr. Jayewardene. I can tell you that
if Mr. Jayewardene does not see
reason, he will be not Jayewardene but
Prajewardene in course of time. There
is no doubt about it. .

Sir, the Seventh Fleet is cruising in
the Indian Ocean very near o Ccylon.
The entire Ceylon secret agency is
manned by the Government of Begin,
that means, the Government of Israel
It is negotiating for knowledge in the
manufacture of atomic weapons. Sir,
‘these are all intelligence reports; and
I thirk Mr. Narasimha Rao seems to
" be knowing all this. Ceylon is going
to be converted into a base in the
Indian Ocean. Ceylon is going to
be a base for the im-
perialist  cliques and  imperialist
designs. And in this unless we do
- something today, it will be very diffi-
cult to meet the situation later on. Sir,
the Americans are causing concern for
the whole world in Central America,
in El Salvador Nicaragua, or in Han-
~duras. At all these places the Ameri-
can Government is {rving to utilize
CIA to cause concern to the people, to
support the puppet regimes of the
United States, to support fascist re-
gimes, to support military dictatorship.
The idea is that the toiling people
should not be able to form the gov-
~ernment, there should not be any so-
cialist government, only puppet gov-
ernment. And Ceylon is probably
~going to be the latest victim of Ame-
rican conspiracy. India cannot 1lose
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interest in it, We cannot <zlose our
eyes; nor can we close our ears. The
fear is that today India is a big power,
3th or 7th industrial power, our people
with a strength of 700 million are a
bhig power. We cannot stang by
tyranny., We should stand by those
people who are fighting against aggres-
sion of imperialism and all that. .

Today our concern is for the Tamil
people. I will not, of course, support
secession of the Tamil area from the
whole of Ceylon. It 'is for the Tamil-
iang to decide. But Mr. Amrithalin-
gam says they have not rejected the
idea. They still want a Tamil State in
Ceylon. 1t is for them to decide, it is
not for us, because there has been such
belligerancy in many parts of the
world; when a particular part cf the
whole State was suppressed, they de-
manded statehood, Why does it hap-
pen ? It is because of torture, because
of economic exploitation, because of
political subjugation, which Bangla-
desh had to face. For thirty years
Bangladesh was raped by West Paki-

stan, The whole economy was raped.
Bangladesh were ousted from all
posts, from colleges, from govern-

ment offices, from mercantiie firms.
And that is why they rose in reveoll
and got their independence. Indis
cold not close its eyes because i
was on the border, and about a crore
of refugees came into India. But, be.
fore that, Mrs. Gandhi made a diplo
matic mission all over the world. She

went to all important countries, big
and small, mobilized public oninior
against Pakistan and in favour o

Bangladesh, and then it was *ime fo:
India to intervene.

It is too early for us to say tha
India should intervene. Yes, Indi
should intervene giplomatically. Indi:
should intervene with the might of th
popular force behind Mrs. Gandhi t
tell Mr. Jayewardene, “You must se
reason, and if you do not see the per
son; well, of course, the Indians ar
there.” But probably that is the las
testament we can give to the posterit
because after all what is Ceylon. His
torically Tamilians are there. If vyo
read history, Vijay Singha who belon
ged to West Bengal and Orissa, rule
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over there. He was the monarch, and
his name is written in letters of gold.
I do not ind any difference between
Tamilians and Ceylonese. We were
probably part of one history, one cul-
ture. | am not quoting the Ramayana.
Somebody probably will say that I will
say it was the country of Ravana.
Not that. We had single history,
single culture, single tradition, and we
cannot lose qur interest in what is
happening in Ceylon.

Sir, I can tell you that when Mr.
Jayewardene was here during the
Non-aligned Conference, the Press peo-
ple asked him, “Mr. Jayewardene,
your excellency, will you kindly tell
us what is happening about the state-
less people in Ceylon and Tamilians?”
What did he say? He said, “There
are only 1 lakh stateless persons in
Sri Lanka, and so the problem is no tin-
tractable. We cannot put them in a
ship and send them off. Besides, we
need them in the country, and we can-
not keep them without giving them
civic rights,”” This is what Mr. Jaye-
wardene said in Delhi in the presence
of 700 million peonle of India, We
thought that well, he was a great god.
Of course, he looks like a Roman Se-
nator, with his height, lungi and white
kurta. He invariably looks like a Se-
nator. We thought probably he was
speaking the truth. But actually he
was going to put the Tamilians in the
ship and throw them into the sea, the
Indian Ccean or the Arabian Sea.
This is what he has done and is going
to do. And it is time that he saw
reason, Mr. Jayewardene, the Presi-
dent of Ceylon, that the Tamilians are
not alone in Jaffna, that the entire
Indian population, 700 million, arve
going to sympathise with the Tamil-
ians and stand by the Tamiljans in
their just cause, reasonable cause.
constructive cause to help them esta-
blish themselves.

Thig is a click, as Mr. Sezhiyan said,
{o remove the Tamilian parliamentar-
ians from the Parliament. It is a
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sinister design on the part of Mr.
Jayewardene's party and the Govern-
ment to deny them the right. It is a
sinister design that the Tamilian MPS
will not be there, And that is pro-
bably why, Sir, that the TULF is de-
manding a statehood. It is the last
stage of frustration, it is the last stagz
of patience, it is the last stage of tole-
rance, That is why it has gone tp de-
mand a s2parate statehood, pecause it
is nowhere, it is a non-entily, it has
no locus standi in society, and that is
suffering of the Tamilian people. and
we can appreciate their feelings. )

Sir, I can say in this respeci that
Mrs. Gandhi has shown a laudable lea-
dership. She has shown a commend-
able sense of diplomacy. In the
galaxy of world politicians, Mrs.
Gandhi today is one who is so much
appreciated, not by the east or the
west, not by communists or capitalists:
alone, but by every block of people.
She is g departure from Fidel Castro.
If you see the role of Fidel Castro, it
was Fidel Castro who sent arms to
Africa to fight the battle with the onp-
pressed people. Fidel Castro sent his
soldiers who are fighting in Centrafl
America, in El Salvador, in Guatemala,
in Honduras and may be side by side
with the Nicaragua patriots against
the American hegemony. But Mrs.
Gandhi does not send troops anywhere,
Mrs. Gandhi does not try to intervene
anywhere. The Government of India
is not advocating a policy of interfer-.
ence ang intervention. But sanity de-
mands, justice demands, reasons, de-
mands that we keep our head high, not
bow down before any click conspiracy,
however mighty, however strong it may
be, In this resnect we subport Mrs.
Gandhi, the policy of the Government
of India ang Mr. Narasimha Rao who
has taken a long stride for success of
the discussion. And most of all, irres-
pective of party affiliations we are one
with the siffering Tamil Nadu popula~
tions of Sri Lanka. Thank you, Sir.

SHRI HARKISHAN SINGH SUR-
JEET (Punjab) . Mr. Deputy Chair-
man, Sir, the tragic happenings in Sri
Lanka and the sufferings of the Indian
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nationals and people of Indian origin
"have shocked the whole world, and the
political and social forces in our coun-
try have rightly expressed deep con-
«ern over these happenings. The
unity which the whole country expres-
sed on this issue is unigue. It is natu-
ral because Sri Lanka is our close
neighbour ang the events there direct-
1y have an imvpact on our situation
here. And secondly, Tamil speaking
people, people of Indian origin and
Indian citizens are dire~ily involved
there. That is why these shocking
ovents have aroused justified anger in
the whole counfry, and the whcle
ccountry has exvressed its sympathy
with those suffering people and anger
against the Government of Sri Lanka.
"These shocking events have surpassed
many earlier records. Thousands have
been done to death. Properties worth
billions have Dbeen destroyed. The
Government figures there go to show
‘that only 350 people have died. But
‘the other figures are there, including

. ~ the British news papers, which go to

prove that more than 2,000 have died
in this vizlence. Not only that, no
body has been spared; women, child-
ren, old men—nobody has been spared.
And even those behind bars have not
been spared; they have been done to
death. Ang this has not been con-
fined to areas where the Tamil majo-
rity was there. It has spread to other
areas too, including the Cgpital of Sri
Lanka, Colombo. Nobody has been
safe there. Even the car of the Leader
. of the Opposition was attacked. Every
where the industry, the economy is
disrupted. This is the situation which
we are faced with today in Sri Lanka.
This carnage was hot confined to Jaffna
alone. The whole of the Tamil-speak-
ing people, the people of Indian origin,
Indian citizens, everybody got affected.
And they had to move in large num-
bers—80,000, even according ‘o the
Government of Sri Lanka figures—to
the camps. This is the situation which
that country is faced with. And this
has all been done with the help of the
army, o

, These were not sudden evénts. This
" wiolence against the Tamil-speaking
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people started in 1956 ang those people
waited for 25 long years for a solution.
The last carnage took place in 1981,
after which negotiations started. Be-
cause of the world public opinion, the
Government was forced to carry on
the negotiations. As a result of the
negotiations, some agreement was
arrived at. That agreement remains

unimplemented. Instead of :imple-
mented, that agreement to
assuage fthe  feelings of the

Tamil-speaking people sg that they
are able, in the united Sri Lanks, to
fulfil their aspirations and advance in
their cultural, linguistic, political and
economic life, violence is unleashed
and that violence is unleashed with the
support of the army. This is a very
strange situation. And even the Presi-
dent of the country says that he is
ignorant about what has happened in
Jaffna. This is what has happened.

To blame those Tamil speaking peo-
ple would be very wrong because the
Government, instead of imrlementing
the agreement came forward with dra-

. conian laws like the Public Security

Ordinance. They dig not spare those
parties, may be they represented the
minority point of view—which rep-~
resented the Sinhalese population and
raised their voice in support of the
demands of Tamil population. You
know, all the Leftist parties who stood
up firmly in suvport of the Tamil~
speaking population and supported
the demand for autonomy for them,
were banned. This voice wsa not
alloweg to be raised. All that has been
mentioned. I do not want to repeat it.

Even the Memb2rs of Parliament
were barred from attending the House
because of certain measures takea by
the Government, The result is that a
situation has arisen in that the 'Tamil-
speaking peouvle are forced 4o raise
certain slogans because the Govern-
ment has done all this in the name of
fighting against the violent activi~
ties of the extremists and the seces-
sionis movement 2 The real problem
for the Tamil-sveaking people today is
whether they can live, they can  sur-
vive, in- Sri Lanka today, whether they
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can own their properties there, whether
the military will not come all of a sud-
den and kill anybody without any
notice and grap their property. This
is the situation they are faced with.
They are driven to the wall What
they should do is the real problem.
The problem is not what slogan is be-
ing raised. The problem is a human
problem, whether somebody can be
allowed to live there or not. This is
the situation they are faced with. And
this situation they are .facing afer
waiting for 25 years, to find a genuine
solution. Nobody can blame them.
They have always been wanting ‘a
reasonable solution. Even now Shri
Amrithalingam the Secretary of the
TULF who had come here, stated very
clearly; any reasonable propositicn he
is prepared to agree to which can en-

sure, which can guarantee their cul-’

ture, their language, their political life
to freely develop. They are prepared
to agree to that. But that is not the
situation. You know the figures of per-
centages of the population. Tamil
speaking people constitute 27 per cent.
I do not want to go into that Even
the administration, even the police in
Jaftna, they have some 80 per cent,
90 per cent, belonging to — even 93
per cent— the Sinhalese. How can
you manage in such a State. You try
to do it here and let us see.
If you do it, its conseaquences 'will be
very  dangerous. But the regime
there is trying to do it today.

The situation, as my friend there
stated, is no doubt being utilised by
imperialists. Sometimes you forget,
after having gone through the strug-
gle against imperialism. We should
alwsys keep in mind the motives. It
is not accidental that when a situa-
tion arose, the Jayewardene Govern-
ment sought the help of the United
States imperiglists, the British im-
perialists, Pakistan and Bangladesh.
Why could he not come to India? Of
‘course, now he is forced by the world
opinion and by the initiative of the
Government of India he has to do it.
But earlier they have gone there be-
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cause the imperialists are trying to
destabilise this region and they want
to encircle India and bring the maxi-
mum pressure, On the one hand they
are militarising Pakistan, and, on the
other hand, they are creating a base
in Sri Lanka and they are trying 1lo
utilige the sifuation.

Therefore, in this respect every-
body in the country has welcomed
the steps taken by the Government
of India. The Government of India
on this issue has not lagged behind.
They have got the support of the
whole country, of the entire people,
and this backing hag given them the
courage to take a forthright stand
and we are glad they have taken a
forthright stand on this issue. They
have gone to this length that today"
the proposals made by Jayewardene
cannot satisty the Tamil-speaking
people, Somethings more has to be
done, What else can you do? Yes,
people are expecting more. Yes, the
imperialists want to involve us and
some other forceg also in this region.
We should not allow imperialism to
enter this region. We should deal with:
the situation in such a way where we:
can ward off that danger; and at the
same time find a solution to  this
problem, At this stage I only want to
say one word of caution: that Jaye-
wardene should not pe taken on his
words. He had made promises in the
past also. "He himself came to an
agreement In 1981. But much more
needs to be done. World public opi-
nion has to be aroused against him.
He is not a man who can have that
courage in  this zone to stand up
againgt the world public opinion.
India being the chairperson of the
non-alignment movement, India
should arouse the feelings of the non-
alignment countries, they should
unitedly find a peaceful solution and
fight against imperialism to sclve the
problem, by mutual cooperation, by
South—South dialogue as decided by
VII non-aligned summit in Delhi,

Why should we not be gble to solve
this problem by bringing all these
pressures on the Government of Sri
Lanka?
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I do not want to say anything more
because the whole House is united on

this and there is no difference of
opinion on this issue.
I only want to mention three

First ang foremost is restora-
The situation

points.
tion of complete peace.

has changed and in changing the
situation the Government of India
has played its part.

Secondly, rehabilitation of the
people has to be attended to. Full
compensation should be given to

those whose property has been. Jost.
Mr. Jayawardhane has assured to our
Government that the Ordinance or
law for seizing property is meant
only to protect such properties and to
enable them to hand over such pro-
perties to the owners. This should be
implemented. Sufficient relief should
be provided to those who are in need
of it.

The Government of India has In-
dicateq in its statement that solution
cannot be found on the basis ¢f {he
earlier position becausg confidence ig

lost, Confidence iy Jost batauss of
the expérienés the Tamil peoplé

have had for the last 26 years. New
Solutibn can be foung only in a fede-
ral set up where there should be
‘proper autonomy for the Tamil pee-
ple with freedom to develop their
language, culture and economy and
where they should have their politi-
cal rights.

‘Apart from taking steps to achieve
the above three objectives, we should
do our utmost to see that the world
public opinion is createg so that Pre-
sident Jayawardhene sees reason to
solve this problem.

Finally, 1 would also request the
Minister of External Affairs to bring
forward a Resolution. This is such an
issue on which the whole House is
united. No doubt the proceedings of
the House will have their impact. But
there will be much more impact if
the Foreign Minister, in the light of
the statement made by the Prime
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comes forwargq with a Resolution, to
be passed unanimously by the Parlia-
ment, calling upon the nations of the
world to exert their influence on the
Government of Sri Lanka, so that,
that Government sees reason and
finds a proper solution io this vexed
problem in such a way that the Tamil
people living in Sri Lanka, where
they were born and where their fore-
fathers lived- amicably with the Sin-
.halese people, have full freejom to
work, to develop their language and
culture with all their political rights,

SHRI P. N. SUKUL (Uttar Pra-
desh); Mr. Deputy Chairman all that
has happened in Sri Lanka recently
by way of mass murders of thousands
of innocent men, women and children
of Indian origin; including. looting
and burning of their properties, has
come to us as the worst shock of the
decade. And what has shocked us
most is the fact that the Government
of Sri Lanka has been found to be
hand in glove with those who have
perpetrated ‘these heinous crimes in
that country.

)

No 165§ 4 persod than the Indus-
‘tries Miilister of Sri Lanka, Mr. Ceril
Mathew, is reporfed to have spear-
headed the entite well-laid plan for
he genocide of Tamils in Sri Lanka.
Why do I call it genocide? 1 call it
genocidy because according to the
Genotide Convention of the United
Netions, any deliberate attempt tc
exterminate or wipe out a racial, lin
guistic and ethnic minority is a geno
cide. n fact this hss been attemptec
in Sri Lanka. Under the veil of cur
few imposed in Colombo, mobs wer
allowed to seek out members of th

Tamil ethnic minority for  killin
them in cold blood. In the proce:
lhey were also allowed to  ransac
shops, offices and homes and lo

them and set them on fire. While ¢
this was being done the police and t)
military were standing as just ps
sive observers.

1t was reported by the UPI tr
four hours affer the curfew was ¢
clared, streets of Codlombo  w¢
littered with burnt cars and buses
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Even the office of the Indian Depu-
ty High Commissioner and the resi-
dence of the Acting High Commis-
sioner of India were attacked by
‘these elements. In Jaffna town, Sir,
the army men were on a total ram-
page and thHey were reportedly raid-
ing each house and each shop and
shooting down the Tamil youths in-
discriminately. On the 26th July, Sir,
35 Tamils were killed in a (olombo
jai] and, on the following day, four
more Tamils were killed in another
jail massacre. On the 28th July, a
train coming from Kandy was attack-
ed and the Tamils therein were killed.
In Colombo, at the Fort Railway Sta-
tion, Tamils were dragged outl from
another train and they were killed
and seven bodies were recovered from
that train. Sir, Mr. Jayewikyrama,
the Secretary of the Ceylon Chamber
of Commerce himself told the Heuters
that properties worth tens of millions
of dollars had been damaged in Co-
lombo and, consequently, the econo-
my of the Island was bleeding. Be-
sides the hand of the Industries Min-
istey behind the massacre, the ram-
page and the killings under the cover
of curfew, Sir, President Jayewardene
himself failed to make any public ap-
peal for the restoration of peace in
the Island. This goes to show that
the entire Sri lLanka administration
was behind the entire holocaust in
that country. Also, Sir, on the 25th
July itself, Sri Lanka cut off all chan-
nels of communications with India
and imposed a striet censorship.
The State-owned TV and radio were
silent about all that was happening
in the country. Moreover, Sir, anti-

India speeches were made in the Na-

tional Parliament on the 26th and
27th July and this goes to prove the
attitude of that country towards
India and the Indians living there.
Even while our External Affairs Min-
ister was in Sri Lanka, the carnage
wag continuing unabated and the peo-
ple of Indian origin were being mas-
sacred. There is no doubt that our
Government has acted with the ut-
most restraint and tolerance and, for
this, Sir, our great and beloved Prime
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for longterm planning:

Minister, as well as our learned and
shrewd External Affairs Minister,
deserves our wholehearted congratu-
lations. But, sir, our tolerance must
never be mistaken for our weakness.

Here we should also not lose sight of

certain facts. Firstly in the first
week of October 1981, there were
reports in the Press that President

Jayewardene was actively considering
a proposal for inviting American
soldiers in Diego Garcia for relaxa-
tion, for rest and for recreation in Sri
Lanka. Secondly, in the first week
of August, 1982, it was reported in
the Press that the Sri Lanka Govern-
ment of President Jayewardene was
planning 'to have a station of the
Voice of America in Muthurajawa.a
in Sri Lanka. These facts together
with the reaction of President Jaye-
wardeneg in 1957, who on an
agrecment concluded by the then
Prime Minister, Mr. Bhandaranaike,
with the TULF leaders, took out a
procession and organised a march
to Kandy as a result of which there
had been riots and the march had to
be cut short, prove his attitude. All
these things go to show the attitude
of that country towards us and they
throw a flood of light on the charac-
ter of Mr, Jayewardene and his
attitude towards the Tamils there,
towards India and towards the Ame-
rican bloe. This no doubt necessi-
tates a review of oqur policy towards
that country.

Sir, in this connection, I would like
to make certain observations and sug-
gestions, 5 few of them for short-
term consideration and a few others

Firstly, Sir, compensation must be
paid for the entire loss of life and
property in Sri  Lanka. Cur
Government has to ensure in all
possible ways that this eompensation
is paid by the Government of Sri
Lanka to the suffering  families.
Secondly it is also to be ensured that
this genocide does nnt opeat itself.
And for that we should have negotia-
tions with Sri Lanka Government or
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‘we may approach the Uniled Nations
or any international body like the
International Court of Justice to
ensure that this iad of thing does
not recur in future. Thirdly, about
the problem of refugees it is also to
be ensured that all the refugees—
there are said to be 50,000 persons of
Indian origin rendered homeless—are
properly rehabilitated. Fourth, and the
most important, which should be a part
of our suggestion for long-term con-
sideration: what is our attitude
towardg the TULF demand for sepa-
rate State? Mr, Amrithalingam has
sald yesterday that the TULF stands
for separate Tamil State and that
there was no change in the TULF
policy, but if the Covernment comes
up with concrete alternative proposal
to solve the problems of Tamilians in
Sri Lanka his party would consider
its stand, Now, Sir, what can be the
alternative proposal?  Naturally the
adoption of a federal Constitation
instead of unitary Constitution that
they are having . .. (Time Bell rings. ..
under which the Tamilians mav enjoy
full autonomy as desired by them,
"This has also to be ensured at all costs

and we must knock at the dcor of the.

United Nations or anyv suitable inter-
national agency. Fifth, our pclicy
‘towardg this country as I said, must
be reviewed prope’ly.

Thank you, Sir.

DR. BHAI MAHAVIR (Madhya Pra-
desh): Mr., Deputy Chairman, Sir, the
happenings in Sri Lanka have aroused
more anguish in this country than an-
ger. Anger there is, because what has
happened there defies all description,
all imagination. Human rights have
been violated in a most flagrant way,
and as [riends have mentioned we are
remindedl of the happenings in Bang-
jadesh. And it was a one-gided
affair with the Arme=d Forces of the
State taking sides and not only join-
ing the rioters but actually sometimes
‘¢ initiating action agaiist defenceless,
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peaceful citizens, whose only
fault was that they hanpen to speak
a different language and perhaps
come from a slightly different
origin. As friends ' have mentioned,
Sir, it cannct be called even ethnic
was ecause both the Sivhalese gnd
the Tamils originated from India, and
the difference is in  their religion or
in the way of worship—all to be found
in this country, We have Buddhism
here, We have a :iorm of Hinduism
which is practised in the norlhern
part of Sri Lanka. We have so many
more types and forms of faiths and
worship. But with all that, we feel
that is the beauty of our life, that 1s
the beauty of our culture, Such
things should have happened in Sri
Lanka Is something « hich has deopres-
sed most of us, and all of us have
been thinking if there was any way we
couid do to solve this situation. 8ir,
the uniortunate fact is that there is
thé background to-all this and tnere
have been previous incidents also of
the same type in Sri Lanka.
The last of them in 1981 was one
when riots in Jaffna started and the
Police set. fire to a great library.
Policemen set fire to a library. Yes-
terday, we were told that on one
occasion 40 people were assemndled in
one catholic church. The Folicemen
asked them to assemble there so that
they may be secure, Afier thev had
gathered there, the Policemen went
and told the rioters that they could
attack and Kkill. One of them, called
Subramaniam was eut into pieces.
Someone sat on him and drank his
blood. Such a thing happening any-
where would be a shame and slur on
humanity. When it happens in coun-
try which is so clese to us not only
geographically, culturally and histori-
cally, but also from the point of view
of sentiments, it naturally cuts a deep
wound in the hearts of alj of us,

These riots that have rocked Sri
Lanka recently have brought about a
massive destruction, a senseless des-
truction. Industries have been des-
troyed, One factory producing gar-
ments and  exporting them world
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wide by the name of Cindy Gaiments,
has been completely burnt down and
destroyed. Loot has bzen of an un-
precedented degree. We are told
that in one shop tihere were 12,000
TV, sets. All of them were carried
away systematically in a well- planned
manner. This could not be hap-
pened without the astive connivance
and the support of the Folize or the
Armed Fcrces there, Hindu temples
have been destroyed. 130 Navy per-
- sonnel aresaid tohave gone on ram-
page and destroyed everything that
came in their way. Of al] this, we can-
not have better testimony than what
the President of Sri Lanka himself has

given. Shri Jayawardere has ad-
mitted that his Army has an anti-
Tamil feeling, He even conceded
that on certain occasions, they not

only did not stop the rivters, but even
instigated them and encouraged them.
Originally, it was made known that
the initial spark came from an ambu-
sh in which 13 Army m2n «were killed.
Subsequently, it was  admitted that
the yiots started even before that
ambush took place, What is worse is
that the President himself has tried
to find scapegoats. Instead of accept-
ing all the responsibility for what has
happened, he hag tried to find scape-
goats. One scapegoat he hag tried
to find is in us. He is on record
having said that the  Soufh Indian
States were talking aout invasion.
1 do not know which responsible per-
son in this country has t:lked of in-
vasion, But President Jayawardene
says that he has heard of this talk.
Helping terrorists and harbouring
them, Naturally, n this vast coun-
try, one cannot totally rule out the
possibility of one or two terrorists
speaking into the country from some
island or unknown port and finding
some shelter for  himself, But has
any responsible Government official
or agny responsible person in this
country given shelter to terrorists of
Ceylon? I do not think that could pe a
faet. If it was a fact in any measure,
this was something which could have
been brought to the notice of Govern-
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ment and could have been get right-
through appropriate ac‘on. But the’
President tries to  utilise this or to
make use of this. Here is something.
which is not a friendly act at all.

MR. DRPUTY CHAIRMAN: 1.
would like to inform the hon. Mem-~
pers that the hon, Prime Minister
wili intervene in the debate at 4.40.

DR. BHALI MAHAVIR: Sir, he
says, “I am not harbouring people
who want to separate Punjab nr
Assam from India”; And by this

totally uncalled for analogy, he tries
to blame some Southern States with
the charge that they are harbouring
terrorists. I do not know, 8ir, but
the hon. Minister for External Affairs
would be able to  suy how far the
press reports are correct that when
he ‘was there, he wanted to visit scme
refugee camps but was not allowed to
vigit them. Not only that., When our
High Commission wanted to visit
those camps and find oul how Many
Indian passport-holders were there;
our High Commission was not per-
mitted to do that. It is said that the
State Bank of India and the Syndi-
cate Bank of India offices were burnt
down. Sir, how much Indian proger-
ty has been destroyed, how many
Indian passport-holders, whag are
Indian citlzens and who were there
just as tourists—may be for business,
may be for visiling friends, or may be
for some other work-—were &ffected
and embroiled in thess picts is some-
thing ‘which cannot but concern us,

[The Vice-Chairman (Shrimati Mar-
garet Alva) in tha Chairl

But, Madam, the starting point of
all this was protably the tirade in
the controlled press of Sri Lanka
against India. Now that tirade was
justified, nobody has been able to tell
us. Perhaps the only provocation
was that we had ~xpressed concern at
the situation in Sri Lanka as if our
expression of concern at such an in-
flammable situation, at a situation in
which human lives were being en-
dangered, at a situation for the crea-
tion of which the Government of Sri
Lanka ‘was solely respensible, was
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considerad te be sufficient cause, a
sufficient provocation for a whole
tirade being let loose against us. We
are told, Madam, that an Indian ship
which was sent 'v our Gevernment
for the purpsse of evacualirg refugees
- and bring them to Jaffna was not
allowed 1o load those refugees on
some flimsy pretext or the other, Ang,
perhaps, the worst example of what
I would say, could be considered 3
provacative action or irresponsible
action was the mention in particular
éolumn of the ‘Sun’ that Ir.dia might
invade Sri Lanka. °‘And if India in-
"vade, we shall fight. We may lose but
we shall lose with dignity,’ Wherefrom
such ideas got into their mind, we are
unable to  understand. But aleng
with this was the report that they had
asked for military aid from America,
from Britain, from = Pakisian, from
even Bangladesh. How  far thcse
coutries are willing to  oblige is not
for me to say, nor i{s it for us to guess.
But certainly it would be a piece of
childish activity if such a thing really
happened. It was promptly cenied,
The official sourceg said.tnat nothing

like that had happened. But we are’

told that the column  in which {his
talk, this gossip or this report came
is the column which the President has
often made use of {0 air his views.
If that is so, it zerfainly  gives some
cause for giving credibility fto that
particular column or
Madam, we are told that these things
stem from the feiwr of a powerful
neighbour in the form of India. Since
India is there, Sri Lanka Goverament,
their rules have feeling that they
have great neighbour and so they de-
veloped some sort of fear complex
with in themselves. |f there is any
truth in this, Madam, certainly India
cannot help being a great country,
being a large country, just as Sri
Lanka cannot help being a small
country, relatively  speaking, But
are these things a  reason why we
should harbour disbelief in another’s
infentions? OQur foreign policy has
been very clear, Aad I would cer-
tainly compliment the hon. External
Affairs Minister and the Government
of India of having taken thig parti-
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cular challenge with a great restraint,
with a great sense of responsibility and
with a realisation tbat it is something
which does not  concern only this.
country or only a small minority oti
people. (Time Belt rings) Madam, I
am just finishing and [ wili take 3 few
minutes more,

The question that remains, Madam,
is where we go from  here; ‘whether
we have reached the end of the crisis,
the end of the {roubles or whether
there can be a conflagration again?
The question that remains is whk:thei
the Government of Sri Lanka has
learnt a lesson and will take steps Tot'
only to suppress terrorism but to make
that terrcrism irrelevant, to make it’
unnecessary because Madam, al] that
we are told today is that if the Tamil
minority today is asking for separa-
tion, it is asking for sevaration with a
certain background. Mr. Amrithalin-
gam was here, We heard kim. We
talked to him., We are told that they
have given assurances after negctia-
tions lasting 13 monins at a stretch
and after som=z  agreements werée
signed, but none of them have bheen
honoured. These are the things
which have led them to ask for sepa-
ration. Naturally we berlieve and T
suppose that our Government hasg not
left the Ceylonese (Government in any
doubt about our interest in the infe-
grity of Sri Lanka.We want the coun-
try to remain one integral unit, But,
then, Madam, the things which have
happened just now, are a disgrace.
Uniwversity fecturers have been killed
in their beds, when they woere asleep,
They yan amuck and killed and des-
troyed what ever came their way.

(Time Bell rings) Madam, I will
just make a mention about two
or three points on which I

would like the hon. Minister for Ex-~
ternal Affairs or the Prime Minister
to enlighten us, Firstly, it is with re-
gard to the Srimao-Lal Bahadur -
Pact, It is said that we have honour-
ed the major portion of this Pact. Bul
sti]l there are some 1.8 lakhs of peo-
ple there whom neither they are
prepared to own nor have they any
chance of coming and setiling here.
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What exactly is the position in re-
.gard to them? Are we bound by some-
thing which we have committed and
. which we have not been able to im-
plement so far? My friend, Mr.

Maurya was condemning that pact. I

think it is too l4fe in the day to day
that. But we - should certainly
know what the position is. Secondly,
what are the facts with regard ts the
report that Indian property has been
destroyed; our banks, the State Bank
of India, the Syndicate Bank, have‘been
destroyed? Has there been a destruc-
tion of Indian property; and if so,
to what extent? Thirdly, our concern,
Madam, is about the talk of regional
autonomy, which the Sri Lankan
Government has been  assuring. Il
should be held with the Tamil speak-
ing people and it should be held in a
way in which they are inspired Dby
the genuineness, by the bonafide of the
authorities also. That is something
where our Government should be
‘able to help, Lastly, Madam, our con-
cern about the welfare of Sri Lankan
and the Tamil people there is very
obvious. The Government of India
cannot escape its vresponsibility. It
" has to be cautious but firm; careful
- but imaginative. In any case, we can-
not-let down the Tamils of Sri Lanka
any more than the Sinhalese, since
both happen to be the flesh of our
flesh and the blood of our blcod.
What has happened there is a shame
for any democratic Government, It
is slur on human dignity and it is
disgrace even for the great Buddha
by whom some of our people there
swear. With this situation, Madem,
‘we have to find a way in the present
impasse and I hope the Government
of India will rise to the occasion and
will be able to discharge its responsi-
bility in such a way that there is no
further repetition of such an orgy of
violence where innocent peopls are
butchered like dumb animals.

4 P. M.

SHRI R. MOHANARANGAM
(Tami} Nadu): Madam Vice-Chair-
man, at last we really affected per
sons, were given an opportunity to
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speak about the situation in Sri Lan-
ka. So many members have spoken
very elaborately with regard to ethnic
violence prevailing in Sri  Lanka.
Some spoke very emotionally and .
some spoke as if they were reciting
a bible, ang some spoke from the
bottom of the heart. I being a per-
son, coming from that .part of this
country who actually have been af-
fected by the ethnic violence would
like to speak about the real situation
and the happenings in Sri l.anka.

One of the Members rightly pointed
out that it cannot be taken as an in-
ternal matter. It has to be taken as an
international matter. But as far a3
my position is concerned, since we
have taken up this discussion thrice
during the last 15 days, this matter
is not an internal matter of Sri
IL.anka. Not only it is a matter con-
cerning our country, but it is an in-
ternational matter, because  this is-
such an important question that we
have assembled here to discuss it
third time during the last 15 days.
I have never seen such instances in
any democratic country of the world
in the recent history as the things
happeneg in Sri Lanka. The perscns
who actually visited there, came to
Madras and narrated the entire mat-
ter, and if anyone comes forward 10
listen to these things, will definitely
ask—not only those people who are
affected but their kith and kin, and
also if the Members of Parliament
hear those things, will' definitely
press’ our Prime Minister to send
our army to that territory, Such is the
violent situation going on in Sri
Lanka. i

Before dealing with those various
aspects of the issue, I would like to
appreciate the timely action taken by
our Prime Minister with regard to
this matter. In her statement she
has clearly mentioned that even
though it is the internal matier of
Sri Lanka, but we are having con-

nections socially and also culturally
between our two countries, That
is why we are not wunaffected.

That is the reason why in our
General Council Meeting and
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Exfecutive Council Meeting which
“tobk place in Madras city, we bhave
recorded our appreciation for the
timely action taken by our Prime
Minister with regard to this particu-
lar item. Even Mr. Amrithalingam
who is the Opposition leader in  Sri
Lankan Parliament went to the ex-
tent of telling that because of the
intervention of our Prime - Minister,
the atrocious attitfude in Sri Lanka
completely stoppeqd and now they are
completely depending upon our Prime
Minister. It has peen stated in the

statement that the life and property -

of the Sri Lankan citizens should t2
preserved and should be given back.
I do not say anything about the
property which hag been lost and
which can be given back. But
We cannot bring back lives to
thousands angd thousands of those
who were killed in the recent ethnic
violence in Sri Lanka. What about
the property now? The millionaires
have been converted into paupers in
20 days and those who were living
in palatial buildings are now wan-
dering in the streets. Thousands of
Tamilians useg to give employment
to thousands and thousands of ner-
sons and they are now trying a jcb
for themselves in small factories or
. are trying to come out of the coun-
try.

I would like to ask 3 or 4 questions
from thp Prime Minister or our Ex-
ternal Affairs Minister, Is it not our
duty to request the United Nations {o
send a peacekeeping force and that
force should be stationed in the is-
land permanently until the life and
property of the persons, the Tamils
in Sri Lanka, is secure? Just simple
compensation for those who are af-
fected would not pe enough if a
thousand rupees or two thousand are
given. I know of certain cases and I
can cite the case of Mr. Gurudatta
Rao who was the gwner of Paradise
and Vidyva Studios, with about mil-
lions of rupees. has lost everything
and he is reported to be now work-

ing in a factory getting Rs. 200 only. |
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1 do not know how far it is true. A
gentleman who came from Sri Lanka
told me that this person who used to
give employment to thousands, is now
out of hig factory and is now search-
ing for a job. Not only that. When
we talk about compensation, the com-
pensation should be full and not par-
tial compensation. Our Tamil peo-
ple who have shed their blood, sweat

and tear for the economic develop-~
ment of Sri Lanka, because of this
ethnic violence, have been deprived

of their life and property. They have
left their relatives and they are wan--
dering in the streets gnd they are in:
the refugee camps.

Secondly, what abouf the fundamen-
tal rights? The fundamental rights
as we have in our Constitution,
should pe given to all the citizens,
irrespective of the fact whether they
are Sinhalese or Tamils. There should
not be any discrimination between
the Sinhalese and the Tamils. Their
civil rights should be protected.
Compensation should be given to the
owners of industries.

1 have talked about comnipensation to
be given to the persons who have-
lost their life and property. But hun-
dreds of factories belonging to Ta-
milians"have been burnt, The owners
of these industries should pe com-
pensated, Madam, that too fully, not
by individuals but by the Govern
ment. If the Government of Sri
Lanka is not in a position to give-
compensation to the owners
of these industries, to the industria-
lists who are the owners of these fac- -
tories, the Government of India
should take necessary seeps to requ-
est President Jayewardene, or, they
should be  properly compeénsated
through international institutions.

It has been mentioned in the Prime-
Minister’s statement that an all-party
delegation of MPs will be sent to
Sri Lanka to study the situation and
to visit the places where all these
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© factories were burnt and so on and
where actually the ethnic violence
has been going on. I am not talking
- about Tamil Nadu or other parts of
India. But specially, we have our
. social and cultural relationship with
+ Sri Lanka. Therefore, more repres-
centation should be given to Tamil
:Nadu. At .the same time, represen-
“tatives “from the Tamil Nadu Assem-
"bly should be included in the delega-
tion. It is not my intention to draw
the attention of the House on the
merits and demerits of the question
whether the High Commissioner of
India to Sri Lanka should bhe from
Kashmir or Kanyakumari. But Madam,
in this matter, it is better that we
should have a Tamil speaking gentle-
man as our High Commissioner in Sri
Lanka. He will be in a better position
ito understand the situation in that
rarea, because, we are nearer to them.
‘Of eourse, persons who are living in
“the northern parts of the country have
“full support, full affection and every-
thing. But they will not come to
“know this much as we come to know,
‘in regard to the affairs in Sri Lanka.
“Therefore, my request, through you,
‘Madam, to our Prime Minister is that,
‘we should appoint a Tamil-speaking
-gentlernan as our High Commissioner
“in Sri Lanka,

‘There is another point. Just now,
"Mr, Sezhiyan has pointed out that the
assistance which we give should be
‘properiy distributed there. We should
«ensure that the assistance which we
-give goes to the persons who are
-actually in need, it should go to the
affected areas and to the affected per-
sons. I know fully well Jayewardene's
‘tactics, Mr. Amrithalingam told me
‘this miorning that President Jayewar-
dene has got the habit of accenting
everything andg he will say ‘I will do
it; I wil do it’. He will talk like a
-politician, He is a real politician.
‘But he will never implement anything.
‘He has been talking about so many
things for the past three years. There
"have hren 26 assurances. But all these

—— SO 1
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assurances have not been fulfilled and
he is the man who is responsible for all
these things, for all these complica-
tions prevailing in Sri Lanka.

Madam, the {future is bleak for the
Tamils in Sri Lanka. We know fully
well how we have suffered on the an-
guage issue, We have been a witness
to these things. Ag you know, even
though one-fifth of the total population
of Sri Lanka, even though 31 lakhs of
people, is Tamil-speaking, they have
Tamil as their mother-tongue, even
though the language was accepted as
one of the Official Lanuages before the
Independence of the country, thig lan-
guage has now been completely re-
moved and taken out, Tamil is not
the Official Language there now. Our
Prime Minister may say that it is an
internal problem. But she should re-
quest President Jayewardene that
Tamil should also be accented as one
of the Official Languages, even though
it is an internal problem of that coun-
try. ,

i

Madam, Tamils are the deciding
factors. Therefore, at the time of
elections, whethey it is Javewardene,
whether it ig Bandaranaike, they will
go to the Tamil areas and say we are
going to fulfil all the assurances, we
are going to fulfil at the aspirations
of the Tamil people. But by the time
they come to power, they will nat ful-
fil even a single item, even a single
assurance which they have given to
the. Tamil speaking people, Even
before contesting the elections, they
will say in their election manifesies
that Tamil will be made as one of
the Official Languages.

They will say that all civil rights
will be given to the Tamilians, there
would not be discrimination between
the Sinhalese and the Tamilians, but
when they enter into the Government,
they forget all the assurances and they
do everything possible to please the
Sinhalese. That attitude should be
removed from the minds of the Sin-
halese.
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Finally, my point is that we have to
pass a resolution here. My friend,
Shri Ramakrishnan, has given tha re-
:solution and that resolution should be
‘passed here. The resolution is:

“That this House expresses iis
deep anguish over the recent atro-
cities perpetrated on Tamils and
people of Indian origin in Sri Lanka
and condemns the events which
tantamount to genocide;

appeals to the Government of Sri
Lanka to immediately restore nor-
‘malcy in the country and urges upen
that Government t{o give the victims
suitable compensation and arrvange
for their proper rehabilitation.”

Madam, so far we have discussed so
‘many things, but until and unless we
take drastic steps, the situation will
not come under control. We should
not dump all these things that have
‘happened in Ceylon, we ghould take
up the responsibility jointly, Under
the leadership of the Prime Minister
we Should share the responsibility
jointly and do everything possible to
remove all the grievances and se> that
normalcy prevails in Sri Lanka.

With these words, I conclude.

SHRI M. S. RAMACHANDRAN
(Tami} Nadu); Madam Vice-Chair-
man, I am thankful to you for glving
me this ovportunity {o partictpats in
this debate.. Madam, I support and
welcome the statement made by our
Prime Minister in both the Houses last
week, People of the whole nation,
particularly the people of Tamil Nadu
are extremely grateful to the Prime
Minister for all the efforts she has
taken to meet the crisis, and pearti-
cularly for (1) voicing the deep con-
cern of the Parliament and the people
of India to the atrocities and other
violence committeq against the Tamils
and other Sri Lankan or Indian origin;
(2) constitution of a reliet fund for
providing immediate relief to the peo-
ple affected in the Sri Lankan violece;
and (3) persuading the Sri Lankan
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Government fg agrés {6 have 1ialks
with Tamils Jesders without any con-
ditions and on bréader base for finling
an amicable solution for the problems
which are evading the solution in the
last several decades.

Madam, I am sure that every patrio-
tic citizen of this country will sup-
port the Prime Minister in her efforts
to provide immediate relief to the
affected people and help the parties in
finding an amicable solution to the
serious and  highly complex crisis.
Madam, all are agreed that to find an
amicable solution in a crisis of this
nature, what is utmost essential is
existence of mutual trust, but unfor-
tunately the required element of trust
is not in existence now, It is because
of the performance of the Sinhalese in
Sri Lanka by the repeated atrocities
and acts of violence during the past 30
years and also violation of the past
assurances given. Tamilians in Sri-
Lanka have lost their faith in the
wordg and performance of the Sin-
halese, Further, Madam Vice-Chair~
man, among all the riots the recent
riots are unprecedented. There are
reports to show that not only the ex-
tremist elements of Sinhalese but the
whole armeq force, Police and the
Government machinery were behind
the atrocities committed on the Tamil
population. But still either to sooth
the hurt feelings of the Tamils or to
restore their confidence, nothing is
said or done by the Sinhalese leaders,
g0 that there could be some amount nf
confidence createg among them.

It is stated that Colombo is calm
now and there is relative calm in cer-
tain other parts of Sri Lanka. On the
other hand, the reports indicate that
the calm is an uneasy calm and people
are still living under tension and fear
of eruption of violence at any moment.
If calm prevails in Colombo and other
places {oday, it does not mean that the
attackers have returned to the path of
sanity. The fact is that there is noth-
ing more left to loot or burn. ‘

Madam, Vice Chairman, we want
our Government to persuade the Sri
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Lankan Government to have a
tiated settlement and to have talks
for finding a permanent solution of
this problem. But it is very doubtful
whether the Tamil people can come to
the negotiation table with any sense of
confidence, because apart from atro-
cities, certain other actions taken by
the Sri Lankan Government have not
in any way been helpful in the restn-
ration of that confidence. They have
timed the Sixth Amendment to the
Constitution at such a time. They now
féel that this is the time to finish the
Tamilians once and for all and they
want to expel all the elected represen-
tatives of the Tamils from Parliament.
For that purpose, the Sixth Amend-
ment has been passed. Apart from
that, certain political parties are also
being banned. Irf they wang negotia-
tions with all sections of the Tamil
people. then with the Sixth Amend-
ment to the Constitution and the bLan-
nirig of political parties, it may not
be possible for the Tamilians to come
to the negotiation table with any sense
of confidence. It would, therefore, be
necesary, either Ly diplomatic means
or whatever other means that are
available, for our Government to per-
suade the Sri Lankan Government to
remove the ban on the political parties
and also tg scrap the Sixth Amend-
ment to the Constitution,

nego-

Before concluding, I would like to
place before this House one unfortu-
nate position. This is 5 time when our
country is facing a delicate problem
which has to be handled with all the
tact and patience. But unfortunately
some political sections of my State are
trying to make this as gn oceasion for
their political game and in the process
they are trying to be more loval than
the king himself. I woulq appeal to
all'such political léaders to try " to
realise the gravity of the situation and
the immediate need for giving relief
to our suffering brothers and sisters
in Sri Lanka and to strengthen the
hands of our Government in its efforts
td give immediate relief.
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In conclusion, Madam Vice-Chair-
man, I would urge upon our Govern--
ment to see that whatever monetary
relief or other relief we are sending..
that should go to the deserving and
needy people and not to the undeserv
ing or any other peovple. Therefore,
some machinery or agency should be
evolved to see that whatever relief we
are giving is property monitored and
utilised. And, above all, about
the present Act that al] the nroperties
affected  in the riots are vested
with the  Government, the Sri
Lanka Government hag
is only to safeguard the interests
of the Tamilians. Even if they hand
them over to the Tamilians as they are
it cannot be of much help. Those pro-
pertieg should be re-built and adeguate
compensation should be given for all
the losses suffered by them. In the
process of resettlement of refugees, this
is an immediate must. S r

In conclusion, I thank you once
again for the opportunity given to me.

SHRI MADAN BHATIA (Nominat-
ed): Madam Vice-Chairman, the hon,
Members have given expression . to
feelings of distress and anguish of
the Indian people on account of these
tragic happenings in Sri Lanka! It is
needless for me at this stage to repeat
the expression of those feelings which
I share. One of the hon. Members on
this side had suggested that we should
pass a Resolution placing on record the
condemnation of the atrocities which-
have taken place in Sri Lanka. I res-
pectfully submit that after the
ment made by the hon. Prime Minister,
we have crossed the stage when we
should pass such a Resolution. The
statement made by the hon. Prime
Minister has thrown up five significant
points. The first point is that she has
been able to persuade President Jaye-
wardene to accept the good offices for
finding a solution to the problems in
Sri Lanka.

Madam Vice-Chairman, in order 10°

appreciate the tremendous diplamatic-
achievement on the part of the hon,.

said that .

state- -

S
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Prim,e Minister in securing this agree-
ment, we must consnder the background
against which these klllmgs have taken
place. There was not even one na-
tienal party left in Sri Lanka which
was having either the political courage
or willingness or mchnatmn to speak
the wvoice of 'recohciliation, harmony
and peace between the two communi-
ties. It is against this tragic develop-
ment on the political scene that these

- killings took place in Sri Lanka, At

this stage, the passions are running
high, there Is complete deadlock.
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THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): There is a cer-
tain system followed. Every party is
being called one by one.

SHRI DINESH GOSWAMI (Assam):
Let us nog waste the time of the House.
The procedure is very simple. With
respect, with humility, I submit that
the procedure has not been probably
followed. The procedure is the first
name invariably opens the discussion.
Thereafter it becomes a general dis-
cussion when the normal procedure is
followed. One from this side and one
from the ruling party will speak. Now
the normal channel of the CPM, the
Janata, the Lok Dal, probably has not
been followed. What I submit is, let
us not argue over this matter, vou
can find out with the Secretary-Generai
if the procedure has not been followed.
Henceforth the procedure may be fol-
lowed. Let us not waste the time of
the House on this.

THE VICE-CHAIRMAN (SHRIMATI1
MARGARET ALVA): I have just come
in now. Certain names had already
been called. The parties which had
not been called, I have started calling
now, and we will follow this system
until I am here.

SHRI JAGDISH PRASAD MATHUR:
You have given precedence to a new
group over the Lok Dal which is g re-
cognised group.

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALA): There is no new
group.

SHRI JAGDISH PRASAD MATHUR:
‘This is a new group. I do not blame
you for this. (Interrumtions),
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THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): Do not disturb

'a Member. We are only wasting the

time of the House.
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You please resume speaking. ]

SHRI MADAN BHATIA: I was res-
pectfully submitting that in order to
understand the deep implications and
the tremendous diplomatic achieve-
ment of this particular step, we must
bear in mind the political situation
which prevailed in Sri Lanka before
this tragic happenings took place, anc
when they were taking place there was
not even one national party in the
whole of Sri Lanka which haq the
political courage or the willingness to
speak the language of peace, reconcili-
ation and harmony between the two
communities. It is against this back-
ground that these killings took place.
and today we find that there is a com-
plete deadlock between the two com-
munities, and the passions are run-
ning high.

In a state such as this, the only thing
that can bring about a reconciliatior
between the two communities is the
good offices of a third friendly country
which is willing and prepared to play
the role of an honest broker. There-
fore, when the hon. Prime Minister has
succeeded in securing the agreement
of President Jayewardene to accept
the good offices of India in order to
find a solution with regard to the prob-
lems prevailing in Sri Lanka, I would
submit that this hon. House shouléd
place on record its thankfulness anc
congratulations to the hon. Prime
Minister for having attained this par-
ticular objective.

[Mr. Deputy Chairman in the Chair]
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The second aspect of the statement
made by the hon. Prime Minister is
-that President Jayewardene has agreed
to consider five points at the all-party
conference. This, by itself, is a big
step forward. In the 1977 manifesto,
President Jayewardene had spelt out
his aim of holding such a conference,
but six years went by and no such con-
ference took place. It is only last
month that it was decided to hold such
& conference, But the opjective of
this conference was limited to consi-
dering the problem
.guerillas, It is now, through the dip-
lomatic achievement of the hon. Prime
Minister, that President Jayewardene
:has stated that he is willing to consider
at least five points at his conferencs of
all parties. But even with regard to
this, the hon. Prime Minister has
-clearly stated that this may not be
enough to meet the aspirations of the
"Tami]l community, and rightly so, be-
cause the basic malaise of Sri Lanka is
:complete political, -economic and social
discrimination against the Tamilian
Deople. I would give only a few exam-
ples in support of this submission of
mine. The share of the Tamilians in
the civil services fell from 30 per cent
in 1948 to 5 per cemg in 1975. There
was no recruitment of Tamilians in
‘the armed forces. There were no trad-
ing ang industrial licences given to
‘the Tamilian people. Ang the worst
deprivation took place in education
where, on account of the quota system
and on account of the preferential sys-
tem, so far as entrance into the higher
colleges was concerned, the percentage
of the Tamilian people fell from 31 to
16 ver cent. It is this deep-roofed
problem of economie, social ang politi-
cal discrimination which has to be
dealt with at this all-party conference.
And we, I think, should extend our
total suport to the stang taken by the
ton_ Prime Minister that his particular
conference, if it is restricted 4o the
consideration of only the five points

spelt out by President Jayewardene,

would not be enough,

Then the third aspect of the state-
ment is that the hon, Prime Minister
‘has said. that we stand for the unity
A4ng integrity of Sri Lanka. I submit,

created by the
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Sir, that in this regarg also, this hon.
House should unequivocally state that
an independent, friendly, stable, non-
aligned and united Sri Lanka ig the
national imperative of India. It is in
the interest of India that Sri Lanka
should Dbe independent, should be
stable, should be non-aligned and
should be united. In this regard again,
I would respectfully submit, the stand
taken by the hon. Prime Minister is
totally correct ang elicits complste
support from me,

Fourthly, the hon. Prime Minister
has said that India cannot remain un-
concerned with the forces of de-stabili-
sationn which are operating in this area,
and rightly so. The forces of de-stabi-
lisation working in this area dirvectiy
affect ang impinge upon the security
of India. And the happenings in Sri
Lanka provide a fertile ground for the
flourishing of these forces of de-stabili-
sation.

It is in our interests that we should
be able to grapple with this particular
situation and once again restore the
stability and harmony and peace in
Sri Lanka, if the forces of destabilisa-
tion operating in this area are to be
defeated.

The. last aspect of the statement is
the honourable Prime Minister has
stated that because of historical, cul-
tural and other <close ties between
India and Sri L.anka India cannot re-
main unaftected by what is happening
in Sri Lanka. I respectully submit-
this is so. We must have full moral
and political conviction for our stand
over Sri Lanka. I had stated from the
floor of this honourable House only
last Friday or, I think, two weeks ago.
that by standing up on behalf of the
people who are victims of atrocities in
Sri- Lanka, we are very much within
the limits of international law, 1 sub-
mit that there are other reasons as
well, There was the Shastri Agree-
ment between India and Sri Lanka
which dealt with two categories of
people. One was those to whom S8ri
Lanka agreed to grant citizenship of
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Sri Lanka. The other category consis-
ted of those whom India agreed to
take back and grant to them Indian
citizenship. I sa&ll take the second
category first. They have been des-
cribed as Stateless people, because
many, of them are still in Sri Lanka—
more than a lakh of them, I suppose.
They have not yet come down to India
22 they have not yet acquired Indian
citizenship. But I respectfully sub-
mit that under international law citi~
zenship is not co-terminus with
nationality, and the right to intervene
or intercede on behalf of certain indi-
viduals in another country springs not
from the citizenship but from their
nationality, and in this regard 1 would
like to quote one or two important in-
ternational authorities. One is Bishop
who writes in his ‘International Law’;

“The word ‘nationality’ has a broa-
der meaning than citizenship, the
latter being primarily the domestic
term applied to persons with full
political ang civil rights while the
term ‘national’ includes both citizens
and those persons who, while not
being citizens, owe permanent alle-
giance to the State and are entitled
to its protection.”

They are potential Indian citizens
who have not yet come down to India,
but under the international agreement

they are fully entitled to Indian citi~

zenship and so long as they remain on
the soil of Sri Lanka, under the inter-
national agreement entered into bet-
ween India and Sri Lanka, they conti-
nue to be the potential Indian citizens,
and, as such, they are entitled to the
protection of India. This i8 so be-

cause another international authority,

Yon Browenley, says:

“The right of intervention is link-
ed to a concept of nationality which
has not received any definition in
international law. It is
that some substantial link
éxist between State and an _
dual before the later can be regard-
&d as a national. “pre
cision to be found in the law.”

assumed '
should
indivi-

There is little pre-

[ RAJYA SABHA }

" Rule 176 328

“Condltxons for e‘cermse of tms nght
are as follows :

(1) an imminent threat of mJurv
to the national,

(2) a failure or inability on the
part of the territorial sovereign to
protect them;

(3) the measures of protection
shoulg be directly confined to the
object of protecting them against in-
jury,”

I vespectfully suimit that these so-
callec Stateless persons are potential-
Indian citizens and under the interna-
tional law they are entitled to be
treated as Indian nationalg by India
and India is entitled and has the right.
to seek their protection.

The second or the other category of
persons who are covereq by this agree-
ment are those to whom Sri Lanka
agreed to grant its own citizenship.

I submit, what is citizensnip? Citi-
zenship is not a formal thing. It hés.
some supbstance and spirit. The sub-
stance and spirit is that an individual
is entitled tc protecticn of his life,
liberty and propety from the State.
That citizen is entitled to the protection
of equal laws from that State. It is by
virtue of international agreement bet-
ween Sri Lanka and India that those
5¢r 3 lakhs of people hecame
Sri Lankan citizens. If Sri Lanka acts
in a manner and says: “I grant you‘
citizenship, but in substance I take
away all the protection to whirch ydu
are entitled as a citizen and I will give
you n2 protection to your property. I
will take your life”’, then in substance
and spirit Sri Lankan Government is
denying the elements of citizenship to
tiinse lakhs of people and is thus come
mitting  breach of agreement.
It is said in the Constituticnal law that
in order to se= the validity of the State
action one has not to go by the form
of action, but by its substance. The dic-
tum of the Constitutional law is: Foret
the romantics go by the substance and
see the degree of harm that is inflicted,
That is the dictum which sheuld apply,.
equall} {o the mterpnetatmn of mterna«g,_,
tional agreement. If Sri Lanka ﬂcts in
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a manner as to suggest formally: ~1
gSVe you citizenship, but in substance I
take away all the rights and elements
of citizenship’’. then Sri Lanka Govern.
ment is guilty of committing breach of
international agreement. Under the in-
ternational law India has full right to
secure conformity of the Lankan Go-
vernment to the terms of the interna-
-tional agreement, namely, the Shastri
Agreement,

At the end, I subrmt that our imme-
diate problem is to provide relief to
‘thbse widows who have lost their hus-
bands, to those children who have lost
'thelr parents and to the lakhs of people
who have become homeless. An our
long-térm problem indeed is to find a
lasting solution which has been baffling
this enﬁ!'e region for the last thirty
years, Unless we fing a lasting solu-
-tion, history is being to be harsh to us.
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THE PRIME MINISTER (SHRIMATL
INDIRA GANDHI): Mr. Deputy
Chairman, the day after my last siate-
ment in Parliament, Mr, A. Amritha-
lingam, who is the Leader of the Op-
position in the Sri Lankan Parliament
and is also Secretary-General of the
main Party representing the Sri Lan-
kan Tamils, left Jaffra to come to
Delhi, He has met me. He has also
talked with the Minister of External
Affairs, other Ministers and geveral
Members of Parliament representing
difterent parties.

Mr. Amrithalingam has given a har-
rowing account of the brutalities to
which the Sri Lankan minority has
béen * subjected. 1 personally, my
Governmerit and my Party are just as
deeply distressed as any who has spok-
en here. We have condemned and we
do condemn genocide and where and
we realise the, harassment of znd in-
justice to the Tamils of Sri Lanka.
However, I am sure hon. Members
will understand that however strong
our feelings the Government hag to
show greater restrain, not because we
are hesitant or reluctant, but because at
every steps we have to consider whet-
her our words and actions will help or
harm the Sri Lankan Tamils.

I should like to express my admira-
tion for the statesmanship which Mr.
Amirthalingam has shown in his dis-~
cussions with me and with others. des-
pite his own anguish, and the bitter-~
ness that has been caused in Sri

Lanka. e
k - A
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( Shrimati Indira Gandhi)

On behalf of his party, Mr. Amirtha-
lingam has also welcomed our offer of
gooq offices. He said on arrival in
Delhi that this has changed the picture
so far as negotiations with the Govern-
men? of Sri Lanka are concerned; the
Tarni! people, including his party, had
lost confidence in negotiations and
could not in any case have entered in-
to them on the basis of a mere reite-
ration of the earlier promises which
were inadequate. But with India’s
good offices, a pasic change had been
brought about. In his subseqguent
talks with us, Mr. Amirthalingam has
pointed out that for many years, his
party had workeq for the satisfaction
of the Tamil demand for their rights
within a united Sri Lanka, but the
neglect and increasing hostility of the
Sinhala majority had brought them to
the end of their tether ang forced
them to the conclusion that negotia-
tions on this basis were no longer use-
ful. However, this approach has open-
ed fresh possibilities which they could
consider.

JAs 1 have said before, a solution to
this problem has to be sought at the
conference table. It is for the Sri
Lankan Government to decide how and
when a conference with the  Tamil

leaders is to be brought about. The im- -

mediate neeq ig to restore a sense of
security among the pecple. It is no less
urgent to begin with a search for a
permanent solution, Because of our
deep concern, we should like to assist
in any way we can. If a setilement is
to be reached, both sides have to talk
to ‘each other, I am prepared to send
an emissary to Sri Lanka to facilitate
this process. Now we can get in touch
with President Jayewardene. In the
meantime Mr. Amirthalingam is re-
turning after a few days in Madras,
for discussions with his party in Jaffna.

“Sir; ‘this is the fourth successive week
that the sorrow and coricern felt in our
country over the targic developments in
Sri Lanka have found expression. in
Parliament. The agony of our brothers

and sisters in Tamil Nadu and - of
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¢ for a lasting political settlement. 'I'hank
. you, Sir.
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Tamils everywhere, is also our own,
Today’s debate in this House agsin
shows that deep feelings have been
aroused not in any one part ¢f the
country or any part of the political
spectrum, but over the entire nation
and beyond party differences.

I am again grateful to honourable
Members for appreciating the delicacy
and difficulty of the situation facing
us They have been good enough to note
ang largely support the restraint which
was unavoidable in the circumstances,
but which was coupled with firmness.
We are anxiously and tlosely watching:
the situation and hope that with the
continued support of Parliament and
the Indian people we shall be able to
bring about an atmosphere more con-
ducive to negotiations. This will be a
first step to eliminate communal tension
to concrete measures
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SHRI M. KALYANASUNDARAM
(Tamil Nadu): Mr. Deputy Chair-

man, Sir, the statement made by the
‘hon, Prime Minister just a féw minutes
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ago and the statement made by her on
Friday do convey certain shifts in the
sxiugtmn But it 'will te top piema-
ture to assess these developments with
over-optimism. I am unable to share
the feelings of optimism. The news
coming out from that country still
does not indicate that there is any feél-
ing of remorse on the part of the
rulers of that country and at

attempt for reconciliation, S9,
surely there is a shift in their course,
The upsurge in our country and the
skill with which our Government mov-
ed the diplomatic channels certainly
forceq the Government of Sri Lanka
to change its course, What did they
expect to achieve in the beginning?
They wanfed to turn the situation
against India and create a scare that
India is going to invade. They 4id noét
even spare a country like the Soviet
Union. The entire Soviet people, the
entire country are for peace through-
out the world. And they did not even
spare them. They slandered that they
are also attempting to destabilise their
country, That was his attempt in the
beginning. Now, he even attempted
to get military aiq from the TUnited
States, from Britain and Pakistan
although they may deny that. But,
true, our country stood firm that it is
a matter concerning our country and
it concerns no otker country because
no American was killed, no Pakistani
was killed, noe British citizen was kil-
led or their properties looted. It is
the people of Indian origin, people who
have Dblood relationship with the
Indian people, it is they who are “eing
butchered. And they have lost their
lives and they have lost their pro-
perty. So, we took a firm stand that
no country can interfere, and we can-
not keep quite saying that it is an inter-
nal matter of that country, To that ex-
tent, there is our firmness. And more
than that the upsurge in our countyry.
One must go and see Tamil Nadu. It
is not any political party which is
engineéering those demonstrations.

Every day hundreds of effigies of Yaye-
wardene are carried and consigned to
ashes in front of the Députy Commis-
sioniér's office spontaneously. Ag in
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the days of freedom struggle, people
now are spontaneously doing it. Let
us not imagine that DMK or some
other party is doing it for their politi-
.cal advantage. Not at all. They
might try, There may be some people
who try to take the credit for that.
But it is sponfaneous mass movement,
Not only that. The discussion in our
two Houses and the whole country, and
the skill and the firmness with which
the Prime Minister spoke, all these
things have forced the Sri Lankan
Government to change its course.

[The Vice-Chairman (Shri Dinesh
Goswami) in the Chair]

But don’t create an illusion that the
results are going to be very sure or
very near, True, ultimately a nego-
tiateg settlement must be sought. A
political settlement must be sought
by the forces in that country. What
was the attitude of Jayewardene two
weeks ago? When the Prime Minister

said, we are concerned about the hap.’

penings there; they  said, they zre
trying to interfere in  our irternal
affairs. Now he is forced to accept
the good offices of the Prime Minister
, and the Prime Minister just now said

that she is even intending to send her -

emissary to help the ovrocess. These
are welcome shifts, no doubt. But I
am not prepared to  over-estimate
.thém  because there is no basic
change in the attitude of the Govern-
ment of Sri Lanka or the United
Nationa] Party of Sri Lanka which is
headed by Mr, Jayewardene. He is
himself a prisoner in the handg of the
rightists and the racists in that coun-
try. I do not know ‘whether he can
change it even if he wants to, so easily
or so quickly. It is not the first fime
. that these things are  happening.
Even this time we are miaking so
much effort. In 1981 a similar thing
happened. In 1978 it happened. In
1977 he came to pPower, Eversince
this party came to vower in Sri Lan-
ka, it was a bad day not only-for the
Tamils but also for the Sinhalese,
Don’t think that it is only the Tamils
- who are losing their human rights.
. who are harassed, What atout the
Sinhalese people? Even the Sinhalese

[ RAJYA SABHA ]
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opposition parties are Stripped of
their political rights. All the politi.
cal parties are banned. Where is dew.
mocracy in that country? A captive
Parliament is kept there and all the
opposition parties are finished, Just
ag my friend, Mr. Sezhiyan, was say=
ing, they have sént all ‘opposition
parties cut of Parliament. There ia-
only one communist M, P, there who
hag the guts to go there and oppose
it and walk out, He is a Sinhalese
man. He went there and opposed it.
Are there not Sinhalese who are:
fighting against this brutal massacre
and butchery of democracy Ly the
Jayewardene Government? let us
have faith in those Sinhalese people
and those Tamil people.

Another thing that I 'want to say is
that the question of sending our Army
or inviling the U. N. forces are all
not relevant for the time heing, They
won’t solve the problem. These
things will only complicate the mat.
ters, As a C‘ommunist, I won’t say
that the Army can never be sent, But
it is not my view that military infer-
vention alone is the solution. It «vill
all depend upon the circumstances
and the result it will produce. The
Tamil population 'is about 30 lakhs.
i.e. indigenoug Tamilans. Then
there are the Sri Lanka Tamils those
occupying the area called Eelam. I
do not know the number, The Exter-
nal Affairs Ministry record may show
about two and a half lakhs or three
lakhs Stateless people of Indian origin.
That figure is not correct, It iz more.
It will exceed ten lakhs: It will be
something near fifteen lakhs, Apart
from that there are other Tamilians
who are  businessmen, industrialsts
and they are also suffering, So, how
is the problem to be solved? T will tell
you why I am not supporting the de-
mand for sending our Army. It is
not only | becayse of international
complications but also because there
is no need for that. There is 0 reed
to help those Tamilians and those
Sinhalese who are  assisting these
atrocities. (Interruptions). Let us
help those Tamilians who are in need
of our help. Do not put all your
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eggs in  one  Dbasket, Because our
Prime Minister- has spoken and over-
estimated the visit of Mr. Amrithaline
gam. I want to bring some facts 4o the
attention of this House and through
this House, to the attention of the
nation, 1 will olame some of the
Tamil leaders equally as I would blame
Jayewardene for bringing about this
situation, Jyt is not new. Mr. Nara-
simha Rao may not be able to under-
stand quickly. They knew of these
developments on the spot. What did
they do? And Mr, Jayewardene de.
pended on some of them. What was
the attifude of the leadership of TULF
at the time of referandum to postpone
elections and make this Parlinment
a captive Parliament? What was the
attitude of the Sri Lanka leadership
. when Mr, Jayewardene wanted to con-
test as President one vear ahead of
schedule? Normally the Presidential
_elections should take place after elect-
ing Parliament, but he chose to elect
himself as President and then go in
for elections to Parliament. What
was the attitude then? If they had
faith in Sinhalese c¢pposition also,
if the Sinhalese people who are fight-
ing for democratic liberties to these
people, and these Tamil leaders had
combined together, Mr. Jayewardene
would not have been, or would not
have become what he is today. I
can say this without fear of contradic-
tion anywhere, even in the presence of
those people. There are tnrea Tamil
Ministers in hig Cabinet. One is Mr,
Cyril Mathew of Tamil Nadu: he was
the leader of plantation workers then
Mr, Rajudorai is also the Minister De-
vanaikan is the Home Minister...,

SHRI R. RAMAKRISHNAN: FEven'
My, Hamif is Tamil-speaking.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V., NARASIMHA
RAO): Is this necessary?

SHRI M. KALANASUNDARAM:
I am sorry, I have to go intc the de-
tails. Mr. Narasimha Rao may not
be able to open his mouth because of
his position.

[ 16 AUG. 1983 ]
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SHRI P, V. NARASIMHA RAD: Is:
it only the question of opening ones
mouth? '

SHRI M. KALYANASUNDARAM'
Whenever there was resistance to the
atrocities by these people, they kept
milz that if this demand for autono-
quleh or blamed the so-called extre
mists. M.r. Amri thalingam now admits
that if this deand for autond-
mous status or federal structure, had
bheen granted earlier, this would nat
have happened,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): There are large
number of speakers.

SHRI M. KALYANASUNDARAM:
[ will take 3 minutes more and finish
Because I am  expressing my senti-
ments, they must also go on record,
hecause I am anxious about the result
let us not give the illusion on quick
political solution as  being possible.
Political solution is the only way. I

that a separate
State is essential.
Or the only basis of settlement is the
formula given by Mr, Jayewardene or
his emissary. No these are all the
things which have been tried and
which have failed, for so many years.
Tamil people should have some con- .
fidence. First, there are some urgent
measures {o be taken. They should
be convinced that the Government is.
trying to retore  normalcy, restore
peace: there will be no more threat to
what is the step taken? These confi-
that is the steps taken?These confi- .
dence building measures must begin.
Only then the question of negotiaﬁcn
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will arise. We ail talk of negotiations,
¥ ask my iriend Mr. Amrithalingam—
I hold him in high esteem for his
sufferings. These are others who have
lost their life and  have undergone
worse type of sufferings—if he reaches
a settlement short of separate Eeslam
State, can he go and face the people
there? That is the situation today.
O1i course, we  should try to find a
solution. That is why, the Communist
Parly of Sri Lanka which believes
and which is working for the unity of
the country and restructuring its de-
mocrattt set up has came out with
the demand that the right of self-
determination should be recognised.
Then only, unity can be thought about.
It is on this basis, on this twin princi-
ple of unity and right of self deter-
mination, that the Communist Party of
Sri Lanka is working Has he agreed
to lift the ban? Has he agreed to
withdraw the Act? He hag put for-
ward the condition that if they give
up the demand for  separate State,
* the Prevention of Terrorism Act will
be withdrawn, There are so many
ifs and buts and conditions for even
starting the negotiations. I do ot
know  whether Mr. Amrithalingam
will find it easy, in spite of the bles.
sings and in spite of the good offices
.of our Prime Minister, to 30 and sit
at thé negotiating table on tle basis
of these conditions,

Sir, | am only anxious that our good
offices should not pe misused by Jaye-
wardene to pursue his lacties in
a different manner, Thisis my anxiety
and concern. But I do not say that
our Government will be so ignorant
of it They knew about it. Today,
thereé” is a race for diplomatic skill.
The question is whether Mr,  Jawe-
wardene ‘will win or India will win in
this diplomatic race. I wish = success
fof ~ Myr. Narasimha Rao and our
Prime Minister Indira Gandhi. They
should also show their diplomatic
supériority and skill. They should
shovi~that isolate him—I
‘falking - about ths men—~they can
isolate the policy of racism,
.represiion and butchery of demo-
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¢racy in that island, Restoration

* of democracy is equally important to

the Tamil-speaking population. 1
our Prime Minister use her good
offices to make President Jayewars
dene withdraw the Sri Lankan Army
from the Tamil area? If Mr. Jayew-
ardene is so sincere, he should requés
our Prime Minister to send a small
‘contingent of the Indian Army to bé
stationed in the Tamil area so that’
the Tamils will be assured that there
will be no further attacks on them,
Is he afraid that India is going to in-
vade Sri Lanka? W, have no desire
to invade any country. There is no
question of ift. But we can help in
so many ways., Is he sincere about’
a settlement? If he wants to give con-
fidence to the Tamilspeaking people,
their security is important and the
second thing is that all the properties
taken over should be restored to the
rightful owners ang suitable compen-
gation should be paid to thoseé who
have lost their properties to rebuild.
If these things are assured, then,
here hich will be a change in the atmos-
phare which will be conductive for
a negotiated political settlement of the"
basic question of Sri Lankan unity and
equal rights to both the nationalities
in Sri Lanka. Thank you, Sir,

SHRI G. C. BHATTACHARYA:
Mr, Vice-Chairman, Sir, today, in Slfii
Lanka, both the Sinhalese and the
Tamils are the victims of the American
conspiracy, This should be kept in
the forefront. Otherwise, we will be
only trying to find a solution, which
we wil] never bg able to reach, Sir,
after India became the Chairman,
after Mrs. Gandhi hecame the Chair-
person of the non-alighed movement,
America got totally mnervous. They
are not so much afraid of competition .
from other developed countries. They”
are their allies. The real danger to.
American imperialism is the non.
aligned movement, They term it ag‘
fhe trade union wmovement of the
third ‘world, as if they are our emp~
loyers and we are their employees.

b
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Sg; they are afraid of this frade
upion movement. They may call it
by any name, but we will have to
understand it from that angle. Im-
mediately thereaiter they have tried
to- acquire bases in  Pakistan. Now
there are 112 air bases for U.S, Aijr.
force in Pakistan, 6 underground can-
tonments are being constructed for
their soldiers and 4 bases for naval
facilities are being given in Pakistan,
They want to turn to Sri IL.anka for
their bases, In Tri-comaloe they have
been given facilities. Although. they
call them the recreation facilities, rut
in fact, a military base has FLeen
given there. Why do they want
bases there? That is because they
want to destabilise India and, if
necessary, to attack India through
Pakistan and through other places.
That is why they have startegq a
separatist movement inside the coun-
try and also separatist movement in
Ceylon., The parallel is there. In
Sri Lanka the separafist movement
is"the handwork of the American
imperialism. I have got a proof
and I want to put hese facts
before the External Affairs Minister,
If 1 am incorrect, he wil] correct
me and if I am correct he will
correct me and if I am correct Sir you
are aware that a U.S. functionary, Mr,
Griffin, who wanted to destabilise the
country was in Bangladesh at that
time, Then he tried to influence in
Afghanistan. Then he tried to come
to India, but Mrs. Gandhi stopped
him. What he wanted to achieve by
caming to India, he is trying to achieve
the same thing by remaining in Sri
Lanka on the eve of the vidlence. I
want to kaow  from the lxternal
Affaips Minister whether Mr. Grifin
was there on the eve of Violence or
not and whether he is  still there or
not. If he is still there, then we must
come to the conclusion that the hand
of the American imperialism is clearly
there, I want to know the ‘imerican
submarines which werg present in
"Sri Lanka a day  before the ethnic
viclence took place in Sri Lanka, How
is it that almost all the Tamilians
have either been killed or driven away
ifrom  Trincomalee? What is the
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reason? Why this is the most afferted
area, I ‘want to know. This area is
so_much affected because they want
that thig area should be free from the
Tamilians so that this place could be
safe for their military base Apart
from that, the Tamilians ure being
refused visas by the American Embas-
sy. Visas are being given tg evefs{;
body else but when the Tamilians go,
they say, how can we give you v1sa,
the Sri Lanka  Government has in-
formed us that you want to gestabilise
the Jayewardene Government? We
would like to know from our Iixter-
nal Affairs Minister, is it not a fack
that Mr. Jagjit Singh Chauhar who
has declared himself as ‘president of
Khalistan’, has been given a Visa by
America? |s he not trying to destabix
lise India? Has he not declared that
Punjab is an independent State has he
nat started ramifications of an indes
vendent state of Punjab? I would
like to know whether this is correct
or not that the Tamilians have been
refused visag on this sole ground that
the Jagwardene Government have in-
formed them that the Tamilians
wanted to destabilisa the Sri Lanka
Government and  that is why they
should not be given visa.

SHRI V., GOPALSAMY (Tamil
Nadu): Are you trying to equate the
demand of Khalistan with this prob-
lem?

SHRI G. V. BHATTACHARYA:
No, no, T am only {rying to say how
the American imperialism is playing
the double standards. I am only say-
ing that they are hypocrites, On the
one hand, they give visa to Jagjit
Singh Chauhan and on the other they
refuse visa to Tamilians in Sri L.anka.

I want to tell you. Sir, that it is ngt
all of a sudden that these Sinhalese;
Tamil things have come in, ~They
werg thetre,” but they have «aken od.
vantage of it. There is one ciher
aspect of the whole thlng _As some
of my friends have said, Mrs. Ban'lg-
naike was deorlved of | her rmht £
contest the. electlons and thls rlghhsf
Government is now absolutely ia the
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.captive hands of American imperia-

" Yism. He does not know that his army -

is going berserk, killing Tamilians,
‘wgho have nothing except their two
hands to protect themselves, And the
game of American does not stop there.
It wants toreplace even Mr. Jayewar-
dene with their chosen Generals in the
army so that whatever facade is
‘there..I do not call it a Parliament
because there is no opposition party;
fHe way the elections took place
there, it was a  farce—~they o not
want even that. They want ahsolute
military dictatorship, like in Pakistan.
They want to make Sri Lanka a can-
tonment of America. People have
started saying that even the anti-
India tirade is the - handiwork of
America, They are trying to have
Diego Garcia, the Rapid Development
Force, the Central Command etc.
because they are very much conceran.
ed with whatever is happening in tpe
Gulf ang in the Indian Ocean os it
threatens the security of America
which is situated thousands of miles
away. And we are here not even j0
miles or 15 miles away and we should not
be concerned about our security, we
are not concerned with our securify:
our security is not affected? There-
fore,, what I am saying  is
that we will have to clear
our views, We should have very
clear views. Everybody has appreci-
ated the steps taken by the Govern.
ment and by  Mrs, Indira Gandhi.
But there have to be some farsighted
moves also because I feel that we
must tell the American and other
imperialist forces, “hands off India
and Sri Lanka”, otherwise you will
not be able to score any succesg in
your diplomatic mission because
whatever ycu may do. Mr, Jayewar-
dene, his Government and army are
totally in their pocket. They will not
allow to succeed. So you should be
very firm with American imperialism.

I do not want the Sri Lanka-Indian
guestion to be internationalised. Wc
are a non.aligned country, Sri Lanka
‘¥ also a non-aligned country, ag they
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member of the Non  Aligned Move-
ment, And we will not allow any-
bodly. That was made clear by MIs.
Gandhi in her second statement, even
in her first statement and even in this
statement. The message is clear, but
I want what is latent sbould be wade
patent. ’

Some of my f{riencs have tialked
about a peace-keeping force, I rese
pectfully disagree on +that, “When-
ever the question of peace-keeping
force is there—we have seen in Leba-
non and many other places—the hid-
den hands of American imperialism
are there. Therefore, it is a matter
for the Non Aligned Movement, The
Non Aligned Movemeni  alone will
decide this and no  <ulside forces.

And secondly, Sir. some of our
friends have said the federzl set-up.
I would very respectfuily submit that
this is not very clear. Ii has o be
speit out, But whatever it may be.
the question is not thet of federal set-
up or unitary type of government
which is there, and whether federal
set-up will be suitable or not is
another matter., We should not -ush
with this solution. It reguires some
deep thinking I would also agree with
the External Affairs Minister *hat his
mind is also working in that direction.
But I would like to totally disagree with
my friend, Comrade Kalyanasundzram
regarding the right of self-determina.
tion. Sir, if you apply ihat to Tami-
lians, you cannot denv that right to
Sikhs for Khalistan,

SHRI M. KALYANAS NDARAM:
You have not understood  the twin
principle.

SHRI G. C. BHATTACHARYA: The
twin principle will not work. On the
one hand, you are saying that both
the Sinhalese people and the Tami-
lians are fighting

DR, MALCOLM S. ADISESHIAH
(Nominated): What is th= solution»
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SHRI G. C. BHATTACHARYA: iy
sohrtien ig that you will have to work
for the unity of the Sinhalese people
and the Tamils people. You cannot
work for self.destruction. It 'will be
self-destructive if you work for self-
determination. I am warning you
“This should not even be thought of
1 know that some of our friends did
it quring 1947, as a result of which
we got partitioned. Mr. Adhikari in
1947 talked of 14 mnations. What
would have happened if that was ~on-
cefled. It would have divided Irdia
inte 14 nations, (Interruptions)

THE VICE-CHAIRMAN {3HRI
DINESH GOSWAMI): I think Mr.
Bhattacharya ¢an carry on without
your support, Mr. Mallick. So please
et him continue. .

" SHRI G. C. BHATTACHARYA : Sir,
T am not at all disturbed by that.
What I am saying is that whatever
way we want to apply the right of
self-determination, as talked about by
Marxist and other respected leaders,
in the Indian context is not at all apt.
It is suicidal for both India and S
Lanka, We cannot do it., We should
not do it. Sir, today the Jayewardene
Government and the American GoOv-
-ernment have started this solution. I
have given the motives ¢r the Ameri-
can imperialists.

THE VICE-CHAIRMAN
‘DINESH GOSWAMI) : Please
now.

(SHR!

nnish

SHRI G. C. BHATTACHARYA: I
am finishing. You will try to under-
stand that we are adding a second new
dimension, because the debate here ¢n
Sri Lanka is going to affect our future
also. Don’t think that the Sri Lanka
affair is an isolated one. America has
very shrewdly and very cunningly
‘played its cards. They want to test

our leadership for their tactics ond
for their farsightedness. Therefore,
you must understand this. You must

examine the Sri Lankan issue in that
context. (Interruptions) Because my
friend Bas made some remarks. I am
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bound to react, He is a senior mem-
ber. I have great respect for him.
(Interrupiions) Yes, I am  proudof
being one. I am surely junior to him.
I am proud of that. There is nothing
wrong in that.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMIJ: You must
finish, There are many speakers,

SHRI G. C. BHATTACHARYA: !
am going to finish. Therefore, what I
want to say is that unless we = make
our attitude clear and are prepared to
meet the situation, it is not going to
work, Ultimately, America is fighting
India through Sri Lanka. So we
should be prepared to fight America by
giving a call to the 700 million People
of India and the entire people of Sri
Lanka: Hands off Sri Lanka. Hands
off India, This should be the slogan.
Any other solution will not work. Any
other solution which you may try, you
are bound to fail, unless you make
your attitude clear and tell them, “If
this time you fail, you will see that the
pressure on India will be much mors.”
Therefore, start the fight, starg the
struggle, here and now along with the
Sri Lankan people, and in that case
you will succeed; otherwise you will
not succeed. Thank you.

SHRI MURASOLI MARAN (Tamil
Nadu): Mry. Vice-Chairman, Sir, to-
day we have been called upon to dis-
cuss the Sri Lankan situation which
is one of the worst tragedies that
humanity has encountered so far.
But, Sir. the way in which this subject
has been brought into this House
undey rule 176, is very much dissatis-
factory it is not adequate, I would say.
Sir, here we are discussing, we are
having a discussion without any mes-
sage, without any operating portion.

Sir, during 1971 when we had the
Bangladesh struggle, when thousands
and thousands were killed, when a
similar genocide was done by Paki-
stan, Parliament passed a Resolution
condemning the genocide, condemning
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the attitude of the Pakistanis. S,
here is the Resolution of 1971:

“Situated as India is and bound as
the people of the sub-continent are
by centuries old ties of history and
cultyre and tradition, this House
cannot remain indifferent to the
macabre tragedy being enacted soO
close to our border, throughout the
length and breadth of our land our
people have condemned in unmis-
takable terms the atrocities now be-
ing perptrated on an unprecedented
scale upon unarmedq and innocent
people.”

This is a leng Resolution, Then it says:

“The House calls upon all peoples
and governments of the world to
take urgent and constructive steps
to prevail upon the Government of
Pakistan to put an end immediately
to the systemic decimation of peopie,
‘which amounts to genocide.”

Sir, this Resolution was discussed in
Parliament on the 31st of March, 1971.

Sir, what prevented us from bring-
ing such a kind of resolution here ?
Are we not having the same kind of
bonds of culture, tradition ang lan-
guage ? The Resolution at that time
was moved by no less a person that
the Prime Minister herself. This is
what is hurting us. So, every Tamilian
in Tamil Nadu and every right-think-
ing person is asking why the Govern-
ment of India should hesitate to call a
spade a spade, why it should not con-
demn it, why it should not bring a
resolution in Parliament so that the
entire world may know the atrocities
that hag been perpetrated in Sri
Lanka.

Sir, today ouly for the first t‘me
when ‘the - hon. Prime ’thster 1nter—
vened, she used the ward “genos1rie
and pomted her finger ai Sri uanlfq
Sir, this, I think, is a gr,eat improve-
ment. I do not know the reasons for

{ RAJYA SABHA ]

the hesitation. Sir, I would -say our

External Affairs Ministry, the bureau-~-

crats there, are very adept, very
clever, in drafting any documents, any
resolutions for international forums.
Sir, whenever something happens iar
away in Zimbabwe, Namibia, - Hondi~
ras, Nicaragua-—those names cannnt
be even pronounced by the comrhon
man-—we rush with' a condemnation,
we rush with' a resolution. But, Sir,
it is a pity that our External Affairs
Ministry, the officials there, ars not
aware of the situation which is pre-
vailing in our neighbouring - countries.
That is why, Sir, our Government has
not been properly advised.

I woulg go one step further and ac-
cuse our Indian High Commission
there. They have not foreseen things.
They should have foreseen the zoming
genocide. They should have informed
our Government. They did. not <o
that. Even now, Sir, I ask the. ques~
tion: How many people have been
killeq in Sri I.anka ? Sir, everybodyv
speaks different figures.. The official
figure is 300 persons. No, Sir. Here. i&
a report from “THE HINDU”. Sir, a
member of a group of World Bank
mission to Sri Lanka, says, “Though
about 200 deaths were reported, it
would quite easily have been 3,500.”
This is reported in “THE HINDU”
which is not a partisan paper.

Sir, what has happened in Sri Lanka
is a holocaust, a genocide, the like of
which has not been happened in that
part of the country. There might have
been riots before but not this kind of
genocide which was been planned, engie
neered by the ruling party and execu-
ted by the army and the police, with
the goondas of the Ministers, Sir, for
example, I can name Cyril Mat}_\ew,
one of the Ministers. He was in chay
of the operation of .genocide - in. ML
Lanka. .Again to show, the hand, of thq
Ministers, for exmmp‘a in  the. beq
Street there arg. famous, JeweLers‘
',I‘hey seem to be. the finangiers, pf. the
Prime Mm1ster. Mr. Premadasa For;

tunately nothing was destroyed in that.

Rule 176 352!

4



’

Discussion undey

353

street, Everything is safe in that streef.
It clearly shows that right from. the
President to all the Ministers; they
were responsible for this genozide.
They intiated it; they executed it.

Sir, at the same time, all those atro-
cities are harrowing. ~ Our blooq boils
when we hear those stories. They can
be compared only to the atrocities of
Attila, the massacres of Tamerlang,
the village of Genghis Khan and the
barbarities of Hitler. I want to quote
a few examples. This is Hindu of July
29 and the reporter says:

“Nine Tamils burnt alive at
Colombo main railway station.”

Again the Hindus of July 28 carries a
regort from Oslo :

“A mini-bus full of Tamils was
stopped by Sinhalese who poured
petrol over it and set it on fire. All
the doors were kept closed and seve-
ral hundred people must have
watched the 26 Tamils burn to
death.”

" This is what Hindu has written.
Another thing. Even the prison was
not safe. In the famous prison called
Welikade which is supposed to be
one of the high-security prisons,
one freedom fighter nameg Kutti-
mani was killed. There, on two
occasions, 52 prisoners or freedom
fighters or suspects were killed,
Sir, Kuttimani wanted to donate
his eyes to someone so that at-
least that person could see in future a
free Eelam, So what happened was
that these
out. Now this is the version in the
Guardian. One  version said that
Kuttimani’s tongue was cut out by an
attacher who drank the blood and cried
“I have drunk the blood of a Tiger”.
This is what Mr. David Benesford has
written in the Guardian. Because of
the situation when our hearts, our
emotions were deeply touched, when
we were emotionally upset, irrespec-
tive of party affiliations, there came
the news that an emissary of President
Jayewardene was coming to Delhi.
‘Who was this emissary ? It was his
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own brother, who is supposed to be a
jurist. Sir, President Jayewardene is
clever enough to senq his External
Affairs Minister. Mr. Hameed to Lon-
don where it seems he had met all his
ambassadors of European: countries.
Then it seems he had proceeded to
New York probably to get an assuran~
ce from America, or some kind of a
guarantee. Sir, why is he working in
such a way ? We do not know about
the secret mission of Mr. Harneed.
Probably the hon. External Aflairs
Minister may know and I hope he will
tell us about the secret mission, Whet-
her he has succeeded or not, we do
not know. Sir, we know that there is
a strong bargaining position for Sri
Lanka. They have the world’s best
natural harbour in the name of Trin-
compalee. Once Nepoleon Bonaparte
said, “If only I have Trincomalee, 1
would be the Emperor of the ' ITndian
Ocean also.” So with that bargaining
position, they may knock the doors of
big powers; they may go and bargain
with America also. I am afraid Presi-
dent Jayewardene is buying time. He
may not have confidence in his col-
leagues or party comprades, That is
why his prother has come. What are
the discussions that took place between
the hon. Prime Minister and the Ex-
ternal Affairs Minister and Mr. H. W.
Jayewardene ? Sir, one outcome is
that the relief fund that has been in-
stituted with the hon. Prime Minister
ag the Chairman. It is a welcome move

 But at the same time I have my own

doubts whether the relief money will
reach the suffering Tamils. It is a
question mark, because . already two
workers of the International Red Cross
have been diven out by the Sril.ankan
Government. Thatis why I would insist

on the Government that all relief
measures should be routed through an
Indian agency oy an international
agency like Red Cross. Thousands of
refugees are still there and they are
not given proper food, proper medical
attention, proper sanitary facilities. I
would urge the Government to com-
municate with the Commissioner of
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Refugees of the UN. - Then only we
can solve the problems; otherwise,
whatevey money we send, whatever
food articles we send, will find their
way into the black market or to the
unemployed Sinhalese who are roam-
ing about the streets just now.

Then the second proposal found in
the honourable Prime Minister’s state-
ment is that a delegation of MPs is to
be sent. I cannot understand why an
MPs’ delegation should visit Sri Lanka.
Why should we visit Sri Lanka at this
stage? Is it to find out how President
Jayawardena’s swarga has become a
parakapp In fact what we should have
done is instead of sending a delegation
of Members of Parliament, the Govern-
ment of Indiashould have sent a group
of eminent judges and jurisis to collect
evidence, to conduct investigations, to
assess the damage to life and property
and prepare a report about the geno-
cide. Because, in the Neurenberg trial
it was found that genocide was a crime
against humanity and in the Neuren-
berg trial those who had committed
the crime, were punished. We should
have taken a leaf from that. I would
urge upon the Government not to send
a delegation of Members of Parliament.
But if the Members of Parliament are
given the task of finding and investi-
gating about the genocide, then T will
be happy; otherwise, it is no use of
sending a delegation of MPs. Rather I
would urge the Government to con-
sider sending a team of eminent judges
and jurists,

Then there was a suggestion of a
round-table conference. Even now the
“honourable Prime Minister talked of
offer of good offices by India.” I have
my own doubts about this particular
aspect. I want to know what the offer
of good offices by the Government of
India is, and in what way our offices
are going to be wused. This is a big
issue. This problem is there right from
the beginning of Sri Lanka. It is as
old as their history. How are we
going to offer our good offices? Are we
going to be the mediators between the
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Sinhalese and the Tamils? If so,
what is our role? The Prime Minister
also announced that another emissary
will be sent. That means another
Kissinger in the form of External
Affairs Minister or Mr. G. Partha~
sarathy will be shuttling diplomats
between Delhi and Colombo. We know
President Carter, when he was mediat-
ing between Israel and Egypt, calling
a conference of President Sadat and
Prime Minister Begin in Camp David.
They were there for 13 days and only
after 13 davs they could arrive
of some kind of a solution. I would
like to ask the Minister of External
Affairs. Are you thinking of a Camp
David-type of talks or dialogues bet-
ween the Sinhalese and the Tamils? I
have my own doubts whether this
round-table conference will give any
fruits at all. In the past round-table
conference after round-table was held.
In Nineteen fifties it was called the
Banderanayake-Selvanayagam pact.,
they compared it to the Gandhiji- Irwin
Pact. In the sixties it wag Dudley Sena~
nayake-Selvanayagam Pact between
the Tamils and the Sinhalese. In the
seventies it was Sirimave-Selvana-
yagam Pact. They have discussed
everything right from federalism, auto-
nomy, decentralisation and districet
councils, These facts were not imple-
mented and they were thrown iato
waste-paper basket,

If anybody says that normalcy has
been restored in Jaffna, I will say it is
fravesty of truth. Jaffna is in a stage
of seige,

What is the mentality of Jayawardh-
ane? The Guardian has condemnedd
his as “a dictatorial and racist third
world outcrat” He has passed the
Sixth Amendment Bill. Through this
Bill he has banned any political pacty
which would preach secession of self-
determination. This means, those who
preach that will lose immovable and
movable property. They will not have
any right to obtain a passport. They
will not have any right to sit for publi:
examinations. They will not have any
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right to own any immovable property.
They cannot even engage themselves
in trade or profession. Why he has
passed such a legislation? President

.. Jayawardhane says according to "“The
Telegraph”. “That was the only way
to cool the Sinhalese temper”. This is
the attitude of the gentleman.

Again, two weeks before the gene-
cide, the Daily Telegraph Reporter,
Mr. Ian Warg of Singapore met hinw.
To him he said: “The more you put
pressure on Tamils, the happier the
Sinhalese will be here”. Then he
added: “Really if I starve the Tamils
out, the Sinhalese will be happy.” This
is his position. Look at the situation.
In the recent Time magazine there is
a report. I quote:

“Saiq one Sinhalese Army Colonel:

It is our land. We win or we die and

there are hell of lot of us then them

done.. When all the dead are count-
ed, the Sinhalese still will be there.

We will buid again”.

This is the attitude, of this—I am told
—deceitful person who bides his time.
How are you going to talk to him?
As my brother Mr. Kalyanasundaram
has said, Tamils have made their posi-
tion very clear. If the UNP has a
manifesto the TULF has also a plat-
form and a manifesto., To have a
separate Eelam is their main plan. On
 that they fought the election and cap-
tured all the seats. Thus they came
to Parliament. When the  Parliament
was meeting in Colombo Mr. Amrit-
halingam  telephoned = to President
Jayawardhane and requested him:
“Please give me security. I want to
attend Parliament”. President Jaya-
wardhane said: “No, 1 cannot give you
security”. Here is the person with
whom you invite Mr. Amrithalingam
for talks. It seems to me.that it is
just like Yahya Khan inviting Mujibur
Rehman for a round table conference.
In the circus we have seen that wolf
and lamb are made to sit
together or are made to hug e¢ach
other. For that you require
a ring-master. Without the presence
of the ring master, the lamb will be
eaten away. That is the position. T

want to ask whether the Govemment v
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of India ig going to play the role of
a ring-master. Even when the ring-
master is out, the situation will be
very difficult., That is why I could
not put my faith in the sc-called round
table conference. Systematic methods
are there right from the beginning to
destroy a way of life, to liquidate a
race, I do not want to go those de-
tails, According to me, according to
all observerg and according to the in-
ternational press, the Tamils cannot
live in peace in Sri Lanka. What has
been developing there is a Cyvprus
like situation. There is a good paral-
lel between the Cyprus situation and
the Sri Lanka situation. If Cyprus is
a small island in the Mediteranean
Sea, Sri Lankga is an island in fhe In-
dian Occean.

Sri. Cyprus is seven times smaller
than Sri Lanka, with half of its popu-
lation. In Cyprus, 78 per cent of the
people are Greek-speaking Cypriots
and 18 per cent of the people are Tur-
kish-peaking Cypriots. Here we have
about 95 to 30 per cent Tamils and
in Cyprus the immority is only 18 per
cent of the nwveonulation, What han-
pened on 2ist December, 1963? When
conflict arose, when 800 Turkish
Cypriots were killed or wounded, the
UN Security Council met and passed
a rest:lution according to  which an
international peace-keeping force
was to be sent to contribute to the
maintenance and restoration of nor.
malcy there and this force was sent
to Cyprus. So, Sir, I would urge up-
on the Government that it should
send such a force. We should send a
peace-keeping force in Sri Lanka
by using diplomatic pressure.
Sir, Jafina is like a big concentra-
tion camp today and it is in a State
of siege. So India should send
such a force, make a request to
the UN fto send such a peace
keeping force., Otherwise Sir it will
be like a podver keg and any spark
will create another episode more
dengerous than the present one, What
happened in Cyprus; after the neace-
keeping force was sent. Again, 'in
1976; when the cris1s deepened Tur-
kéy sent its navy and its air force to
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resolve the crisis by  asserting its
right to protect its minority; the Tur-
kish  Cypriots. Even sending this
peace-keeping force would only be a
temporary measure, To get a perma-
nent solutiari we should send our forces
there and carve out a home land
for the Tamils there. We should
recognise the Tamil Eelam movement
there. Otherwise, if we keep quite,
hisfory will not pardon us. We would
be receiving very sad comments and
cures even from our children. Sir,
it has been the glory of thig nation
that whenever human dignity and
human freedom were attacked, we
have raised our voice and we have
expressed our opposition. Not only that
we have with active help to see that
those forces of freedom and democra-
cy could succeed.

THE VICE.CHAIRMAN
DINESH GOSWAMI):
clude now.

SHRI MURASOLI MARAN: I am
just finishing, Sir. In the 19th ~en-
tury. Sir when Greece wags attacked
and oppressed by the Turks three great
powers rushed there. In 1827 the three
powers that rushed there were Eng-
land, France and Russia, Why? {t
was said openly that they could not
remain silent spectators to the scene
of innocent Greeks being butchered
by the Turks, We must have a vposi-
tive yole. When one John Rasion was
injured and his property was seized
by the Greeks the British fleet block.
ed the Greek and declared an embar-
go claiming the right of reprisal,
stating that no country in the world
had the right! in the exercise of itls
domestic jurisdiction, to destory the
lives and properties of the citizens.
Now, our chancery has been burnt in
Sri Lanka and the Indian Overseas
Bank’s building has been destroyed.
Many of our citizens have heen killed.
Why should we keep quiet? 1 cannot
understand thig at all. Sir, we should
recognise the Tamil Eelam movement
there. You can very wel] tell us that
you are against terrorism. But what
terrorism is only. a question of
perception, The  meaning changes

(SHRI
Please con-
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according to the  times. When the
great Bhagat Sipgh threw a bomb
in thig Parliament House the then Bri-
tish condemned him as a terrotist.
But now we are praising him as a
great patriot. Sir, nothing succeed
like success. If this succeeds, naturally
history will call them as great
patriots. It is time we recognised the
Tamil Eelam movement there, Other-
wise, Sir, the Tamil race will be eifac-
ed from there, will be decimated, will
be destroyed. That is why I would
like urge upon thig Government to
recognise the Tamil Eelam movement.

Sir, nothing succeeds like success.
When Spain was ravaged by Franco's
hordes with the help of the fasrist
troops, England and many other coun-
tries rushed to give recognition, At the
time, Sir Franco said that these people
were rushing to give recognition to
him because they knew he was
going to succeed. This what he
said. So, if we also come to know,
if the Government and other come to
know, that they are going to succeed,
succeed as they will and succeed as
they must then everybody will follow.
That is why, Sir, we recognised
the FLN, the spearhead of the libera-
tion movement in Algeria in 1958 and
we had given them permission to open
an office in Cannaught Circus. There-
fore, Sir, I would like to tell the Gov-
ernment that the present approach will
not solve the problem. (Time Bell
rings). We should not fall a prey and
walk into the trap of President Jaye-
wardhane, because if we lose time
some other power will entrench itself
in Sri Lanka. That is why I reguest
the Government of India to show some
spirit, some courage, some initiative,
some regard for the practical needs of
the day,

Thank you,
6 PM

SHRIMATI MAIMOONA SULTAN
(Madhya Pradesh). Sir, I rise to
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speak on a subject that has caused us
deep agony and grief. The House
today is involved in discussing the re-
cent happenings in Sri Lanka and the
subject deals with the killings, arson,
murders, and thousands and thousands
of our Tamil brethren either went to
the valley of death or were rendered
homeless and fenceless, They fell vic-
tims to mad frenzy—uncontrolled.
inhuman and brutal beyonq descrip-
tion. Sir, when I was coming to this
House I had a look at the map of
India, with Sri Lanka suspended just
beneath, And while looking at the
map of Sri Lanka I had come to feel
as if a tear had rolled down the face
of eur mo@herland, that is, India.

Sir, we are close to Sri Lanka in so
many ways, Our assoclations are
long, over centuries—historically,
traditionally, culturally and even
spiritually. Sri Lanka is in the Indian
Ocean, just 30 miles away from the
mainland, from India, But the Sin-
halese are the descendents of India
who went and settled in Ceylon about
2500 years ago. They were followed
among others by Indian Tamils who
constituted a cheap labour force over
there and they are in a minority. In

. Jaffna district the Indian Tamils are in
majority and the Sinhalese constitute
1 per cent of the population. Apart
from this, Sri Lanka also became a
member of the United Nations in 1956
and a member of the Non.alignment
movement. I specifically mention tbe
Non-alignment movement over here
for two reasons, particularly because
I cannot but recollect with pride that
when the Non-aligned Conference was
held in Delhi, one of their delegates
came forward, took the floor and dec-
lared that the }Non-alignment move-
ment has come of age under the aspir-
ing leadership of Prime Minister ot
India. Secondly, I mention this be-

" cause it is very much relevant in the

context of the election of the Prime

Minister of India as the Chairperson

of the Non-alignment movement. And
in this context it is very ,relevant in
the prevailing situation in Sri Lanka.
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Sir, I want to mention that the reli-
gion of the Sinhalese is Buddhism, of
the Buddha, an apostle of peace and
enlightenment and compassion. Lord
Buddha attaineq enlightenment in

- Gaya and he spread his message to all

the corners of the world—to Sri Lanka
also. Even today as we look at the
image of Lord Buddha, serenity and
compassion oozes out from his face
and we feel purifled and in sublimity.
Lord Buddha, through his Bikhshus and
emissarjes, spread the gospel of love
and compassion to all the corners of
the world, with the command that they
will not kill even an animal, what 10
talk of a human being or mass killings.

Therefore, in- that context it is
rather sad that this sort of thing
should have happened in our neignh-
buring country, i.e Sri Lanka it is
of no consequence whatsoever as to
how an individual reacted to the situa-
tion, What is important is the fact
that it is of great concern to our nation
and to our Prime Minister that thou-
sands and thousands of Tamilians
were left at the mercy of mob frenzy
and even the Army did not go to the
rescue of these people, Thousands of
them are in jails. They say that about
80,000 of them are in refugee camps.
We are told that the situation is im-
proving. How we, as human beings,
react to a situation like this? The
answer is gbvious. We are not going
to take up the path of retaliation. We

are going to follow the path showed to

us by our leaders Mahatma Gandhi,
the Prime Minister and others. We
shall suppress our emotions. We shal
suppress our hearts and rise to the
occasion uniteq as one man and do
everything possible to alleviate the
suffering of those who are bereaved
and who have lost their kith and ki
in these worst racial riots in Sri Lanka.

Sir, before I proceed further, I will
take this opportunity to say that this
is the occasion when no matter to what
part of the country we may helong,
irrespective of caste, creed ang reli-
gion, we should show that we are
second to none in working shoulder to
shoulder with those who are working
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for the rehabilitation of those displac-
ed persons and of those bereaved per-
gons and are trying to bring relief
and succour in their lives. Sir, time
ang again, our Prime Minister has
stressed the need to preserve the unity.
I feel that unity is not only the need
of the hour, but is a compulsive neces-
sity. Sir, while the unity of the peo-
ple, their determination, their courage
are sources of inflnite joy to us, it is
algo a cause of a major worry to one
of the super powers which betrays its
apprehension that its plans to dismem-
ber India may not succeed just be-
cause of this patriotism of the Indian
people, Have we not hearq or read
the plan of a super power for the bal-
kanisation of our country? Whether
we have read it or not, we know it for
certain that every possible move is
being made to damage our interests
and weaken us so that we may not
succeed in our efforts to unite the
developing countries. I may remind
the House that in 1981 Mrs. Kirk Pat-
rick visited India. She came from the
U.S.A. and visited Bangladesh, India,
Nepal, Sri Lanka ang Pakistan in
1981. During a meeting with the
Prime Minigter, Shrimati Indira
Gandhi, she gave an assurance :

“In spite of some differences in
participation between India and the
United 8Btates, the U.S. wishes to
have good relafions with India and
enlarge the areas of understandirg
between the two countries.’

We sincerely wanted to believe that
and even now we would like to hear

these assurances, even {Hough we
know what the truth is.
But we want to hear it for the

reason, I shall say, if you are interes-
ted :

FO YA 1 g, [ @ wq I
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If nothing helps for no other reason.
tor this reason alone we wany to have
this assurance again ang again. Again,
Sir, despite all our yearning for peace
and bringing about harmony among
the nations of the world, are we not
aware of the fact that the Indian
Ocean has peen turned into an area of
war with the armed presence of the
United States over there? And this
has been done with a specific purpose
and a motive to destabilise the region
in and around the Indian Ocean—and
that mcludes Sn L.anka also—with the
purpose of fOStermg divisions in the
developing countries and weaken our
country so that the developing coun-
tries under the Chairmanship of our
Prime Minister may not forge a united
front and face the situation. Sir, we
are a friendly country. We are not
hostile to any country, not even to the
United States of America, But we
want to safeguard our interest. In this
context, 1 think it will not be irrele-
vant to point out, how is it that we
have to run tp the Uniteq States of
America for every little thing that
we reguire in our country ? Even for
the supply of small arms such as are
required for the use of ur Military
people or our police personnel, we go
to America even though we know
that the rates are higher. Could w.
not explore the European markets and
other places also ? That is the point
which I shall request the hon. Minister
to please note down and think over it.
At the same time, Sir, I read in the
newspaper a few days earlier that the
United States of  America is very
much interested in making investment
in the industries over here. Sir, we

- welcome the investment provideq it

does not hinder the industriai growth
of our country and ultimately render-
ing us helpless to get out of the mess
of a situation. Again Sir, T may make
point more clear if I put it before the
hon, Minister. It is a word of caution:

s‘mwm mh =T g faw
W-ﬁ“(%’i‘f’m« “T’J'Ei’ﬁ bRy

THE VICE-CHAIRMAN

(SHRI
DINESH GOSWAMI): I

thklng) you
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.should conclude your speech with thJs
remark.

SHRIMATI MAIMOONA SULTAN:
Sir, since I cannot disobey the Chair, I
shall come to the end of my speech and
refer to the statement of the hon. Prime
Minister which was made in the House
on Friday. It is rather unfortunate
that I was not in the House that time,
The hon. Prime Minister spoke today
also.  She has spelt out many things
in her statement. Every one of us has
read it and I need not go into it. But
we certainly welcome the constitution
of the Sri Lanka Relief Fund with the
c’ontrigution of Rs, 1 crore. We also
welcome the steps that have been sug-
gested by the Prime Minister to Mr.
Jayewardene that for a lasting solution,
it is necessary that the Tamil commu-
nity and the Government of Sri Lanka
come together to the conference table
and find a solution.

Lastly, Sir, since there is no time, 1
shall briefly refer to a few things. The
Prime Minister saig about sending a
Delegation of Parliamentarians to Sri
Lanka, Sir, there was an hon. Member
who opposed this.

Sir, I think it is very highly advis-
able to do so. Some eminent Members
of Parliament will have an opportunity
to go there and assess the gituation,
Then they could come back. Sir, we
have no hostility against the Govern-
ment of Ceylon. In fact, we respect the
sentiments of Sinhalese, But at the
same time, we want that they should
also respect the sentiments of the
Tami] Indians. So, if a delegation of
Parliament goes there, 1 think it will
be to our advantage and we shall not
lose  anything by that. With that, Sir,
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1 thank you very much for glvmg me
an opportunity to speak,
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Mr. Jha, your party had 20 minutes.
But Mr. Sezhiyan toock 37 minutes.
Therefore the question of calling other
Members does not aris¢, unless there
is time Then, the Deputy Chairman
gave me this instruction that Members
from Tamil Nadu of all the parties
should be called as far as possible
beacuse they are very much concerned
with this issue. Yes, Dr. Mrs, Muthu.

5 teg x| W AT W T A
IgT FAER w1 g7.. (xFam)
AT TW TR F BB 31 AL BT AW
q®d g, @ @il 6 a&-A6T
FET T

-

(z8 waeur @ WG ST 93T SR
¥« )

SHRI B. SATYANARAYAN REDDY
(Andhra Pradesh): Mr, Vice-Chairman,
Sir, the whole nation is concerned on
this issue and it does not concern
Tamil Nadu alone.

THE VICE-CHAIRMAN (SHR[
DINESH GOSWAMI) : Mr. Satya-
narayan Reddy, Your name is not be-
fore me. Please sit down.

SHRI B. SATYANARAYAN REDDY:
The whole nation is concerned ‘abcuﬁ
this issue...

THE VICE-CHAIRMAN : (SHRI
DINESH GOSWAMI) : I am not say-
ing that the whole nation is not con-
cerned. But obviously on issues like
this it has been always the practice
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that if any matter affects a particular
State more, we call more Members
from that State to speak.

SHRI B, SATYANARAYAN REDDY:
Sir, I am unable to understand your
views and the views expressed by the
Deputy Chairman. If you think that
it only concerns a particular State, it
iz wrong. It concerns the whole of
the country. It is not the problem of
Tamil Nadu alone,

. THE . VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Nobody has
said that it is not the problem of the
whole country. If that were not to be
the case, the Minister of External
Affairs 'would not have been here and
the Prime Minister would not have
been here; if the problem had not
been that of the whole country. But
when we call speakers to participate,
from the Chair certain discretion is
always followed. Even on matters
under discussion like floods, whith
concern the whole country if, a parti-
cular area is affected more by floods
we call more speakers from that area.
Similarly, as in the case of debates on
Assam—though I should not say it—
though it was a matter which concer-
ned the entire country, Members from
Assam were accommodated as far as
possible.  Therefore, let us not make
an issue of this." Secondly, Mr. Reddy,
your name is not here before me,
How can I call you? (Interruptions).
I am on my legs; therefore please sit
down. I want to point out that a dis-
cussion under Rule 176 is not the
same thing as a discussion on Calling
Attention, In ‘Calling Attention we
tollow the names as appearing in the
list, But for a discussion under Rule
176, the rule is that the first Member
in whose name the discussion stands,
initiates the discussion. After that it
becomes a matter for the party; every
party or individual has to express his
opmxon, either through the Whip or in-
dwldually, that he wants to speak.

For example if you look to The list,

the second name was that of Mr. P. N.
Sukul. But Mr. Maurya was called
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because the party wanted Mr. Maurya
to be the first speaker. You have not
expressed the intention that you want
to speak. Obviously, when I lock
into the list, your name is not there.
That is why I cannot call you. (Inter~
ruptions).

SHRI HAREKRUSHNA MALLICK:
Sir, this being the last item,.. T um
not disturbing. . (Interruptions).

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI) : I will hear you
afterwards. Yes, Dr. Mrs. Muthu.

DR. (SHRIMATI) SATHIAVANI
MUTHU (Tamil Nadu): Mr. Vice-
Chairman, Sir, I thank you for the
opportunity given to participate in this
important discussion on Sri Lanka.
Sir, with swollen heart I thank the.
Prime Minister for the timely inter-
vention into the problem of Sri Lanka
which has helped the nation to an ex-
tent. Now we come to know tihe
brutal violence, the mass killings,
lootings and arsoning have stopped
and the country is returning to normal-
cy. But, Sir, the ovation in both sides
is not -decreased. We are told that
there is no property of the Tamils
left to be destroyed and no Tamilian
can come out to be killed, Talks are
going on between the two countries.
Our Externa)] Affairs Minister visited
Sri Lanka and the prother of President
Jayewardene came here and conferred
with our Prime Minister. So, the first
round of talks is over. Now, Mr.
Amrithalingam, leader of the Opposi-
tion party in Sri Lanka and leader of
TULF has come to New Delhi to ap-
prise the Prime Minister about the re-
cent riots in Sri Lanka and the true
story behind this violence, and how it
developed and Woéw the massacre took
place, and who was the brain behind
it ,and so on. Our Prime Minister
will now know the depth of the suffer-
ings of the Tamilians and the reasons
for this violence and who are the per-
sons to be blamed. But the whele
world knows what happened in Syi
Lanka. One of the super powers, the
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USSR, Sir, through its official orgau,
Pravda, has condemned the Govern-
ment of Sri Lanka for the violence
they have spomsored. Sir, I would

"like to quote the statements of our
Fixternal Affairs Minister and also of
our hon. Prime Minister in
House. I first quote from the «ctate-
ment of our External Affairs Minister

. on 5-8-1983: “I am happy to say that
our position was being appreciated,
fully understood, not only in this coun-
try but in all the countries with whom
we had occasions to discuss this mat-
ter, whom we had occasion to inform
about how we feel about this matter.”
This is the position. And our Prime
Minister has endorsed his statement
saying : “Other countries have also ex-
pressed, as the Foregin Minister told
you just now, appreciation of our
restraint and have acknowledged our
special interest.” So, from tHis con-
text, we are able to know that the
foreign countries are aware of the real
culprit behind it. We cannot take
things so easily and come to a conclu-
sion that the matter Is over' and set-
tled. If you think on that line, you
will be disappointed. Thiru Jayewar-
dene may say now that he intended to
convene a conference for full imple-
mentation of the laws relating ts the
District Development Councils, the .aze
of Tamil as provided for in the Cons-
iitution as a national language, to
initiate a dialogue on amnesty on con-
dition that violence will be given up,
and discontinuance of the active role
of the armed forces in Jaffna on the
secession of terrorist violence, and to
repeal the Prevention of Terrorism
Act, Sir, why did he want to speak
to the leaders before the violence?
Why was the delay? What was his
intention 2 Sir, I condemn the state-
ment of Shri Jayewardene as cunning
and cruel and heartléss. Now, he has
come forward, after making himself
very strong in passing the ' sixth
amendment. Now he says that he is
prepared to speak to the leaders as
well as to use good offices of the Gov-
ernment of India, So, when our

Prime Minister expressed her, view
ang this intention of the Sri Lankan

the .
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President in the House, she added in
addition : *“If the idea of a separate
State is abandoned, the President is
willing to discuss the release of those
detained in the prisons not already
convicted or awaiting trial and to im-
plement any other assurances contain-
ed in the 1979 manifesto of the U.N.P.”
This statement comes from the Sri
Lankan Government after passing the
Sixth amendment and making their
position strong.. So, our Prime Minis-
ter expressed alongwith this: “I ex-
presseq my view that these proposals
may not meet the aspirations of the
Tamil community. Mr. Jayewardene
told me that Sri Lankan Government
are wiling to consider any other pro-
posal which would give the Tami}
minority their due share in the affairs
of the country within the framework
of the United Lanka '’

Sir, We shall consider now
which is the force which has
started this. Is it the militant group,
that is the Eelam liberation Front?
They have started this militant fight
and there are many reasons for it, I
will be failing in my duty if I do not
give an account of the harassment
and the conspiracy planned by the
Government of Sri Lanka from 1968
purposely to wipe out Tamilians once
and for all from Sri Lanka, In 1948,
the citizenship law was framed. to
drive out lakhs of Tamils. They
were refused citizenship rights. The
number of seats for the Tamils in
Parliament was reduced from 24 to
16. In 1956, Sinhala was declared gs
the Official Lauguage,, denying the
due status to Tamil. In 1972, Budhi-
sm was declared as the State religion,
All enactments were against the
Tamils. For admission to colleges;
Tamils have to secure 25 per cent
more marks than the Sinhalese. As
1 said earlier, the number of seats for
the Tamils in Parliament was reduc-
ed. Tamil represertation came. down
from 30 per cent {o 5 per cent in top
services, from 50 per cent to 5 per cent
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in subordinate services, from 60 per
cent to 40 per cent in technical jobs
and from 40 per cent to just one per-
cent in the Army and the Police.
These are the main reasons why the
militant group is agitatating and de-
manding a separate Eelam State. Don’t
we realise the motive of the Sri Lanka
Government? This iz the reason Why
they have allowed the U.S, to have
their naval base in Trincormalee and
made it as their tourist paradise. They
have allotted some area to stock their
tankers and they have now enchored
their warships in the Indian Ocean
aven though the Indian Ocean has
been declared as the zone of peace.

Sir, Sri IL.anka is one of the 142
Members of the non-aligned movement.
They are aware that our Prime Ninis-
ter is the Chairperson of the nonalign-
ed movement, They agree that we
are to be friends and we want to main-
tain it. But then why do they want
to create this enmity? Sir, they are
prepared to loose their friendship with
India at the cost of the lives of the
Tamils and they want to wipe cut the
Tamils totally from Sri Lanka, May
be they have joined hands with the
United States for this purpose. Their
planned activilies and the legislations
which they have passed up till now is
sufficient proof which nobody can deny
or céntradict. President Jayewardene
made a sidtement. I quote from the
Times of Indic dated 2nd August,
1983, wherein, he has said if India by
some chance even decided to invade
us we will fight and may be, lose
but with dignity then, we will go into

. exile’. After getting defeated, he says,
thev will go into exile and come back
io the country later on. How will
they come back to the country later
on? Is he going to he Thelped by
somebody to come back to the coun-
iry later on? There is something fishy
in it. “This shows taat he is prepared
‘for war. He needs a war on the issue
of the Tamils, He hopes that a war
is the only solution to drive away the
Tamils. ' ‘ ‘
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Sir, just now, my hon. friend, Mr.
Bhattacharya, said that the Sinhalese
may interfere in our country’s prob-
lems; he said that they may support
the demand for Khalistan. The prob-
lems of the Sikhs in India and that of
the ethnic differences between the
two communities, Sinhalese and the
Tamils, in Sri Lanka, are quite diffe-
rent from each other. No Sikh has
been driven away from Punjab, No
Sikh has been denied  This citizen-
ship right in India, There is no
Sinhalese population residing in Pun-
jab so that you may say that they
may support the demand for Khalis-
tan, I would request hon. Members
not to mix these f{wo issues when we
are talking here with our heart
bleeding, on the issue of Tamils in
Sri Lanka.

Sir, thirteen lakhs of Tamils living
abroad are agitating on the issue of
the massacre of Tamils in Sri Lanka.

They are mobilising the world
opinion on this issue, they are trying
to take this problem of violating
human rights before the United Na-
tions. They have gained sympathy of
many foreign countries many institu-
tions and many governments. But
Jayewardene has very cunningly
passed the sixth amendment of their
Constitution to put down the demand
for separate State which is the vital
issue of Liberation Tigers who sacri-
ficed their lives, who were mutiliated
in Jail and killed without modicum
of sympathy, Here I woulq like to
mention how Kuttimani’'s eyes, the -
Liberation Tiger's eyes, were gauged
and thrown on the ground, how the
eyes -were stamped by the army
people saying, you wanted to dedi-
cate or gift your eyes to any person
to see the free Eelam, now come and
see your free Eelam. After taking
out his eyes and stamping them on
the ground they were telling him to
see the free Eelam. Here for us it
may appear to be a fairy tale, but
how the Liberation Tigers who have
come forward to sacrifice their lives
to see the free Eelam those who are



‘373 Discussion under

fighting, will feel about it when this
sort of story comes out in the open,
when these sort of atrocities are
committed on thege liberation Jlea-
ders, So, after passing the resolu-
tion he has stopped the killings, after
making his position more strong he
hag sent his brother as envoy 1o India
to talk on restoration of peace. Now
he says that we are friends and still
we want to continue to be so. This
ig the point to which I would like to
draw the attention of our Govern-
ment.

Now 1 would like to draw the fol-
lowing few points to the notice of the
hon. Minister, Firstly, they did not
make any arrangements for our Ex-
ternal Affairs Minister to visit the
refugee camps and have talks with
Tamil victims and Tamil leaders.
Secondly, they refused our ships in
the beginning and still I think our
ships are not utilised properly to
transport  the Tamilians from
Colombo to Jaffna. Thirdly, no
arrangements were made for our Ex-
terna)] Affairs Minister to meet the
leaders of the Tamilians, Fourthly,
all the properties of the Tamils are

taken by the Government. Then, the
army is not withdrawn from the
streets of Sri Lanka gs yet. Still Mr.

Jayewardene says that hig doors are
open, the parliamentary delegation
could come from India, he was pre-
pared to talk to the leaders for the
_safeguard of the rights of the Tamils
within the framework of the Sri
Lankan Constitution, Sir, there is
tension still prevailing in many
places. Tamilians have lost the hope
of getting justice at the hands of Mr.
Jayewardene. Hostility is more deep-
rooted than before between the Sin-
halese and the Tamilians, There is
ng opportunity for the two communi-
ties to live peacefully in  future.
Some protection should be given to
them. I do not know if my informa-
tion is correct but I stang by it that
the Massachussetes Parliament have
passeqd this resolution saying, “Ac-
cording to the Inter#ational Com-
mission of Jurists many of the provi-
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sions of the Srilankan Prevention of
Terrorism Act and public security
Acts are contrary to the accepted
principle of the rule of law, interna-
tionally accepted minimum standards
of criminal procedure and also appear
to be contrary to the provisions of
the Sri Lankan constitution” 1In
the second resolutiop passed by
them they have said; “We request
the Commonwealth not to contribute
to the revenue of Sri Lanka because
of violations of the human rights of
the Tamils.’ )

Sir, when the Parliaments of other
countrieg can come forward to pass
such resolutions, why not the Parlia-
ment of our country, which is direct-
ly involved in this problem, passes
some guch resolution? Our parlia-
mentarians are denieq such a right
to bass a resolution. I want our
Government to interfere and take
this issue to the United Nations. It
is not a new thing for our Govern~
ment, or it is not the first time. When
the South Africa, Government awar-
ded death gentence to three freedom
fighters in Pretoria, our representa-
tives in UNO raised a protest against
the South African Government in its
policy of aparthied. So, now the
Jeader of the TULF is here.

I have read his statement in the
newspapers to the effect that after 25
years of frustration and suffering,
they have come tg this conclusion of
demanding a separate state. Now I
would like to point out that the TULF
leaders abandoned the demand of a
separate State long ago. But now
two Or three new organisations were
constituted and they are the militant
types. So I request the Government
that when we confer with them or
any conference is arranged, they
should call for those leaders because
even in the statement of the Prime
Minister, it was stated: “I expressed
my view that these proposals may
not meet the aspirations of the
Tamil community there”. This ¥
the statement of our Prime Minister

Thig statement was made in th
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House. So whatever proposals are
given by the President of Sri Lanka,
the Tamil community, there may not
agree to them_ Either Mr. Amritha-
lingam or TULF or many of the lea-
ders may or may not agree to them.
So we must have close door talks
with the leaderg of Liberation Tigers
who are there still.

In conclusion, I just want to place
on record our party’s resolutions
which were passed a few days back,
Our hon. Member, Shri Ramakrish-
nan, has alsp given a “No Day Yet
Named” Motion, but I would like to
place these on record as the leader
of the party.

SHRI HAREKRUSHNA  MAL-
LICK: How can resolutions passed
by the party be kept on record?

DR. (SHRIMATI) SATHIAVANI
MUTHU: You can also bring it. I
just want to place these on record.
This is the first resolution,

“The UN, Peace Keeping Force
shoulq be stationed in the island
rocked by ethnic violence, until
such time the people affected by
the riots were compensate in full
for the damaged property and loss
of life, were granted equal status
and civil rights along with  the
Sinhalese ang were not strippeg of
any of their fundamental rights
granted them under the constitu-
tion”.

By  another resolution, the
AJADMK demanded that the Sri
Lanka Government compensate in
il the suffered by the
people ang industrialists in the vio-
lence. It also requested the Prime
Mlinister to appeal to the Sri Lanka
Government to rehabilitate a1 the
industrialists whose factories Thad
)een burnt down in the ethnic vio-
ence.

damages
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In another resolution, the Ceuncil
said:

“The decision of the Union Gov-
ernment 10 send a team of parlia-
‘mentarians to Sri Lanka to get a
first hand. account of the problems
there was welcome and it should
also include memberg of the Tamil-
nadu Assembly”,

The Council also said that since a
large chunk of the population in Sri
Lanka wag  Tamil-speaking, the
Indian Government shoulg send a
Tamil-speaking High Commissioner.
All aid being given to Tamils in Sri
Lanka should be sent by the Indian -
Government directly 1o the affected,
or at least channelleg through the
agencieg of United Nations. The
Council felt and condemned that
medicines and clothes sent for the
Tamils had not been distributed to
them.

On these lines, I request the Gov-
ernment of India. to take ijmmediate
action and come forward to help the
affected people--the Tamilians in Sri
Lanka. Thank you.

THE VICE-CHAIRMAN (SHR!
DINESH GOSWAMI): Shri Syed
Ahmag Hashmi,

SHRI V. N, TIWARI (Nominated):
I am painfully bringing thig to your
notice, Sir. Firstly, the office has
accepted its fault in not including
my name. Secondly, every time 1
have been told that my pumber is
second and this is the eigth speaker
who has been called, I am not used
to this type of things being passed
on to me. So may I know what is
my exact position?

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Who has
tolg you so? There was some fault
on the part of the office. I will look.
into- that.

SHRI V, N. TIWARI: But I should
not suffer for that.
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THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): I will lock

into that,

SHRI V., N. TIWART: You will appre-
ciate that if a person shows decency
‘and patience, he should not be treated
so casually.

THE VICE-CHAIRMAN (SHRI1
DINESH GOSWAMI): I am finding it
out.

HRI V, N. TIWARI: I want to know
-what my position is,

SHRI DINESH GOSWAMI. my
THE VICE-CHAIRMAN: As per the
list that has been given to me, Mr,
Gopalswamy, Mr. Ganesan and then
your name comes, If there has been so-
mething wrong, I will find it out. your
name here has been mentioned in
pencil, If something wrong has been
done, I will give you the chance. I am
enquiring into it.

SHRI V.N. TIWARI: Mr. Vice-chair-
man, I have been patiently listening
and waiting for my turn. Now my pati-
ence js exhausted. Therefore, I want to
know what my position is, And I will
be the last person to raise an issue un-
til and unless I am sure of my facts,
Other people whose names are even
not there in this list have been called.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): I am enquiring
into this matter. Till that time, let Mr.
Hashmi continue, ‘
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MR, DEPUTY CHAIRMAN: We
have already taken 5% hours. Now
I propose to call three more speakers.
I would request the Members not to

take more than ten minutes each so

that we capn call the Minister after

that,

' MTmernad
DTO'.V My, Tiw 811.

SHRI V. N. TIWARI: Mr, Deputy
Chairman, the country’s concern
about the happenings in Sri Lanka is
clear from the fact that the Prime
Minister of the country made two
statements, one on Friday and the
other today, on Sri Lanka. You have
just mentioned that for 54 hours the
debate has been going on in this
House and everyone has been keen
and has narrated the inhuman hap-
penings happening zt our doorstep.
The sentiments of the persong nearer
the tragedy have been moving one
and all ip this House,

TP M

I am not here to sing the saga
of ancient tradition of love and
good neighbourly relations between
India and Sri Lanka, I am not here
to interfere into the internal affairs
of another sovereign State. I am
also not here to repeat the tragedy
of murder of hundreds; rape of inno-
cent girls in hostels; arson and loot
of thousands of innocent Tamils, gzl
of which have been mentioned by

e v
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one and all in this House. But I
cannot but share my fears and agony
whep I read in papers—to guote—
“Sri Lanka appeals for pledges of
military  assistance  from - United
States, Britain, Pakistan anq Bangla
Desh in case of foreign attacks,
highly placed ‘Government source
said on August 2, 1983” and “Pakistan
and Bangla Desh have responded
favourably”. It may have been de-
nied, but certainly the words of a
foreign diploma are ringing in my
years. He asked me: “How can
India remain united?”

Efforts by super powers to create
tension on our border States, whether
it is my own State of Punjab or whe-
ther it js Assam and now it is the
border country Sri Lanka, Terro-
rism, murders and then diplomatic
appeals to the Western Block who
are finding a chance to destabilise us.
What a lie one has to listen and that
too from the mouth of President
Jayawardhane. To quote:

“If India by some chance decides
to invade us, we will fight, maybe

; R
we losc, kut with dignity.

Are we thinking of attacking Sri
Lanks when our Prime Minister,
Shrimatj Indira Gandhi, tells the
people of India to use restraint and
declares in Parliament that India
does not want to interfere into the
internal affairg of gri Lanka, and has
offered Rs. 1 crore to help the help-
less Tamilg in Sri Lanka? Shrimati
Indira Gandhi is today not only the
Prime Minister of India, put ijg also
the President of the mnon-alignment
movement of the world of which
Ceylon is also a member, She is
also one who even after helping
Bangladesh had not made it part of
this. country. How can she think of
attacking Sri Lanka? It may be the
other way round. This is where I
want the External Affairg Minister
and his Ministry to show their con-
cern, The Western Bloc wants to

[ RAJYA SABHA]
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squeeze Indig from all sides, whether
it is north, east or now even the
south. In the north we have been
listening "to this not for two years or
threp years, but for years together.
Those Who go to Pakistan know that
it" is impossible for them to forget
the past and their equation with the
United States is well known and
their interest in this border ig equal-
ly well known. This is a point which
has not peen focusseqg in this House
during the last five anqg half hours
of debate., I want to focus on it with
certainty that we should be on our
guard against the imperialist designs
of the Western Bloc. They want to
squeeze us and they want to destabi--
lise us.

Even if I do not want to propose
to interfere into the internal affairs
of Sri Lanka, I as a humanist and
as a poet cannot bear and condone
the Public Security Ordinance under
which dead bodies are buried without
post mortem, in Sri Lanka. Are we
going to the barbarian age in this
twentieth century? Where ig civili-
zation going? How are we going to
treat it as an internal matter? Are
we going to treat it as an internal
matter or as a matter of human con-
cern when people are killed? At
least the people must have an op-
portunity to know how those people
have been killed, why they have been
killed, But there is no justice. No
justice, no vakil, no appeal and no
dalil: This may be the method of
autocrats, but not of democrats and
not of the people who have faith in
democracy, to which we are wedded
and to which they are wedded. Vio-
lence is bad, Sir. But State violence
is the worst which is going on in
Sri Lanka. This is my second sub-
mission and I would like the External
Affairs Minister ty throw light on
this.

Sir, Indians and Tamiliang a1l over
the world have ghown concern over
the shocking events in , Sri Lanka.
Sympathy and concern will not satis-
fy the sentiments and will not solve



497 Discussion under

the problems of the Tamilians. The
Government must use all moral pres-
sure and the influence of the non~
aligned movement to get Tamilians
their que share ip Sri Lanka. I am
glad that the External Affairg Minis~
ter is here now and my appeal to him
ig this: The Government must study
all the possible strategies ang tactics
of the Westerp bloc and the army of
the Sri Lanka ynder the influence of
the imperialist interests which can
threaten our country at any moment
because of their jealousy towards us
on account of the progress we have
made under the dynamic leadership
of Shrimati Indira Gandhi, which is

_not being tolerated by the Western

"~ block, Therefore, Sir, for me

the
problem of Sri Lanka is not just an
interna] problem of Sri Lanka, but

. ‘a problem which hag the dangers of

)

a global war and a war just on the
borders of India. The Government
must help the Tamilians. But, at
the same time, it should also be pre-
pared for any eventuality, We would
not like to consider it as g Tamilians’

~.problem only, but surely we would face

it as our own problem. one more word,
Sir. The suggestion that the Tamilians
from there should be brought here,
made by an honourable Member, is not
acceptable to me and it is because
of the past experience and because
of the problem of Indians and non-
Indians that we are facing in certain
States. We must help the Tamilians
in Sri Lanka and we should see that
they are settled there where they
have been staying for centuries to-
gether and they shouly not be
brought into this country. This is my
submission,

Sir, I have full faith in the wisdom
of our External Affairs Minister and
in our leader, Shrimati Indira Gandhi.
But still T urge ypon them tp save
the Indian borders, whether it ig in
the South or in the North or in the
East, from the Western bloc, There-
fore, Sir, the sri Lanka problem is
not an internal affairg for me, but an
affair which concerns India the most.
Thank you, Sir.

SHRI V. GOPALSAMY: Mr. De-
puty Chairman, Sir, at the outset, I

{16 AUG. 1983]
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express my gratitude for the courte-
ous opportunity given to me at the
fag end of this discussion.

Sir, we have heard the voice of
concern and distress, anguish and
agony, indignation and resentment,
disappointment and disapproval, gnger
and outrage, over the gruesome tra-
gedy of the Tamils in Sri Lanka,
which ig one of the greatest tragedies
in human history, A land which
was ruled by the Tamils gloriously
for thousands of years has now be-
come crimson-red with their blood.

Sir, the atrocities of Timur, Hitler,
and others have been surpassed by
the latest episodes in gri Lanka and
the atrocities committed by its rulers,
Sir, thig is a pre-planned attempt at
genocide. I can substantiate this
charge by quoting President Jaye-
wardene himself who gave an inter-
view to Mr. Ian Ward of “The Daily
Telegraph” on the 11th July 1983. In
that interview. the "President, Mr.
Jayewardene, whoge prime concern
wag to protect al] the communities,
said: “I am not worried about the
Jaffna Tamil people. Now we cannot
think of them, nor gbout their lives
nor about their opinions about the
Sinhalese,”. This wag his statement
and this statement was made by him
even before the trouble started there
on the 23rd July 1983. Now, our
Tamils have lost all their properties.
Fifty billion dollars worth of pro-
perty has been looted and destroyed.
Millionnaires have been made beg-
gars and put in refugee camps. No
more property ig left there for further
looting and burning. Sir, g0 many
people have been killed apng mas-
sacred.  Mothers and babies were
killed. They were thrown intg the
flames, Sir, the Tamil women, our
sisters, who cherish chastity and
modesty greater than their lives, were
tortured, molested and raved, by the
aged forees, by the pelice, haodlums
rutfians, befora the very eyes of theit

- fathers, before the very eyes of the

husbands, before the very eyes o
their Dbrothers, They were raped
Some' boys whg reacheq the sea-
shore, when we were conducting ow
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District Convention at Ramanatha-
_puram, were crying and they des-
cribed the crimes committeq before
their eyes perpeirated gn the Tamils
there, and how..... Interruptions).

AN HON. MEMBER: Shame,
shame.

SHRI V. GOPALSAMY: Sir, is
it an interna] matter? The anguish-
ed vdices of the Tamilians, the an-
guished voices-of the thousands, and
thousands of the slaughtered, the
corpses, should reach all the capitals
of the world, the whole humanity,
for guccour ang help at this grief and
hour of distress and enslavement.—
these black deeds of human rights,
police and military brutality, master-
minded by the Government itself,
Sir, our Government has gshouted
from the housetops over the Lebanese
killings, over the inhuman tragedy in
Vietnam; it has raised our strong
protest against oppression in
Mozembique and Angola. We support-
ed the liberation movement of PLO
and of Rhodesia and South Africa.
We have been opposed to the racist
policy of apartheid in South Africa,
Now can you remain indifferent when
people related to us by religion, langu-
age and heritage are killed? Of
course, I welcome the Prime Minis.
ter’s statement to the extent that she

. has condemned the crime of genocide.

But our duty does not end there. If

this is a crime of genocide, why has
this Parliament not passed a Resolu-
tion? That was the pertinent question
put forth by my colleague There, if it
is a crimt? of genocide then why the
Government has not faken wup
the issue to the Human Rights
Commission of the United Nations?
Is it not the duty of the Govern-
ment to raise this issue in the Human
rights Commission of the UnitedfNa-
tions? I would like to quote a *tower-
ing personality of the Parliament, a
great parliamentarian, Shri Bhupesh
Gupta. Had he been alive today, he
would have thundered now. I quote

{

from his speech on the 29th March,
1971. Shri Bhupesh says:

«] say it is a  case of genocide,
Let it be very very clear, It is not
a law and order problem and it is not
a problem that should be viewed
from that angle. Here is a ‘whole
population in a mighty upheaval and
upsurge the like of which we have

. rarely seen, which is sought to be
drown in blood by the power .of
metal, gun, weapons, and so on, If
that is not genocide, I should
like to know whether Thistory
carries any example of geno-
cide. Therefore, it should be treat~
ed as such. Once you treat it as
genocide, we are entitled, accord-
ing to international law, according {0

" the norms and usage of the interna-
tional community, to raise our voice
of protest and also agitate the
international public opinion that this
genocide be put a stop to, that this
murder in the name of dealing with
an internal situation be put a stop
to, Every genocide in history has
taken place in the name of internal
situation being dealt with, There-
fore, I think Government should be
very clear in their mind.”’

If this is a case of genocide, then
you cannot say that this is an internal
matter, It will be very proper if I
quote her speech in the Lok Sabha of
26th May, 1971. ‘

l

“The question of secession is alSo
raised. If I may say so, this is a
distortion of facts. This cannot he
considered merely as an internal
problem of Pakistan. It is a world-
wide problem, The international
community must appreciate the very
critical character of the situation that
has now developed. It is a prob-
lem created by calculateq genocide
that is resulting not only in the
muscles of tens of thousands of men,
women and children but also foreing
many more to seek refuge and shel-
ter in India, I have no doubt that
the spirit of man and the spirit of
freedom cannot be vanquished.”
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Is it not a duly of the Government
to create international opinion? What
steps are vou, going to take in this re-
gard? During those days. our Ambas-
sadors were sent through the world.
Our Prime Minister visited all the
capitals of the world. Is. it not the
duty of the Government to create ir_l-
ternationsl opinion to  condemn this
crime of genocide?  Sir, I was sur-
prised and shocked when we heard Mr.
Bhattacharya equating the question
of Khalistan and separate Tamil
Felam. Here. it is not a question of
secession. This is a question of free-
dom. They are fighting  for their
homelind; traditional homeland be-
cause they have been treated like
slaves; a subject race, If any part of
thig country is treated like that, if any
coun?ry is treated like that, if any
citizen of any State is treated like
that, then whatever law you may
have they will revelt, But that is
not the situation here.

We have suggested certain measures
in the statement. A federal frame-

work, Will a federal framawork

No. As Mr. Masan said all the pacts.

agreed to by Mr. Sainanaik and Mr.
Bandaranaik and  assurance given
by Mr. J ayewardene were thrown ir{-
to the dustbin: Now  can Mr, Amri-
talingam or whom I have got the
greatest respect, could go and say
“Here is the assurance of Jayewar-
dene; So we give up the demand for
a separate Tamil Eelam? Can he go and
say that? They have got the man-
date from the people; He cannot say
s0. You stated about the negotiating
table. Can they go to the negotiating
table unless the Sixth Amendment is
repealed? Can they go to the negotiat-
ing table unless the Prevention of
Terrorism Act is repealed. Can they
go to the negotiating table unless the
- Public Security Ordinance is repeal-
ed, They cannot go to the negotiat-
ing table. Then, what steps are we
going to take to create an atmos-
phere. They have been pushed tc the
wall. They are fighting for Tamil
‘Eelam, Sir, having the same religion,
people in East Pakistan were not
able to live under

one umbrella,
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They had to have their own country.
It is meaningless to say that this is
a kind of secession. No. This is, a
freedom movement. Sir, even our
colleague says that we cannot condone
terrorists. Are they terrorists? No.
They are freedom fighters. They are
heroes who dedicated their lives for
the cause. They are martyrs. If you
say that he is a terrorist, then as Mr.
Maran says, Bhagat Singh is a terro-
rist, Deshpande is a terrorist, Veer
Savarkar is a terrorist, Rash Rehari
Ghosh is a terrorist, Subhash Chan-
dra Base is a terrorist. The patriots
of today were the terrorists of those
days. Sir, there is no instance in Sri
Lanka where militant youth killed or
injured a single Sinhalcse civilian,
There is no instance where these
militant youth outraged the modesty
of any single Sinhalese woman, There
is no instance where the militant
youth raped any single Sinhalese
woman because they come from such
culture and heritage where they wor-
ship womanhood, they worship wo-
men, But, on every occasion, innocent
people were killed by the Sinhalese.
On every occasion,

women were
raped. So....

Bt GF AT X@
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SHRI V. GOPALSAMY: What bus?
What are you talking? You cannot
understand our feeling. My blood is
boiling. You cannot simply laugh at
this. You know they are the blood
of our bldod, they are the flesh of
our flesh; they are the soul of our
soul. This is not for msking a
speech. I know  that only a thin
attendance is here, But my sentiments
should go and get recorded in the
Parliament. That is why I am speak-
ing. Our fiery speeches will not ward
off the bullets there, Our fiery speech-
es will not ward off the army which is
readily there to.crush our people, the
so-called terrorists but who are the
real patriots. Sir, I have got reliable
information from a lawyer, Mr.
Karikalan who ig now in Delhi—who
defended the case of Kuttimani
Jagan and Thangadurai. He says that
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respected by their
co-prisoners in the Sinhalese prison
because wheneyver the Sinhalese pri-
soners were illtreated, they protesied.”
And these heroes have requested
their Counsel to help some of the
families of the prisoners. So, it is a
cock and bull story to say that the
prisoners entered the detenus block.
How could they carry axes, spears
and weapons? So, the Army marched
in. The Army marched in and they
were killed. But these peoOple have
shed their blood not in vain, not to
embrace again the shackles of slav-
ery. They have laid down their lives
for the separate Tamil Eelam. Their
names will ever be remembered by
the Tamils there. Their names will
go down the history of Tamils. And
so the sordid saga can never be obli-
terated from the minds of the Tamils.
Sir, here are the photographs  of
those boys—Thangadorai, Jagan and
Kuttimani—with sparkling eyes even
in chains. Even when they were being
narched by the Army. they were
smiling. Sir, these valiant martyrs
have laid down their lives. There
will be thousands of Kuttimanis,
thousands of Jagans, thousands of
Thangadorais. Then there will be a
separate Tamil Eelam. They are going
to see it, even we help it or not. We
are going to bave an Embassy of
amil Eeiam in cur country in Delhi,
fhis is going to happen if I live for
a long time. That is going to hap-
pen. Sir, here is a journal which js
always pro-Congress, pro Nehrus,
pro-Madam  Gandhi. This is a Con-
gresg Weekly. This is started by Mr.
Vasan, the Gandhian. See, this is
the sentiment, and how it has been
picturised. “The Tamil blood is flow-
ing into the ocean and the Mother
India is shedding tears of  blood.
Could you sit idle without sending
the troops!” Sir, I tell you that
India’s intervention is the only silver-
lining at present in an otherwise daTk
horizon. So, you frustrate the nefa-
rious game of Jayewardene. T would
request the Government to send the
Forces, as suggested by my colleagues,

.they have been
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not to conquer the island but to pro-
tect the lives. To protect the lives,
send the Forces, and also  you pre-
pare the climate in the international

forum, Create an  international
opinion. The uneasy calm now is a
callm before the storm as has been
warned byt Mr. Amirthalingam.

Any time it could explode and thou-
sands could be killed. We cannot re-
main idle spectators in that case. If
there is no ocean, thousands would
have flocked there rather, thousands
would have marched into the land
from  Tamil pNadu if there ig neo
ocean. Even if the Indian Army is
not prepared to a march on, people will
march on from Tamil Nadu nto Sri
Lanka. They cannot remain idle
spectators. This is the real situation.
Since you have admitted that this is
a crime of genocide, you take it up
with the Human  Rights Commission
and create the  atmosphere for a
negotiating table. If not, then you
must prepare for every action to pro-
tect the Tamilians. Otherwise, we
also will lose hope in this system. We
are sisters, we are brothers, as stated
by our hon. Prime Minister. There-
fore, we seek  the intervention of
India. With these words, T conclude.

MR. DEPUTY CHAIRMAN: Yes,
Mr. Ganeshan, Dlease be brief now,
Do not repeat the whole thing.

SHRI HAREKRUSHNA MALLICK:

Sir, this being the last item on the
agenda today and there are only a
few Members....

MR. DEPUTY CHAIRMAN: We
wil] see that later. Only gix hours
were allotted to this item. Yes, Mr.
Ganeshan,

SHRI L. GANESAN (Tamil Nadu):
Mr. Deputy Chairman, Sir, at the
very outset, I should thank vou, for
the other day when I met you, as soon
as the fact was over, you have been
very courteous enough to inform . us
that we could make a statement in
connection with our fast. We did not
avail of the offer then but now I take
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this opportunity to  thank all the
Memberg of the House who have
expressed their concern  through the
Leader of this House, Mr. Pranab
Kumar Mukherjee, and myself and
Mr. Gopalsamy must thank all the
Lieaderg of the Opposition Parties who
had been there, who have expressed
their concern for us and expressed
their solidarity behind us. Sir, I do
not want to go into the detailg since
they have been narrated elaborately.
1 just want to go straight to the sub-
ject. When our Prime Minister made
her first statement here the other day,
it was said that almost everybody
except Mr. Gopalsamy and myself
welcomed it, appreciated it, applauded

it, but we were not so happy as
others were. Why is it s0? 1 just
want to pose this question. Ig it be-

~ cause of our emotional involvement
in the problem than the emotional
involvement of others? Of course, our
emotional involvement is more. . No
doubt about it. But that is not the
case. That is not the reason why we
were not so very happy over the state-

ment of the hon. Prime  Minister.
Then, why we were not so very
happy? The Prime Minister stated in

her staternent that Jayewardene has
promised to do this, has assured to do
that. Sir, whp is Jayewardene? He
is a liar, greater than the greatest of
liars, Goebbels. He is a murderous
maniae, genocidal monster. Before
him Ritler pales into insignificance,
when  compared with murderous
maniac Jayewardene. He will think
one thing, tell another thing and do
yet another thing. How does our be-
loved Prime Minister believe such a
person that he will keep up his pro-
mise?. He hag made thousands of
promises to the leaders of Tamilians
in Ceylon and broken one thousands
and one promises. Sir, whether it is
Kothalwala or Bandarnaike or Jaye-
wardene or Senanayake, they are all
the same people; they are all of the
same stock. There is no difference,

To be very brief, Sir, before In-
dependence in 1944 Jayewardene mov-
ed a resolution in the State Council to
make Sinhalese language as an official

R g
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language of Sri Lanka. Nallaiya gave
an amendment that both Sinhalese

and Tamil should be made official
languages. The amendment ) was
adopted, Sir, before independence,

some four years before independence.
Independence was won on the under-
standing that both the languages will
he made official languages. Once
again, in 1954, the then Prime Minister,
Mr, Kothawale gave the assurance
that both the languages will be accord-
ed equal status and both will be made
official languages. But what happened
then? President Jayewardene was the
person who agitated. The result was
that in 1956, Sinhalese Language Act
was passed, that is, Sinhala language
alone was made the official language
by the Act of 1955, Tamilians demons~
trated. So, in 1957, Prime Minister
Bandaranaike entered into agreement
with Selvanayagam, the great Jeader oi
Tamils, But the 1957 Act was throwr
in the dust-bin. Once again in 1963,
another Prime Minister, Sainanaike
and Jayewardene the moncter, ontersd
into an agreement with Selva to safe-
guard certain rights of Tamil. In
1964, regulations were made in Parlia-
ment for that purpose but those regu-
lations were never implemented at all
Not cnly the reZulctions wore act im-
plemented, but also they were given ¢
ceremonial burial in 1970-71, In 195"
Bandarnaike and Selvanayagam signec
an agreement, We all understand, th
talks between our beloved Prime Min
ister and Mr. Jayewardene, were onl
telephonic falks. So many agrerment:
written agreements, signed agreement
have been thrown into the dust-bin. I
1957. Bandarnaike and Selva signe
an agreement “ang it was agreed th:
in the matter of colonisation scheme
the powers of the regional council, she
include the power to select the allo
tees to whom the lands within the ar
of the authority, shall be alienateg ar
alsp power to select personnel to be er
ployed for working such schemes.”
1957, Bandaranaike made a stateme
in which he stresseg that “the instr
ment of colenisation should not ve us
to convert northern and eastern py
vinces into Sinhalese majority areas

in any other manner, to the detrime
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of Tamil speaking people of these
areas.” In 1965, an agreement was made
between Selva and Senanaike and Jaye-
wardene in which the terms of agree-
ment of 1957 were confirmed .and
affirmed. “Mr, Senanaike further ag-
reed that in granting of land under co-
lonisation schemes, the following con-
ditions be observed in the northern and
eastern provinces:

(a) Land in northern and easteru
provinces should in the first instance
be granted to landless persong in the
district;

(b). Secondly, to Tamil speaking per-
sons residing in northern and eastern
provinces; and

(c) Thirdly to other citizens of Cey-
lon, preference being given to Tamil
citizens in the rest of the island.”

Sir, this is the agreement ‘signed by
Selva and Dudley ‘Senthdike in 1563
regarding colonisation, and this agree-
ment was thrown to the winds. And
that is the major cause for this situa-
tion about Tamils in Ceylon even in
those areas where the Tamils were in
a majority. Senanaike or Bandara-
naike, this Naike or that Naike, they
have all very methodically and syste-
matically settled the Sinhalese in those
Tamil majority areas so that Tamils
become a minority people. And that
too they are doing after having entered
into written agreements. And our be-
loved Prime Minister has saig in the
House that: “Jayewardene has fold me
that normalcy is returning fast.” 1 am
not using her exact words, and I would
quote from her statement: “Mr. Jaye-
wardene told us that the situation in
Sri Lanka is fast returning to normal.”
Sir, the very same news is published in
the English Daily, The Times of India,
on the same day on-which our Prime
Minister’s statement was published that
is, on 13th August 1983. The news
item says:

Tamils flocking to Foreign Mis-
sions: Colombo, August 12 (UNI
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“Srilankan Tamils in large numbers
are knocking at the doors of foreign’
missiong here swamped by visa-
seekers in the wake of try.”

The Indian High Commission was
swamped by visa-seekers in the ‘wake of
the disturbances. - Apart from stateless
people of Indian orizin a large num.
ber of Sri Lankan Tamils also apd
proached the Indian Mission. Some of
them mentioned danger to their lives
as the reason for wanting to 20 to
India. One applicant pleaded that he
was not able to give photograph with
the application as he dared not go to
the studio to have a picture taken. The
High Comimssion, rising to the ocea-
sion, relaxeq the normal rules to help
the people in distress and issued as
many as 2,000 visas In 3 five-day pe-~
riod. The number of refugess wishing
to go to India is not kncwn., But it
is likely to run into tens of thousands,
The ethnic holocaust had so terrified
the Tamils that the injured among
them did not feel secure in hospiiais.
Al Tamil patients in the city’s main
hospita} were, therefore, removed to
the refugee camps for their safety.
Tamil doctors and nurses who had
sought refuge in the camps, looked after
them there.

This is the normalcy which is coming
back. It is said, slowly and gradually,
normaley is returning ack. But ie¢ it
so? (Time bell rings) Sir, I would re-
quire some more time. This is because
the valiant secfion of the Tamils who
could resist the brutalities and the bar-
baric acts of the Sinhalese have bLeem
raurdered or they have been sent out.
Therefore, if at all there are any Ta-
mils they are widows, they are children,
they are women and, therefore, they
will not be abie to resit. That is why,
normaley is coming back. This is only
after suppression, complete murder,
complete massacre and after complete
genocide. TIs this normalecy? No, It is
at all normaley.

Sir, for lack of time, I want 1o he
brief. The Tamils in Sri Lanka rre in
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a state or continuous terror and hor-
ror, i a state of uninterrupted inse-
curity and unsafety, ever since Inde-
pendence in 1948 until now. Lot of
time will be required to narrate all
the facts, For want of time, I wish to
be as brief as possible.. :

In 1948, the Citizenstip Act was pass-
ed which rendered 9,75,000 plantation
labourers stateless. They were taken
from Indla as indentured labour and
settled in Ceylon during the British
rule. They have made Ceylon fertile
and - flourishing by their sweag and
blood.

In 1949, the Indian and the Pakis-
tani Residents’ Act was passed which
disenfranchised them. By this Act,
Tamil representation in Parliament
was reduced. Both these Acts made
the 9,75,000 plantation workers State-
less and voteless.

In 1956, the Sinhala Only Act was
passed which deprived the language
rights of Tamils. The Tamils carried
on peaceful demonstrations to estab-
lish their democratic rights. In 1957.
Prime Minister Bandaranaike entered
into an agreement with Tamil Jeader,
Selvanayagam. But in 1958, the agrec-

. ment was thrown into the winds. When
the disappointed and  disillusioned
Tamils agitated, the Government insti-
gated communa] riots which took hun-
dreds of lives of Tamils. Inhuman
atrocities were committed. In 1861,
the Tamilg started peaceful Satyagraha,
The infuriated Sinhalese indulged in
orgy, violence and vandalism.

In 1972, a new Constitution was pro-
mulgated which eliminateg even the
minimal rights of the Tamils enshrined
in the previous Constituti»n. In 1973,
the Government imposed the Stand-
ardisaticn Scheme which furthey in-
fringed the rights of Tamils in admis-
sion to colleges. In 1974, the World
Tamil Conference. was conducted in
Jaffna. Such conferences were held
in Kolalampur in 1966, in Madras in
1968, in Paris in 1970 and in Madurai
in 1981. When the conference was in
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progress, on 10th January, 1974,—there
were 50,000 spectators,—the Sinhalese
Police made a premediated brutal at-
tack on them. Nine persons were kill-
ed ang several persons were mutilited
and several persons were grievously
hurt. In 1977, once again, communal
riot was abetted by Mr. Jayewardene,
According to Goveinmenti reports, 300
people were killed and several thou-
sand people were rendered homeless.

In 1978, a new enactment was made
prescribing Tamil Liberation Move-
ment. Several youth were arrested
tortured and kept in solitary confine-
ment, in army and nevy camps. In
1979, the Government declared Emex
gency regulations in Jaffna. It also im-
posed the Prevention of Terrorism Act
Under the Act, people could be arrest-
ed and kept in police custody for 72
hours and kept in detention for 18
months without any enquiry or any
trial. Armed forces are empewered
to extract confession from the arrested
and to use them against the arrested
in courts of law. Six were tortured
and murdered among the arrested
youth. They are: Viswajothirathnam
alias Inbam, Saravanamuthu Selvara-
thnam, T. R. Balendra, Sellathrai
Rajeswaran alias Radha, Sellathual
Parameswaran and Ayydural indraja
In district council elections. . .,

MR. DEPUTY CHAIRMAN: DPlease
conclude, everything is known.

SHRI L. GANESAN: All this I am
narrating to impress upon the hon,
House how year after year brutalities
were commniitted, and now I come to
the vole of our own Government, I
should have come to this earlier te-
cause this is much more important.

Coming to the roie played by the
Government of India, s¢ many th!
ought to have been done, On the
hang the Tamilians are tortured, bul-~
chered, massacred, plundered, they are
crying for help from the Government
of India for the simple reason that we
are brothers, we are sisters, we are of
the same race, we are of the same Iin-
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guistic group, we are one and the same.
India and Ceylon had been one and
the same. As a matter of fact, many
people have confused that people from
Tami] Nadu had gone angd settled there.
That is not the case. Originally, the
Tamilians lived in Ceylon and also in
Tamil Nadu. There was no difference
between the two  places. Now our
forefathers might have migrated from
Ceylon to Tamil Nadu or they might
have gone from Tamil Nadu to Ceylon.
Sc, the whole thing is  confused.
Now they are crying for help, and
what is the role of the Governmeni of
India? 1 am pained to mention about
the 1948 Citizensmup Act, the 134%
Indian and Pakistani Residents Act and
the 1964 Agreement when geveral lakhs
of people were made stateless. At that
time Pandit Jawsaharlal Nehru was
the Prime Minister. I have the great-
est regard for him. Of all the lndian
politicians, irrespective of any amount
of Jifference of opinion, I have got the
greatest regard for . him, he was the
beloved Prime Minister then. He did
not raise his voice. If he had raised
his voice for giving citizenship to them,
the problem would have been solved,
but Pandit Jawaharlal Nehry, for whom
we have so much regard, to whom we
are indebted so much, did not raise his
voice, and now not only we have been
let down but so many atrocities are
also beffig committed on innocent peo-
ple. You were blind at that time, you
dig not hear, and in 1964 Agreement
it was the real gell-out. In 1964 Shri
Lal Bahadur Shastri and Bandarnaike
entereq into an agreement to take back
our citizens. It was g sellout.........

Time bell rings). Just a few minutes
more,

MR. DEPUTY CHAIRMAN: I think
everything has been said.

SHRI L. GANESAN: Just two more
minutes please. 1 am concluding, this
is more importanf. Whenever there is
some atrocity or injustice committed
elsewhere, in far off countries, in South
Africa or Uganda or the UK. or Ca-
nada or any other place, our Prime Mi-
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nisters’ hearts melt immediately, but
the tears that are rolling from the
eyes of the several women in Sri Lanka
are wot able to melt the heart of our
present Prime Minister. 1 do not
know why this partialify is there. I
am very proud to say that I do belong
to a different school of thought, the
Dravidian school of thought. ¥ilh
any amount of pride I declare that [
belong to the DMK Party. At that
time my beloved Anna, while he was
alive, demanded separatwn, but whet
China made aggression on India, im-
mediately he left the demand. He has
said openly, when there is a house;
then only we can talk about changing
the roof and when there is a danger
to the very house, we cannot be *alking
of changing the roof. Therefore, when
there is a nation, we can decide who
will be ruling the country, but vhen
the nation is in danger we canncy bLe
talking of who would rule the country.
Once again when Pakistan made 2n
aggression on India, when the leaders
of other parties were talking about
Tamil nationalism, about Indian natio-
nalism, about internationalism, they.
were talking of stipulating conditions,
for giving support to Shri Lal Bahadur'
Shastri, my beloved leader Anna was:
alive at that time, and, though of:
short stafure, stood uv and said that
this was g danger for the whole nation
and, therefore, he declared to give un-
conditional support to Shri Lal
Shastri, till the naked aggression was
over. Not only that he declared that,
till the danger wags over, he would not
have any agritational politics in Tamil
Nadu. On behalf of DMK, he declared
that when there was the Bangladesh
war, our heloveg leader, Shri Karuma-
nidhi, who was then the Chief Minister
of Tamil Nadu, contributed Rs. 6 croreg
for the war fund. And U.P., which is
the home State of Mrs. Indira Gandhi,
our beloved Prime Minister and which

is tw;-. az big as Tamil Naduy, dxd not
contribute so much for the war fund.

So if any part was attacked, whether it
was in the north or in north-east north-
west, we rose to the occasion and we
gave up our demand. We have gaid«
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“We are Indians” and we have contri-
pbuted every thing for you. But where
are you when my brothers and sisters
are killed, tortured and butchered?
You don’t rise to the gccasion. Are
you treating’ us as Indians, or are you
treating us as second-rate citizens? Are
you going to treat us as Indians, we
the 5 crore Tamils in India? Whatever
may be the differences of opinion bet-
ween 115, we are Indians first and fore-
most. On behalf of thess 5§ crore
Indians, I ask the Government whethes
you are going to accept the Tamils in
Tamil Madu as Indians or not?

Many of our friends do rot under-
stand why we are so emotional. We
are emotional because they are our
own brothers and sisters. Stil] we have
got marital alliances; still we are main-
taining our relationship., Coming to
the last point, our friend, the prime
mover of the discussion, Mr. Rama-
krishnan, had given some  Savskrit
quotation. I have my own quotation.
The greatest saint Tamil . Nadu has
ever produced. Thiruvalluvar, hag said,
which meang first diagnose the disease,
then discover the root cause of the
disease and then decide the course of
treatment, and then seek treatment ac-
cordingly. 'Therefore, you must first
understand what is the root cause of
the disease, what exactly is the disease
in Ceylon? To do or not to do: to be
or not to be. This is the question
before the Tamils in Sri Lanka. They
have decided that they cannot get
along. They have tried their leve] best
to be in Sri Lanka. But having been
cheated, having been butchered, having
been treated as slaves, they have a
feeling that they cannot get along with
the Sinhalese in one and the same na-
tion, That is how Eelam has come into
existence.

This is nothing but a historical in-
evitabilily. This inevitability, our be-
loved Prime Minister and the two Min-
isters of the Government of India must
recognise. This seems but inevitable.
Therefore, in the name of 5 crore
Tamils in Tamil Nadu and 9 cores all
over the world, T pray and appeal to
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the Government of India to recognise
Felam. There is no other way and
there is no other go. At least this is
your security problem. You have a
headache in the north, in the north-
east and in the north-west. At least
south is very safe. If you are going to
miss the bus, tomorrow you will be
very much handicapped. In the head
you are having headache. In the feet
~1e. Sri Fanka—at least for the sake
of 65 crores of Indians, I apneal to you
to please see this. Trincomalee has
alreadv been bartered away; an Ame-
rican base has been formed there. To-
morrow this will hiappen to you. At
least, for the sake of the country as a
whole, for the sake of 65 crore Indians,
inclusive of 5 crore Tamils—whether
you treat us as Indians or not, it is
immaterial, but we call curselves as
Indians—I appeal to you to please
take necessary steps. And what steps
are necessary? I know Mrs. Gandhi
is the shrewdest politician. If she de-
cides, the next moment it will be done.
All that is reguired is quick decision
on her nart. If thig is done, tomerrow
every thing will be solved. And one
more minute, Sir. The two great Min-
isters are much more responsible. I
have grezt grievance against the Ex-
ternal Affairs Minister and also a great
grievance against our Defence Minis~
ter, Shri Venkataraman. Both of you
shoulg help us. If you had persuaded
our beloved Prime Minister, in a single
day, you would have been successful.
why are you keeping mum? Perhaps
you might be doing it. But I request
you, in the name of Tamilians, to see
that we are protected from this.

With these remarks, I conclude.

SHRI R. RAMAKRISHNAN: Once
again...... )
MR. DEPUTYy CHAIRMAN: We

have discussed it for more than six
hours and every party has spoken,

SHRI R. RAMAKRISHNAN : While
everybody has shown his due concern,
is it not a matter for introspection
that we here in this Council of States
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for such an important debate a:e
only 16 Members ? According to arti-
cle 103 of the Constitution, there is
not even a guorum, I am not chal-
lenging it, But it shows the state of
our interest in this matter.

MR. DEPUTY CHAIRMAN: MQst
of the people have gone.

SHR] R. RAMAKRISHNAN : It is
a matter over which the Prime Minis-
ter and the whole House should be
concerned. ( Interruptions)

MR. DEPUTY <CHAIRMAN: We
have been discussing it for more than
six hours. There is no idea left and
all parties have participated in it. I
am not going to extend the time.
Please take your seat.

SHRT HAREKRKUSHNA MALLICK :
When three Members have been de-
barred from gpeaking, I am walking
out in protest. (Interruptions) 1 am
sorry to tell you. 1 do not accep: if.
I am walking out.

MR. DEPUTY CHAIRMAN: Al
right. Walk out. Don’t take time.

You may say ‘I am walking out’ and
walk out,

SHRI HAREKRUSHNA MALLICK :
If this is the attitude, it shows a very
strange  thing. (Interruptions) It is
very strange that you are not allow-

MR. DEPUTY CHAIPMAN: 1 am
not allowing anybody to speak. Mr.
Mallick will not go on reccrd. Only
the Minister will go on record (Inter-
ruptions)

SHRI HAREKRUSHNA MALLICK:*

MR. DEPUTY CHAIRMAN: 1 will
not allow it.

SHRI HAREKRUSHNA MALLICK:*#
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MR. DEPUTY CHAIRMAN : This
way 1 cannot give you time, The
House may Zo on sitting, but it will
not go on record.

SHRI HAREKRUSHNA MALLICK:*

MR. DEPUTY CHAIRMAN: This
will not go on record.

SHRI HAREKRUSHNA MALLICK:*

MR DEPUTY CHAIRMAN: ?Please
take your seat. (Interruptions) That
shows your interest in the matter,

SHRI HAREKRUSHNA MALLICK:*

At this stage,
the Chamber)

the hon. Member . .left

SHRI P. V. NARASIMHA RAO:
Sir, I am grateful to the 20 hon. Mem-
bers who have participated in this
debate and given us their views, the
benefit of their views. There have
been several levels of emotion, but 1
am glad to say that the objective has
been the same, the trend has been the
same, the spirit has been the same.
The Prime Minister, while making
her statement, brief but pointed, put
the whole thing in the correct pers-
pective when she said that what we
say or do should have only one cri-
tecion, gne consideration, in view, viz.,
whether it is going to be helpful or
harmful to our Tamil brethren in
Sri Lanka.

It appears that each one of us has
his own idea of what is going to Le
helpful to the Tamil brethern of Sri
Lanka. I am sure no one wanis to
harm them. But we have different
ideas o? what iIs going to help them.
So, when we have adonted different
tones, probably, it is the resull of the
difference in what we think is going
to be useful to them but not any dif-
ference in regard to our spirit in help-
ing them. So, I take it that the Jdides-
ence lies in this. We think that res-
train is going to be helpful to them, we

*Not recorded.
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want a practical approach, an ap-
proachin which we get the Govern-
ment of Sri Lanka, the President of
Sri Lanka and the leaders of the
Tamil community fogether to sort out
. these difference to go once again
into this gquestion of broken promises,
admittedly broken promises, to see if
by the use of our good offices there is
going to pe any difference at all
This is the trial we are going to give
the process, We think this is going to
-be usefn] for the whole of Sri Lanka,
for this region, for India in many res-
pects. This is going to be the direc-
tion in which one has to try. This is
our gpproach. There is another ap-
proach which says, “Well, nothing
will work. So has take the extreme
posture.,”

This difference is some thing one
to recognise. So, I have no quarrel
with any tone or any content of any
speech made here. 1 only say, we
have gone on record, some people
have gone on record, but we just can-
not stop after going on record. We
have to try to find a solution. Now,
when President Jayewardene has wel-
comed the good offices offer made by
our Prime Minister, that casts a res-
ponsitility on the Prime Minister. The
irresistible logic of that acceptance orx
welcoming on the part of President
Jayewardene is that this additional
responsib.lity has to be shouldered by
her ang she will have to soulder 1t
according to her lights, according to
what is good for the whole country.
Therefore, the statement which she
has made, the operative portion nf the
statement which says that she has
adopted & particular course of acticn
hereafter, that she has placed before
the House on behalf of the 68 crore
persons of India including the 5 crores
of Tamil Nadu, lef me rcolka it very
clear,

So, this is in the larger interest of
the nation, larger interest of the coun-
try., We do not want any complica-
tion from anywhere because we are
friendly countries, we have Ybeen
friendly, we have had very long

<
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standing relafions, and we would like
to continue this friendship if we can
help it because it is only in a spirit
of friendship that this can be sol'Jgd:
it cannot be sclved in a spirit of cgn-
frontation, according to wus, according

to the Government. Therefore, in-

steag of going into what happened in
the past, look ahead.
What happened in the past is admit-

tedly something which should not
have happened. Otherwise, we would
not have come to this pass. That is
admitted. There is no one who says
that what has been done in the past
was right. In fact, the Sinhalese
leaders, the leaders of the Sri Lankan
Government themselves, saig that
in the past promises were broken, as
a result of which this situation had

we have to

arisen. So, it is something like a
consent decree. There is nothing
more to be said about it. We have to

look aheag and see what can be done.
This is the spirit in which the Prime
Minister has approached the problem.
She hes made a  statement, after
which no further statement is possi-
ble becauss she has alreadv adopted a
course of action. Now we have to gee

how that course of action I5
8 P.M. actually carried out, We are in

the process of carrying it out. So
I would not like to anticipate any-
thing that might happen once
we put that into action. | am
not fully aware of what the next

step is going to be because that we
will have to consider. Mr. Amirtha-
lingam came here. He met her {wice,
He met me twice. He met al]l af us.
We had a very very useful discussion
and at the end of the discussion, at

least I feel satisfied that he is satis-
fied with our discussions. His satis-
faction is important to wus. This is

what I told some leaders of Sri Lanka
also. Some of them were telling me
that Mr. Amirthalingam’s party has
become weak and, therefore, they can-
not deliver the goods. I asked them:
“If he cannot deliver the goods, which
other party can deliver the goods on
behalf of the Tamils of Sri Lanka?
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Please tell me. I would go to them and
talik to them.” Then they had no an-
swer.” So I told them: “My dear
friends, let us not gtoat over
Mr. Amirthalingam’s party becoming
weak. If that party becomes weak.
the prospect of a settlement becomes
weak. Therefore, let us do something
to strengthen him. Let us do some-
thing to see that he is able to deliver
the goods. 1 do not know how week
he has beceme or his party has be-
come. But even if what you say is
correct, I woulg say, this is no time
to gloat over it.” This is how the
Government of Sri Lanka also have
an opportunity now. We have pro-
vided them an opportunity, a fresh
opportunity. The TULF had already
decided not to have any more parleys.
Now we have brought about a situa-
tion wherein Mr. Amirthalingam
feels that there is a qualitative change.
Therefore, there is the possibility of
parleys again re-starting. Now we
do not know how they are going to
re-start because we do not have the
the scenario fully worked out. But
our good offices will be available for
re-starting the parleys and seeing to it
that these parleys now have a better
rhance ‘to succeed, a Bétter chance to
result in something concrete, which is
to the satisfaction of all concerned,
So it is another opportunity, yet an-
other opportunity which the Prime
Minister’s good cffices will be able to
provide in the situation. We are -not
going to guarantee results, but we
are going only to try our best and we

hope, after taking to Mr. Amirtha-
lingam, that the chances of success,
even according to him, are notf so
bleak that he would prefer not to

start at all. He would like to start,
he would like to give a full trial, he
would like to go ahead with this.
Therefore, at this stage, it is no good
for anyone to speculate about what is
going to happen in the future. Let
us try step by step. You have heard
the Prime Minister’s statements. Two
statemem# have come. The second
one goe# peyond the first. ‘There are
operativé portions there,

[RAJYA SABHA ]
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Her views are expressed, Hher ap-
proaches .very clearly indicated. Now
the point is whether we should really
give all this process a chance to suc-
ceed, -a chance to go ahead. I wquld
appeal to the Members that this
chance is to be given because it is in
the interest of one and all, both coun-
tries, both peoples, particularly the
Tamil community in Sri Lanka whose
rights have to be given to them. They
have suffered already soc much that
we should not do or say anything
which exposes them to fuyther suifer-
ing. So would only say that at this
stage, the Prime Minister’s statement
which she has just made is the beginn.
ing, is the next starting point of what
is going to happen tomorrow. We
have gone on record. What has hap-
pened in the past hag come into the
record. But that is only for the
record, as far as I can see. For action,
for what is to happen hereafter, the
Prime Minister’s statement is tc¢ be
taken as the starting point,

i

There are many other things which
were raised in regard to properties,
what is to happen to them, whether
they are going to be expropriated,
whether they are going to vest in the
Government for all time, and so on.

We have answers but the answers
are not very clear. have a copy of
the r8gulation here - I have studied

it. Not that we are gqing to discuss
the legislation or the law of another
couniry. But since we are all interes-
ted, the Tamils are interested in it
and they are going to be the loscrs
or the gainers, as the case may Lte, I
have tried to make a study of the
vesting; there is also a provision for

divesting. Now. this iy something
which  has not been  brought
to the notice of the House. Thera is

a provision for vesting of these pro-
perties in the Government cf Sri
Lanka. Later gn, there is also a pro-
vision that whenever the Government
feels, the Government can divest this
proprty, the ownership or the title of
this, and give it back to the person to
whom it belongs. Once it is divested,
it also says that the status gquo ante
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will revert. Therefore, both provi-
sions are there. So far as the laws is
concerned, the provisions are there.
Buf much will depend on how it is
worked, how it is implemented. So,
one has to see, one has to wait and
see how it is implemented. It is not
proper in my view to pass a judgment
in advance on this law. There may
be flaws here and there, They will
perhaps be set right. But the law as
it is, the regulation as it stands, has
both the provisions. Let us see how
it is actually going to be implemented.

In regard to the assistance that we
were sending, the Red Cross has bteen
involved in it. We are getting regu-
lar reports from the Red Cross and
the reports show that we Mave sent
a lot of material already, about 150
tonnes; more can go. Now it can go
to Jaffna because clearance has been
given for flights to Jaffna also. So
there would bz no difficulty on that.
We would like to know how much
more ig wanted from time to time,
because although the number of refu-
gees In the camps has come down ap-
preciably—from 80,000 it has now come
down, [ am told, to a very small
figure, comparatively small figure.
of 13,000 or 14,000—that does not mean
that all of them have been taken care
of. They are not in the camps,
but wherever they are, they need to
be taken care of. They may be in
their homes, or on the way to their
homes; where there are no homes,
they have to be rebuilt. Maybe, thev
are living with friends and relaticns
or somebody. But they need to he
taken care of. Ang the number n*®
persons who need to be taken care of
has not been reduyced. So, all these
things have {o be taken care of, have
to be calculated and we are preparetd
to send more, more assistance, more
food, if necessary,

There is an unprecedented rush on
the High Commission, I think the
honourable Member who spoke last
referred to this. 1t is a fact; there is
an unprecedented rush on the High
Commission to let them come back to
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India. Those who have no busineass
here, those who have nothing to de

in India, those whoe are Sri Lankan
citizens or have recently been given
citizenship; even those people want 1o
come to India. Now, what does that
mean ? That means that conditicns
of security have not fully returned
there. This is what I said in the
other House. It is® nobody's claim:
that normaley has come. What one
can gee is that the worst is over, and
if there is no recrudescence, we will
be on the way to normalcy. This is
the correct picture. They may want
to come to Indig today, but after three
days they may say, ‘okay’ we will
stay back. That is the position Ip
which people fing themselves, 'fhere
was panic., When I went there, one
or two days before that, thern was
much more panic.

Then it came down and it has tape-
red to some extent. Therefore, it is

a revolving situation, Let us see.
Meanwhile we are taking certain
steps. The Prime Minister has out-
lined a course of action. If that

course of action succeeds, to the ex-
tent it succeeds normalcy also will
return. It is something interlinked.
We cannot wait for normalcy to return
before we talk of the solution. Sulu-
tion also will have to be thoughi of.
We have to be ready with several
alternatives and several procedures.
How do you bring them to the confer-
ence table ? Where should it be?
There are so many hurdles and ob-
stacles even for coming to the con-
ference table. That is where the:
good offices of India and the good
offices: of the Prime Minister coma in.
Therefore, I would only say: Let us
wait and see. Not that we are waite
ing without doing anything. We have
already outlined the next step. Let
us hope that this will lead to another
step and finally to a permanent settle~
ment which is acceptable to all,
Thank you,



